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ENVIRONMENTAL CLEARANCES  ISSUED TO THE MINING  PROJECT SITES , 
AROUND  10KMS RADIUS TO THE PROJECT SITE OF THE APPLICANT 

SUBJECT TO COMPLIANCE WITH MITIGATION MEASURES BY THE DEIAA,SEIAA-TN   
                                                                                                                                     

ABSTRACT 
SL. 
NO 

DATE  FILE 
NO. 

E.C.GRANTED DETAILS 

01 11.07.2016 5036 

 

 

The Environmental Clearance  was granted to the proponent Tvl,Esteem 
Granites(Prop.R.Shanthi), for mining Black Granite Quarry over an extent of 
1.00.0ha of Patta Lands in S.F.No. 407/3(P)& etc,Siruvalai Village, Vikravandi 
Taluk(Previously Villupuram Taluk) . This Mine site is located about 2.5kms 
distance from the applicant’s proposed site. 

02 04.02.2018 5704 The Environmental Clearance was granted to the Thiru.R.K.Ramesh, for mining 
Black Granite Quarry over an extent of 1.80.0ha of Patta Lands in S.F.Nos. 538/4 & 
etc,Adhanur Village, Vikravandi Taluk. This Mine site is located about 6.5kms 
distance from the applicant’s proposed site. 

03 02.06.2020 7166 The Environmental Clearance was granted to  Thiru,H.Karthik, for mining Black 
Granite Quarry over an extent of 1.40.5ha of Patta Lands in S.F.Nos. 204/1A & etc, 
Kasbakaranai Village, Vikravandi Taluk .This mine site is located about 7kms 
distance from the applicant’s proposed site. 

04 26.09.2022 6186 The Environmental Clearance(TOR)  is granted to the proponent Thiru.Abdul Salam 
for mining Black Granite Quarry over an extent of 1.02.5ha of  patta Land in 
S.F.No.156/2 & etc.,,Siruvalai Village, Vikravandi Taluk . This Mine was operating 
from  2011 and the same site is located  about 3.2kms from the applicant’s site. 

05 09.08.2023 3888 

 

The Environmental Clearance(TOR)  is granted to the proponent Tvl.TAMIN, for 
mining Black Granite Quarry over an extent of 20.28.0ha of Govt Land in 
S.F.No.170/1(P),Siruvalai Village, Vikravandi Taluk . This Mine is operating from 
1995 and the same site is located  about 2.5kms from the applicant’s proposed 
site. 

06 24.08.2023 5512 The Environmental Clearance was granted to the proponent Tvl.Gem Granites(P)Ltd, 
for mining Black Granite Quarry over an extent of 2.41.5ha of Patta Lands in S.F.Nos. 
4/4B& etc,Vengamur Village, Vikravandi Taluk. This Mine site is located about 
6kms distance from the applicant’s proposed site. 

07 
 

21.11.2023 10381 The Environmental Clearance  was granted to Tvl,Mani Omega Granites(P)Ltd, for 
mining Black Granite Quarry over an extent of 1.83.5ha of Patta Lands in S.F.Nos. 
12/1(P)& etc,Vengamur Village, Vikravandi Talluk. This Mine site is located about 
6kms distance from the applicant’s proposed site. 

08 22.03.2024 10160 The Environmental Clearance  is granted to the proponent Tvl.TAMIN, for mining 
Black Granite Quarry over an extent of 4.14.8ha of Govt Land in 
S.F.No.104/1A(P),Udaiyanatham Village, Vikravandi Taluk . This Mine is 
operating from 1995 and the same site is located about 7.5kms distance from 
the applicant’s proposed site. 

Note: The mining sites mentioned above are situated within a radius of approximately 10 kilometers from the 
proposed site of the applicant. Additionally, some quarries in the vicinity have been in operation for more than  
decades. 
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01.FILE NO: 5036 
         
         EC GRANT DATE – 11.07.2016 
        “B2” CATEGORY - BLACK GRANITE QUARRY  
 
PROJECT SITE: 

The Environmental Clearance  was granted to the proponent Tvl,Esteem Granites(Prop.R.Shanthi), for 
mining Black Granite Quarry over an extent of 1.00.0ha of Patta Lands in S.F.No. 407/3(P)& etc,Siruvalai 
Village, Vikravandi Taluk(Previously Villupuram Taluk) ,Villupuram District, Tamilnadu  

ENVIRONMENT SETTING:  

          # There is water body situated at a distance of 150M (3 Ha) and 360M (14 Ha) from ML           

           Area. 

E.C.GRANTED SUBJECT TO THE CONDITIONS OF  MITIGATION MEASURES/COMPLAINCE REPORT 

(APPRAISAL MADE  BY SEAC AND ACCEPTED BY SEIAA.) 

1. The proponent shall ensure that the activities do not impact the water bodies/wells in the neighbouring 

open wells and bore wells. The proponent shall ensure that the activities do not in any way affect the water 

quantity and quality in the open wells and bore wells in the vicinity or impact the water table and levels. 

The proponent shall ensure that the activities do not disturb the river flow, nor affect the Odai, Water 

bodies, Dams in the vicinity. 

2. Biodiversity in and around the project area should be monitored frequently and detailed biodiversity report 

should be submitted every year to SEIAA & IRO of MoEF&CC. 

3. Garland drains and silt traps are to be provided in the slopes around the core area to channelize storm 

water. De-silting of Garland canal and silt traps have to be attended on a daily basis. A labour has to be 

specifically assigned for the purpose. The proponent shall ensure the quality of the discharging storm 

water as per the General Effluent Discharge Standards of CPCB 

4. Water level in the nearest dug well in the downstream side of the quarry should be monitored regularly 

and included in the Compliance Report. 

5. Quality of water discharged from the quarry should be monitored regularly as per the norms of State 

Pollution Control Board and included in the Compliance Report. 

6. Regular monitoring of flow rates and water quality upstream and downstream of the springs and perennial 

nallahs flowing in and around the mine lease area shall be carried out and reported in the compliance 

reports to SEIAA. 

7. The Environmental Clearance is accorded based on the assurance from the project proponent that there 

will be full and effective implementation of all the undertakings given in the Application Form, Pre-

Feasibility Report, Mitigation Measures as assured in the Environmental impact Assessment/ Environment 

Management Plan and the mining features including Progressive Mine Closure Plan as submitted with the 

application. 
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8. Regular monitoring of ground water level and water quality shall be carried out around the mine area 

during mining operation. At any stage, if it is observed that ground water table is getting depleted due to 

the mining activity; necessary corrective measures shall be carried out. 

9.  All the conditions as presented by the proponent in the PPT during SEAC appraisal should be addressed 

in Full.  

10. As per the OM vide F.No. IA3-22/1/2022-IA-III [E-172624] Dated: 14.06.2022, the project Proponents are 

directed to submit the six-monthly compliance on the environmental conditions prescribed in the prior 

environmental clearance letter(s) through newly developed compliance module in the PARIVESH Portal 

from the respective login. 

                                                                ----------------------- 
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ENVIRONMENTAL CLEARANCE\_-
Lr. No.sEIAA-TN/F.No.5036/1(a)/ Ec.No:3221l2016 dated :11.07.2016

To
Tmt. R. Shanthi
( Prop.Esteem Granites)
No .42/5, Kandasamy Layout
l-st Cross
K.K. Road
Villupuram-605402

Sir,

Dr. S. KALYANASUNDARAM,I.F.S.(Retd.)
CHAIRMAN

Sub:

Ref:

Details of Minor Mineral Activitv:-
This has reference to your application first cited. The

clearance for mining/quarrying of minor minerals based on the
as shown below.

STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY _ TAMIL NADU

3rd Floor, Panagal Maaligai,
No.1 Jeenis Road, Saidapet,

Chennai-15.
/ Phone No.044-24.159974
' F'ax No.044-24359975

proposal is for obtaining environmental
particulars furnished in your application

SEIAA-TN - Proposed Black Granite quarry located at S.F.No 4O7/3 (Part), Siruvalai
Village,Villupuram Taluk, Villupuram District- issue of Environmental Clearance - Reg.

l-. Your Application for Environmental Clearance dt: 02.02.2016
2. Minutes of the 77th SEAC held on 08.07.2016
3. Minutes of the SEIAA meeting held on 1,1,.07.2016

L Name of Project Proponent and address Tmt. R. Shanthi
(Prop.Esteem Granites)
No .42/5, Kandasamy Layout
1st Cross
K.K. Road
Villupuram-605402

2 Location of the Proposed Activity

Survey Number 4o7 /3 (Partl

Latitude and Longitude 12"02'03"N to 12"02'07"N
79"25'58" E lo 79" 26' 04" E

Village Siruvalai

^*6**='
/cnRrCuaru

5f sErAA-rN
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Taluk Villupuram

District Villupuram

3 Proposed Activity

i. Minor mineral Black Granite
ii. Mining Lease Area 1.00.0 Ha
iii. Approved quantity 4514 cu.m of Black Granite
iv. Depth of Minins 27m
v. Type of mining Opencast Semi Mechanized Mining Method
vi. Category(81/82) 82
vii. Precise area communication G.O(3D).No.123,lndustries(M MB1)Department,

dated: 22.11.zOOs
viii. Mining plan approval Director of Geology and Mining

Lr.No. 2450/MM5/2005, dated: 1.4.LL.2005
ix. Mining lease period 5 Years

4 Whether Project area attracts any General
conditions specified in the EIA notification, 2006
as amended:-

Not attracted. Affidavit furnished

5 Man Power requirement per day: 33 Employees

5 Utilities

i. Source of Water : Water vendors/Existing Borehole

ii. Quantity of Water Requirement in KLD:

a. Domestic
b. lndustrial
c. Green Belt & Dust Suppression

O.3KLD

)o.r*.-,
iii. Power Requirement:

a. Domestic Purpose
b. lndustrial Purpose

TNEB
28896 Liters of HSD

7 Cost
i. Project Cost
ii. EMP Cost

Rs.27.50 Lakhs
Rs.2.55 Lakhs

8 Public Consultation:- Not required as per O.M. dated 24.12.2013 of
MoEF, Gol.

9 Date of Appraisal by SEAC:-
Agenda No:

08.07.2016
77-O7

10 Date of Review/Discussion by SEIAA and the Remarks:-
The proposal was placed before the SEIAA in its 179th Meeting held on 11..O7.2O1:G and the
Authority after careful consideration, decided to grant environmental clearance to the said project
Mining of Black Granite to terms and conditions stipulated under the provisions of Environment
lmpact Assessment Notification ,2006 as amended.

11 Validitv:
The Environmental Clearance will be coterminous with the mine lease period or limited to a
maximum period of 5 Years from the date of issue whichever is earlier.

/*--^v
"/CHAIRMAN

4P sErAA-rN

EGlGFe-i"eirr:FW
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Conditions to be Complied before commencing mining operations:-
1. The project proponent shall advertise in at least two local newspapers widely circulated in the

region, one of which shall be in the vernacular language informing the public that
l. The project has been accorded Environmental Clearance.

ll. Copies of clearance letters are available with the Tamil Nadu Pollution Control Board.

lll. Environmental Clearance may also be seen on the website of the SEIAA.

lV. The advertisement should be made within 7 days from the date of receipt of the

clearance letter and a copy of the same shall be forwarded to the SEIAA.

2. The applicant has to obtain land use classification as industrial use before issue/renewal of
mining lease.

3. NOC from the Standing committee of the NBWL shall be obtained, if protected areas are located

within 1"0 Km from the proposed project site.

4. The project proponent shall comply the conditions laid down in the Section V, Rule 36 of Tamil

Nadu Minor Minerals Concession Rules 1959.

5. A copy of the Environment Clearance letter shall be sent by the proponent to the concerned
Panchayat, Town Panchayat / Panchayat union/ Municipal Corporation, Urban Local Body and
the Local NGO, if any, from whom suggestions/ representations, if any, were received while
processing the proposal. The clearance letter shall also be put on the website of the proponent
and also kept at the site, for the general public to see.

5. Quarry lease area should be demarcated on the ground with wire fencing to show the boundary
of the lease area on all sides with red flags on every pillar shall be erected before
commencement of q ua rrying.

7. The proponent shall ensure that First Aid Box is available at site.

8. The excavation activity shall not alter the natural drainage pattern of the area.

9. The excavated pit shall be restored by the project proponent for useful purposes.

10. The proponent shall quarry and remove only in the permitted areas as per the approved Mining

Plan deta ils.

11. The quarrying operation shall be restricted between 7AM and 5 pM.

12. The proponent shall take necessary measures to ensure that there shall not be any adverse
impacts due to quarrying operation on the nearby human habitations, by way of pollution to the
environment.

13. A minimum distance of 15 mts. From any civil structure shall
excavation area.

14. Depth of quarrying shall be 2m above the ground water
whichever is lesser to be considered as a safe guard against
over exploitation of resources.

be kept from the periphery of any

table /approved depth of minin8
Environmenta I Conta m ination and

xil*"*r)-.-
,'cuarnhaarq....-
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15. The mined out pits should be backfilled where warranted and area should be suitably
landscaped to prevent environmental degradation. The mine closure plan as furnished in the
proposal shall be strictly followed with back filling and tree plantation.

16. Wet drilling method is to be adopted to control dust emissions. Delay detonators and shock
tube initiation system for blasting shall be used so as to reduce vibration and dust.

17. Drilling and blasting shall be done only either by licensed explosive agent or by the proponent
after obtaining required approvals from Competent Authorities.

18. The explosives shall be stored at site as per the conditions stipulated in the permits issued by
the licensing Authority.

19. Blasting shall be carried out after announcing to the public adequate through public address
system to avoid any accident.

20. A study has to be conducted to assess the optimum blast parameters and blast design to keep

the vibration limits less than prescribed levels and only such design and parameters should be

implemented while blasting is done. Periodical monitoring of the vibration at specified location
to be conducted and records kept for inspection.

21. The Proponent shall take appropriate measures to ensure that the GLC shall comply with the
revised NAAQ norms notified by MoEF, Gol on 16.11.2009.

22. The following measures are to be implemented to reduce Air Pollution during transportation of
m ineral

i. Roads shall be graded to mitigate the dust emission.
ii. Water shall be sprinkled at regular interval on the main road and other service roads to

suppress dust
23. The following measures are to be implemented to reduce Noise Pollution

i. Proper and regular maintenance ofvehicles and other equipment
ii. Limiting time exposure of workers to excessive noise.
iii. The workers employed shall be provided with protection equipment and earmuffs etc.
iv. Speed of trucks entering or leaving the mine is to be limited to moderate speed of

25 kmph to prevent undue noise from empty trucks.
24. Measures should be taken to comply with the provisions laid under Noise Pollution (Regulation

and Control) (Amendment) Rules,2010, dt: 11.01.2010 issued by the MoE&F, Gol to control
noise to the prescribed levels.

25. Suitable conservation measures to augment groundwater resources in the area shall be planned
and implemented in consultation with Regional Director, CGWB. Suitable measures should be
taken for rainwater harvesting.

26. Permission from the competent authority should be obtained for drawl of ground water, if any,

req uired for this project.
27. Topsoil, if any, shall be stacked properly with proper slope with adequate measures and should

be used for plantation purpose.
28. The following measures are to be adopted to control erosion of dumps:-

i. Retention/ toe walls shall be provided at the foot of the dumps.
ii. Worked out slopes are to be stabilized by planting appropriate shrub/ grass species on the

slopes.

**^--^t-./cullht.'l'xr-
^ ,. SEIAA-TN&*4
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29. Waste oils, used oils generated from the EM machines, mining operations, if anv, shall be
disposed as per the Hazardous Wastes (Management, Handling, and trans boundary movement)
Rules, 2008 and its amendments thereof to the recyclers authorized by TNPCB.

30. Concealing the factual data or failure to comply with any of the conditions mentioned above
may result in withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

31. Rain water harvesting to collect and utilize the entire water falling in land area should be
provided.

32. Rain water getting accumulated in the quarry floor shall not be discharged directly to the nearby
stream or water body. lf it is to be let into the nearby water body, it has to be discharged into a

silt trap on the surface within the lease area and only the overflow after allowing settling of soil
be let into the nearby waterways. The silt trap should be of sufficient dimensions to catch all
the silt water being pumped out during one season. The silt trap should be cleaned of all the
deposited silt at the end of the season and kept ready for taking care of the silt in the next
season.

33. The lease holder shall undertake adequate safeguard measures during extraction of material
and ensure that due to this activity, the hydro-geological regime of the surrounding area shall
not be affected. Regular monitoring of ground water level and quality shall be carried out
around the mine lease area during the mining operation. lf at any stage, if it is observed that
the groundwater table is getting depleted due to the mining activity; necessary corrective
measures shall be carried out. District Collector/m in ing officer shall ensure this.

34. No tree-felling shall be done in the leased area, except only with the permission from
com petent Authority.

35. To take up environmental monitorinB of the proposed quarry site before, during and after the
mining activities including vibration study data, water, air & flora/fauna environment, slurry
water generated/disposed and method of disposal, involving a reputed academic lnstitution.

36. lt shall be ensured that the total extent of nearby quarries(existing, abandoned and proposed)
located within 500 meter radius from the periphery of this quarry is not exceeding 25 hectares
within the mining lease period of this application.

37. lt shall be ensured that there is no habitation is located within 300 meter radius from the
periphery of the quarry site and also ensure that no hindrance will be caused to the people of
the habitation located within 500m radius from the periphery of the quarry site

38. Ground water quality monitorin8 should be conducted once in 3 Months
39. Transportation of the quarried materials shall not cause any hindrance to the Village

people/Existing Village road.
40. Free Silica test should be conducted and reported to TNPCB, Department of Geology and Mining

and Regional Director, MoEF , GOl.

41. Air sampling at intersection point should be conducted and reported to TNPCB, Department of

Geology and Mining and Regional Director, MoEF, GOl..

42. Bunds to be provided at the boundary of the project site.

X"U^-^t,.-
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43. The pro.iect proponent shall undertake plantation/afforestation work by planting the native

species on all side of the lease area at the rate of 400/Ha. Suitable tall tree saplings should be

planted on the bunds and other suitable areas in and around the work place.

44. At least 10 Neem trees should be planted around the boundary of the quarry site.
45. Floor of excavated pit to be levelled and sides to be sloped with gentle slope (Except for granite

quarries) in the mine closure phase.
46. The Project Proponent shall ensure a minimum of 2.5% of the annual turnover will be utilized

for the CSR Activity
47. The Project Proponent shall provide solar lighting system to the nearby villages
48. The Project Proponent shall comply with the mining and other relevant rules and regulations

where ever applica ble.
49. Rainwater shall be pumped out Via Settling Tank only
50. Earthen bunds and barbed wire fencing around the pits with green belt all along the boundary

shall be developed and maintained.
51. As per MoEF&CC, Gol, Office Memorandum dated 30.03.2015, prior clearance from Forestry &

Wild tife angle including clearance from standing committee of the National Board for Wild life
as applicable shall be obtained before starting the quarrying operation, if the project site is

located within 10KM from National Park and Sanctuaries.
52. The quarrying activity shall be stopped if the entire quantity indicated in the Mining plan is

quarried even before the expiry of the quarry lease period and the same shall be monitored by
the District Authorities.

53. Safety equipments to be provided to allthe employees.
54. Safety distance of 50m has to be provided in case of railway, reservoir, canal/odai
55. The Assista nt/De p uty Director, Department of Geology & mining shall ensure that the

proponent has engaged the blaster with valid Blasting license/certificate obtained from the
competent authority before execution of mining lease.

56. The proponent shall furnish the Baseline data covering the Air, Water, Noise and land
environment quality for the proposed quarry site before execution of mining lease.

57. The proponent shall erect the pillars in accordance with the Rules for depicting GP5 details in
the earmarked boundary of the quarry site to monitor electronically before execution of mininB.

58. The Proponent shall furnish the data obtained from the Public Works Department regarding the
details of Ground Water table in the quarry site.

59. The proponent has to provide insurance protection to the workers in the case of existing mining
or provide the affidavit in case of fresh lease before execution of mining lease.

60. The proponent has to display the name board at the quarry site showing the details of
Proponent, lease period, extent, etc., with respect to the existing activity before execution of
mining.

61. Heavy earth machinery equipments if utilized, after getting approval from the competent
a uthority.

62. The EC is valid only if the scheme of the mining plan is approved by the Commissioner of
Geology & Mining or any officers nominated on his behalf.

63. lf there is any change in the proposal of production or handling the waste amendment has to be
submitted to SEIAA for further approval.

64. This EC is approved as per the G.O.No. 79 & Rule 41 & 42 of Tamil Nadu Mining Mineral
Concession Rule 1959.

MF
. SEIAA-TN

ctr
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General Conditions:
1. EC is given only on the factual records, documents and the commitment furnished in non iudicial

stamp paper by the ProPonent.
2. The Proponent shall obtain the consent for Establishment from the TNPc Board before

commencing the activitY.
3. No change in mining technology and scope of working should be made without prior approval of

the SEIAA, Tamil Nad u.

4. No change in the calendar plan including excavation, quantum of mineral (minor mineral)

should be made.
5. Effective safeguard measures, such as regular water sprinklinS shall be carried out in critical

areas prone to air pollution and having high levels of particulate matter such as loading and

unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul

roads. lt should be ensured that the Ambient Air Quality parameters conform to the norms

prescribed by the Central Pollution Control Board in this regard'

6. Effective safeguards shall be adopted against health risks on account of breeding of vectors in

the water bodies created due to excavation of earth'

7. A berm shall be left from the boundary of ad.ioining field havinS a width eq ual to at least half the

depth of proposed excavation.
g. Mineral handling area shall be provided with adequate number of hi8h efficiency dust extraction

system. Loading and unloading areas including all the transfer points should also have efficient

dust control arrangements. These should be properly maintained and operated'
g. vehicular emissions shall be kept under control and be regularly monitored. The mineral

transportation shall be carried out throuSh the covered trucks only and the vehicles carryinE the

mineral shall not be overloaded
10. Access and haul roads to the quarrying area should be restored in a mutually agreeable manner

where these are considered unnecessary after extraction has been completed'

11. All Personnel shall be provided with protective respiratory devices including safety shoes,

Masks, Sloves etc. Supervisory people should be provided with adequate training and

informationonsafetyandhealthaspects.occupationalhealthsurveillanceprogramofthc
workers should be undertaken periodically to observe any contractions due to exposure to dust

and take corrective measures, if needed.

12. periodical medical examination of the workers engaged in the project shall be carried out and

records maintained. For the purpose, schedule of health examination of the workers should be

drawnandfollowedaccordingly.Theworkersshallbeprovidedwithpersonnelprotective
measures such as masks, gloves, boots etc

13. Workers/la bou rers shall be provided with facilities for drinking water and sanitation facility for

Fema le and Male seParatelY.

14. The pro.iect proponent shall ensure that child labour is not employed in the proiect as per the

sworn affidavit furnished.
15. The funds earmarked for environmental protection measures should be kept in separate

accountandshouldnotbedivertedforotherpurpose'Yearwiseexpenditureshouldbe
reported to the Ministry of Environment and Forests and its Regionaloffice located at chennai.
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16. The Environmental Clearance does not absolve
obligation/requirement to obtain other statutory and
statutory and administrative authorities.

17. This Environmental Clearance does not imply that

{. \ a-

the applicant/proponent of his
admanistrative clearances from other

the other statutory / administrative
clearances shall be granted to the pro.iect by the concerned authorities. Such authorities would
be considering the project on merits and be taking decisions independently of the
Environmental Clearance

18. The SEIAA, Tamil Nadu may alter/modify the above conditions or stipulate any further
conditions in the interest of environment protection.

19. The 5ElAA, Tamil Nadu may cancel the environmental clearance granted to this project under
the provisions of EIA Notification, 2006, at any stage of the validity of this environmental
clearance, if it is found or if it comes to the knowledge of this SEIAA,TN that the project
proponent has deliberately concealed and/or submitted false or misleading information or
inadequate data for obtaining the environmental clearance.

20. Failure to comply with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of the Environment (protection) Act, 1986.

21. The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention
& Control of Pollution) Act, 1974, the Air (Prevention & Control of pollution) Act, 1981., the
Environment (Protection) Act, 1986, the Public Liability lnsurance Act, 1991, along with their
amendments, draft Minor Mineral Conservation & Development Rules, 2010 framed under
MMDR Act 1957,National Commission for protection of Child Right Rules,2006 and rules made
there under and also any other orders passed by the Hon'ble Supreme Court of lndia/Hon,ble
High Court of Madras and any other Courts of Law relating to the subject matter.

22. Any other conditions stipulated by other Statutory/Government authorities shall be complied
23. Any appeal against this environmental clearance shall lie with the Hon'ble National Green

Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the National
Green Tribunal Act, 2010.

***.,t*-,'cxat vtttt--
SEIAA.TN

Copy to:

1. The Secretary, Ministry of Mines, Government of lndia, ShastriBhawan, New Delhi.
2. The Principal secretary, Environment and Forests Department, Government of Tamil Nadu, Tamil

Nadu.
3. The Additionalchiefsecretary, lndustries Department, Government of ramil Nadu, Tamil Nadu.
4. The Additional Principal chief conservator of Forests, Regionai office (sz), 34, HEpc Building, 1't &

2'd Floor, Cathedral Garden Road, Nungambakkam, Chennai - 34.
5. The chairman, central Pollution control Board, pariveshBhawan, cBD-cum office complex, East

Arjun Nagar, New Delhi-110 032.
6. The Chairman, Tamil Nadu Pollutlon Control Board, 76, Mount Salai,Guindy, Chennai-32
7. The District Collector, Villupuram District
8. The Commissioner of Geology and M ines,G uindy,Chennai-32
9. El Division, Ministry of Environment & Forests, paryava ranBhawa n, New Delhi.
10.Spa re.

8
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02.FILE NO.: 5704 
 
         EC GRANT DATE – 04.02.2018 
        “B2” CATEGORY - BLACK GRANITE QUARRY  
 
PROJECT SITE: 

The Environmental Clearance  is granted to the proponent Thiru.R.K.Ramesh, for mining Black Granite 
Quarry over an extent of 1.80.0ha of Patta Lands in S.F.Nos. 538/4 & etc,Adhanur Village, Vikravandi 
Taluk ,Villupuram District, Tamilnadu  

ENVIRONMENT SETTING:  

     #  There is a NATURAL STREAM COURSE (Water body) in S.F. Nos. 538/1 on the  
    North-Western corner of the ML area. 
 

E.C.GRANTED SUBJECT TO THE CONDITIONS OF  MITIGATION MEASURES/COMPLAINCE REPORT 
(APPRAISAL MADE  BY DEAC AND ACCEPTED BY DEIAA.) 

1. A safety distance of 50M should be allowed and maintained for the stream course in S.F. No. 538/1 on the 

north-western corner of the ML Area. (As per G.O. (3D) No. 9 dated 22.02.2018). 

2. The lease holder shall undertake adequate safeguard measures during extraction of material and ensure 

that due to this activity, the hydro-geological regime of the surrounding area shall not be affected. Regular 

monitoring of ground water level and quality shall be carried out around the mine lease area during the 

mining operation. If at any stage, if it is observed that the groundwater table is getting depleted due to the 

mining activity; necessary corrective measures shall be carried out. District Collector/mining officer shall 

ensure this. 

3. Rainwater getting accumulated in the quarry floor shall not be discharged directly to the nearby stream or 

water body. If it is to be let into the nearby water body, it has to be discharged into a silt trap on the surface 

within the lease area and only the overflow after allowing settling of soil be let into the nearby waterways. 

The silt trap should be of sufficient dimensions to catch all the silt water being pumped out during one 

season. The silt trap should be cleaned of all the deposited silt at the end of the season and kept ready for 

taking care of the silt in the next season. 

4. Rainwater harvesting to collect and utilize the entire water falling in land area should be provided. 

5. Waste oils, used oils generated from the EM machines, mining operations, if any, shall be disposed as per 

the Hazardous & other wastes (Management, and Trans Boundary Movement) Rules, 2016 and its 

amendments thereof to the recyclers authorized by TNPCB. 

6. To take up environmental monitoring of the proposed quarry site before, during and after the mining activities 

including vibration study data, water, air & flora/fauna environment, slurry water generated/disposed and 

method of disposal, involving a reputed academic Institution. 

----------------- 
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03.FILE NO: 7166 
 
         EC GRANT DATE – 02.06.2020 
        “B2” CATEGORY - BLACK GRANITE QUARRY  
 
PROJECT SITE: 

The Environmental Clearance  is granted to the proponent Thiru,H.Karthik, for mining Black Granite 
Quarry over an extent of 1.40.5ha of Patta Lands in S.F.Nos. 204/1A & etc, Kasbakaranai Village, 
Vikravandi Taluk ,Villupuram District, Tamilnadu  

ENVIRONMENT SETTING:  

    #  There is a Odai (Waterbody)situated in S.F. Nos. 206/2 at distance of 31.8M on the  

        North side and a safety distance of 50M has been provided.  

    #  There is a tank situated at a distance of 570M on the Eastern side. 

 

E.C.GRANTED SUBJECT TO THE CONDITIONS OF  MITIGATION MEASURES/COMPLAINCE REPORT 
(APPRAISAL MADE  BY SEAC AND ACCEPTED BY SEIAA.) 

 
1. Rainwater getting accumulated in the quarry floor shall not be discharged directly to the nearby stream or 

water body. If it is to be let into the nearby water body, it has to be discharged into a silt trap on the surface 

within the lease area and only the overflow water after allowing settling of soil be let into the nearby 

waterways. The silt trap should be of sufficient dimensions to catch all the silt water being pumped out 

during one season. The silt trap should be cleaned of all the deposited silt at the end of the season and kept 

ready for taking care of the silt in the next season.  

2. The lease holder shall undertake adequate safeguard measures during extraction of material and ensure 

that due to this activity, the hydro-geological regime of the surrounding area shall not be affected. Regular 

monitoring of ground water level and quality shall be carried out around the mine lease area during the 

mining operation. If at any stage, if it is observed that the groundwater table is getting depleted due to the 

mining activity; necessary corrective measures shall be carried out. District Collector/mining officer shall 

ensure this. 

3. A Safety distance of 50M has to be provided in case of railway, reservoir, canal/odai. 

------------- 
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Dr. JAYANTHI. M' I.F.S
MEMBER SECRETARY

To

rgfo aqi

STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY _ TAMIL NADU

3rd Floor, Panagal Maaligai,
No.1 Jeenis Road, SaidaPet,

Chennai-15.
Phone No.044-24359973

Fax No. 044-24359975

Thiru. H. Karthik

No. 37, Gandhi Street

Coimbatore South

Coimbatore District - 641

Nehru Nagar East, Civil Aerodrome

014

Sir/lVIadam,
Sub: SEIAA-TN _

in S.F.No. 20411

Quany over an Extent of 1'40'5Ha

2o5llB, 2o5l1c, 205llD, 205118"

Ref:

This has reference to your application

Environmental Clearance for mining/quarrying

furnished in your application as shown below'

2o5l|F, 2o5l|J, 20512, 20515, 2o5l6D & 2051611 at Kasbakaranai Village,

VikravandiTaluk,VitluppurarnDistrictbyThiru.H.Karthik-issueof
Environmental Clearance - Reg'

1. Your Application for Environmental Clearance dated: 03.10'2019

2. Minutes of the 149th SEAC meeting held on 14'03'2020

3. Minutes of the 379th SEIAA meeting held on 02'06'2020

first cited. The proposal is for obtaining

of minor minerals based on the particulars

0 2 JUN 2020

Page 1 of I'7

_r'Zf^*,Cr-
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Lr. No.SEIAA-TN/T.No.7166/t(a)/ EC.No:4217 12020 datedz 02.06.2020

I Name ofProject Proponent and address

I ^^-+:^- ^f 1L

Thiru. H. Karthik
No. 37. Gandhi Street

Nehru Nagar East, Civil Aerodrome post

Coimbatore South

Coimbatore Disrriu - 641 014.,
ur ruc rropose0 Actrvrty

SM 204/1A, 204/tB, ?I,4trc, 2}yt1-
205t18, 20st|c, 2o5t|D, 20s/1E,
205/tF, 205/1 l, 205/2, 2o5ts, 205/6D &
20st6J1 

]

I

12"00'44.89'N to t2"0o,so.s3,t t
79"27' 59.3 t- E to 79o) s,, nd .t.>. r:v Ulage

vlKravandl
UIStrlOI Villuppuram

., r r up0seo Acttvlo

^-
H K ( rranllc
rr. rylnlng Lease Area 1.40

4404

n^

.)Ha
=--:--
mr of Black Granite

iii. app.or"O quantity 
_=---

- 

--rv. ugpln OI Mlnrng
r ype ut mlnlng \,,psluasr Jeml Nlechanlzed method

I ". L arcBur y(5 r /lJl)

by the principal Secretary to
Govemment with date

B2
;-Lr. No.z t /)/MMts.212019_1, dated
07.03.2019

DH,"rrr,rB, plan approval by Director oi
Geology and Mining, ChennaiH

t\c.tro.tJJz/MM4/2019, Dated:
06.06.2019

-

ou,srrrs or lvtlnlng period

a 2 JUN 2020

T
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Lr. No.SEIAA-TN/T.No.7166/1(a)/ EC.No:4217 12020 dated: 02.06.2020

PaPer attested bY the

Notary stating that

I,Thiru.H.Karthik,No.3T,GandhiStreet,NehruNagarEast,civilAerodromePost'
CoimbatoreSouth,CoimbatoreDistrict-641014'TamilNadustate'solemnlydeclareand
sincerely affirm that:

I have applied for getting Environmental Clearance to SEIAA' Tamil Nadu for mining

leaseforminingofBlackGraniteQuarryoveranExtentofl.40.5HainS.F.No.20411A,204l1B,
2o4l1c.205llA, 205/18, 205l1c,2o5l1D,2o5l11,2o5l1E', 2o5llJ' 20512', 20515', 20st6D &

205/6J1at Kasbakaranai Village, Vikravandi Taluk' Viluppuram District' Tamil Nadu'

=--btq-
EMBER SE@ETARY,fu- SEIAA-TN

Page 3 of 17

Whether Project area attracts any

conditions specified in the EIA notification,

2006 as amended:-

Man Power requirement Per daY:

a. Domestic & Drlnklng PurPose

b. Green Belt & Dust SuPPression

TNEB

35232 Liters of HSD
a. Domestic PurPose

b. Industrial Purpose

Rs. 207.75 lakhs

Rs. 6.70 lakhs

Cost

i. Project Cost

ii. EMP Cost

Validity:

This Environmental Clearance is granted for the production in 4404 m3 of Black

Granite for the period of 5 Years from the date of execution of the mining lease'

o z JuN toto
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Lr. No.SEIAA-TN/F.No.7166/1(a)/ EC.No:4217 12020 datedz 02.06.2020

1. I swear to state and confirm that within l0km area of the mine site, I have applied for
Environmental Clearance, none ofthe following in situated.
a. Protected areas notified under the Wild Life (protection) Act, 1972.
b Critically polluted areas as notified by the central pollution control board constituted

under Water (Prevention and Control ofpollution) Act, 1974.
c. Eco - Sensitive areas as notified.
d' Interstate boundaries within r0km radius from the boundary of the proposed site.

2' I will complete the following Corporate Environment responsibility (cER) activities before
conmencement of the quanying activities.

The following quanies located

I

CER Cost

2.07o of project
cost

(Rs. In Lakhs)
RO water purifie. to th"lGbu.
in Kasbakaranai, development and plantaion will be
carry out in either side of Kasbakaranai village road
also solar lights facility to the

214.45

Total cost Allocation

are
quarTy.

of 500

!
m from the pe.ipnery offi

S.No. Name of the applicany
Lessee

Name ol the Village &
S.F.No.

Extent in
Hectre

Lease status

J 1. Thiru.H.Karthik 2u4/ tA, 204118.
204/tc, 205nA,
205/18, 2o5nc,
205 I 1D, 20s/ lE, 205/ tF,
205/tJ, 205/2, 205/s,

205/6D & 205/6Jtat
Kasbakaranai Village

1.40.5 lProposed

ER SE/R-ETARY
Page 4 of 17

CER Activirx-
Project

Cost

(Rs. In
Lakhs)

4.29

214.45 4.29
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L r. No. SEIAA-TN/F.No.7 I 66/1 (a)/ EC.No : 4217 12020 dated : 02.0 6.2020

5.

6.

2. Thiru.R.K.Ramesh Adhanur Village

53814, 5, 6,7, 17 A, l7B,
18A, 18B, 19, 8A, 88,
22A,20 &21

1.80.0 G.O.

but,

executed

Passed

Total 3.20.5

4. There will not be any hindrance or disturbance to the people during transportation. No

villages are enrooted during transportation.

There are no approved habitations within 300m radius from the periphery of my quarry.

I swear that afforestation will be carried out during the course of mining operation and

maintained.

7. The required insurance will be taken in the name of the labourers working in my quarry site.

8. Approach road belongs to us only and no other private patta roads encountred.

9. I will not engage any child labour in my quarry site and I aware that engaging child labour is

punishable under the law.

10. All types of safety / protective equipments will be provided to all the labourers working in

my quarry.

ll.There is no permanent structures, temples, etc.,,are located within 300m radius from the

periphery of my quarry. 
:

I ensure to do all the social and Environment commitment as mentioned in the Mining

Plan to the best of my knowledge.

Details of 500M radius Proposed quarrv:

The Project Proponent has submitted a copy of the letter obtained from the Assistant

Director, Department of Geology & Mining, Villuppuram District in his letter

Rc.No.B/G &t.W36d2}l8 dated: 28.06.2019 has stated that the details of other quarries

(proposed / Existing i Abandoned Quarries) within a radius 500m from the boundary of the

proposed quaffy site as follows:

Present proposed quarries

S.No. Name of the applicant/

Lessee

Name

of the

Name of the

Village & S.F.No.

Extent

in
Lease status

Page 5 of 17

4^.2
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Lr. No.SEIAA-TN/T.No.7166/l(a)/ EC.No:421 7/2020 dated: 02-06.2020

Mineral Hectre

I Thiru.R.K.Ramesh,

No.11/12, SBI colony,

l't Street,

Virugambakkam,

Chennai-92

Black

Granite

Adhanur Village
538/4, 5, 6. 7,

17A, 178. l8A,
l8B, 19, 8A, 88,
22A.20 &21

1.80.0 Lease granting

order issued.

However lease

deed has not been

executed.

Appraisal by SEAC:-
The project proposal was placed in the l49th SEAC meeting held on 14.03.2020. Based

on the presentation made by the proponent and the documents fumished, the SEAC has

recommended the proposal to SEIAA for issue of Environmental Clearance subject to the

following conditions in addition to the normal conditions:

1. Ground water quality monitoring should be conducted once in every Six months and the

reporr should be submitted to TNpCB.
2. The proponent shall provide the fencing around the boundary of the proposed area and

shall fumish the photocopies of the same to TNpcB before commencement of the quarry.
3. After mining is completed, proper levelling should be done by the project proponent &

Environmental Management Plan fumished by the Proponent should be strictly followed.
4. Prior clearance from Forestry & Wild Life including clearance from committee of the

National Board lor Witd life as applicable shall be obtained before starting the quanying
operation, if the project site attracts the NBWL clearance.

5. The Project Proponent shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which might have been disturbed due to their mining
activities and restore the land to a condition which is fit for growh offodder, flora, fauna
etc.

6. Proper barrier for reducing the Noise level and to combat the dust pollution shall be
established like providing Green Belt along the boundary ofthe quarrying site, etc. and ro
prevent dust pollution, suitabre working methodorogy needs to be adopted taking wind
direction into consideration.

, ,,-\\

\! r,\
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Lr. No.SEIAA-TN/T.No.7 I 66/l (a)i EC.No :42 1 7 12020 datedl 02.06.2020

7. The operation of the quarry should no way impact the agriculture activities & water

bodies near the project site.

8. Transportation of the quarried materials shall not cause any hindrance to the Village
people/Existing Village road.

9. The Project Proponent shall comply with the mining and other relevant rules and

regulations wherever applicable.

10. The quarrying activity shall be stopped if the entire quantity indicated in the Mining plan

is quanied even before the expiry of the quarry lease period and the same shall be

monitored by the District Authorities.

11. The Project proponent has to strictly comply the outcome/direction of the Hon'ble NGT.
Principle Bench, New Delhi in the O.A No.l86 of 2016 (M.A.No.350/2016), O.A.

,1o.1182/2016), O.A.No.102/201 7, O.A.No.404/

No. 920 12016, M.A.No. 1 12212016, M.A.No. I 2/20 I 7

No.200/201 6, O.A.No.580/2016

2016 ( M.A.No. 758/2016, M.A.

M.A.No.982i2016 & M.A.No.384/2017).

12. To ensure salety measures along the boundary ofthe quarry site, security guards are to be

posted during the entire period of mining operation.

13. The mine closure plan submitted by the project proponent shall be strictly followed after

the lapse of the mine. The district administration should ensure the fully implementation

olmine closure plan before release oflease deed.

14. The proponent shall develop adequate green belt with native species on the periphery of
the mine lease area before commencement of the mining activity, in consultation with
DFO of the concem district/agriculture university.

Discussion bv SEIAA and the Remarks:-
The proposal was placed before the SEIAA in its 379th Meeting held on 02.06.2020 and the

Authority after careful consideration, decided to grant Environmental Clearance to the said

project Mining of Black Granite quarry subject to terms and conditions stipulated under the
provisions of Environment Impact Assessment Notification, 2006 as amended and subject to the

following conditions in addition to the normal conditions:

& M.A.No.843i2017), O.A.No.4O5DO\6 and O.A.No.520 of 2016 (M.A.No.981/2016,

{@uq{Q>,f/," s0t. rutt 
l0?0

Page 1 of l7
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2.

Lr. No.SEIAA-TN/F.No.7166/1(a)/ EC.No:4217 12020 dated; 02.06.2020 SEIAA.TN

l. All the condition imposed by the Director of Geology & Mining, Chennai, Rc.

No.1332lMM4/2019, dated: 06.06.2019 should be strictly followed.

The project proponent shall utilize the CER amount exclusively to cany out installation

of R.O.Water purifier in tumbur dispensary and solar lights in to Kasbakaranai

Government School for an amount of Rs. 4.29 Lakhs (2% of the project cost) as

committed by the proponent as per Office Memorandum of MoEF & CC dated

01.05.2018. The above activity shall be carried out before obtaining CTO from TNPCB.

The EMP Cost shall be deposited in a nationalized bank by opening separate account and

head wise expense statement shall be fumished to TNPCB with a copy to SEIAA

annually.

The proponent should strictly comply with, Tamil Nadu Govemment Order (Ms) No.84

Environment and forests (EC.2) Department dated 25.06.2018 regarding ban on one time

use and throw away plastics irrespective of thickness with effect from 01.01.2019 under

Environment (Proteclion) Act. I 986.

Ifthere is any change in the production or lease area application for amendment has to be

submitted to SEIAA for further approval.

Part-A: Conditions to be Complied before commencing mining operations:-

J.

for further extension.

3. NOC from the Standing committee of the NBWL shall be obtained, if protected areas are

located within 10 Km from the proposed project site.

4.

5.

-1C,,.MEMBER SE'RETARY(fic" sEIAA-rN

I . The project proponent shall advertise in at least two local newspapers widely circulated

in the region, one of which shall be in the vemacular language informing the public that

I. The project has been accorded Environmental Clearance.

II. Copies of clearance lefters are available with the Tamil Nadu Pollution Control

Board.

III. Environmental Clearance may also be seen on the website of the SEIAA.

IV. The advertisement should be made within 7 days from the date of receipt of the

clearance letter and a copy ofthe same shall be forwarded to the SEIAA.

2. Mining activity should be reviewed by the District Collector after three years and decide

Page 8 of l7
0 2 JUN 2020
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L r. No. SEIAA-TN/T'.No. 7 I 66/1 (a)/ EC.No : 4217 12020 dated : 02.0 6.2020

4. The project proponent shall comply the conditions laid down in the Section V, Rule 36 of
Tamil Nadu Minor Minerals Concession Rules 1959.

5. A copy of the Environment Clearance letter shall be sent by the proponent to the

concerned Panchayat, Town Panchayat lPanchayat union/ Municipal Corporation, Urban

Local Body and the Local NGO, if any, from whom suggestions/ representations, if any,

were received while processing the proposal. The clearance letter shall also be put on the

website of the proponent and also kept at the site, for the general public to see.

6- Quarry lease area should be demarcated on the ground with wire fencing to show the

boundary of the lease area on all sides with red flags on every pillar shall be erected

before commencement of quarrying.

7. The proponent shall ensure that First Aid Box is available at site.

8. The excavation activity shall not alter thenatural drainage pattem of the area.

9. The excavated pit shall be restored by the project proponent for useful purposes.

10. The proponent shall quarry and remove only in the permitted areas as per the approved

Mining Plan details.

1L The quarrying operation shall be restricted between 7AM and 5 PM.
12. The proponent shall take necessary mea$ures to ensure that there shall not be any adverse

impacts due to quarrying operation on the nearby human habitations, by way of pollution
to the environment.

13. A minimum distance of 50mts. from any civil structure shall be kept from the periphery
ofany excavation area.

14. Depth of quarrying should be as per approved mining plan.

15. The mined out pits should be backfilled where warranted and area should be suitably
landscaped to prevent environmental degradation. The mine closure plan as furnished in
the proposal shall be strictly followed with back filling and tree plantation.

16. Wet drilling method is to be adopted to control dust emissions. Delay detonators and
shock tube initiation system for blasting shall be used so as to reduce vibration and dust.

17. Drilling and blasting shall be done only either by licensed explosive agent or by the
proponent after obtaining required approvals from Competent Authorities.

-64 -/'MEMBER SEIRETARY
fq,b^ sr/aa-rN
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Lr. No.SEIAA-TN/F.No.7166/l(a)/ EC.No:4217l2020 dated: 02.06.2020

18. Blasting shall be carried out after announcing to the public adequate through public

address system to avoid any accident.

19. A study has to be conducted to assess the optimum blast parameters and blast design to

keep the vibration limits less than prescribed levels and only such design and parameters

should be implemented while blasting is done. Periodical monitoring of the vibration at

specified location to be conducted and records kept for inspection.

20. The Proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notified by MoEF& CC, GoI on 16. I 1 .2009.

21. The fotlowing measures are to be implemented to reduce Air Pollution during

transportation ol mineral

i. Roads shall be graded to mitigate the dust emission.

ii. Water shall be sprinkled at regular interval on the main road and other service

roads to suppress dust

22. The following measures are to be implemented to reduce Noise Pollution

i. Proper and regular maintenance ofvehicles and other equipment

ii. Limiting time exposure of workers to excessive noise.

iii. The workers employed shall be provided with protection equipment and earmuffs

iv. Speed of trucks entering or leaving the mine is to be limited to moderate speed of
25 kmph to prevent undue noise from empty trucks.

v. All noise generating machinery the compressor, generator to be enclosed in

acoustic enclosure so as to reduce noise in working area.

23. Measures shoutd be taken to comply with the provisions laid under Noise Pollution

(Regulation and Control) (Amendment) Rules, 2010, dt: 11.01.2010 issued by the

MoEF& CC, Gol to control noise to the prescribed levels.

24. Suitable conservation measures to augment groundwater resources in the area shall be

planned and implemented in consultation with Regional Director, CGWB. Suitable

measures should be taken for rainwater harvesting.

25. Permission from the competent authority should be obtained for drawl of ground water, if
any, required for this project.

Page l0 of 17
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No. SEIAA-TN/F.No. 7 166 I I (a\ I EC.No : 42 I 7 12020 d ated : 02.0 6.2020

26. Topsoil, if any, shall be stacked properly with proper slope with adequate measures and

should be used for plantation purpose.

27.The following measures are to be adopted to control erosion of dumps:-

i. Retention/ toe walls shall be provided at the foot of the dumps.

ii. Worked out slopes are to be stabilized by planting appropriate shrub/ grass species on

the slopes.

28. Waste oils, used oils generated from the EM machines, mining operations, if any, shall be

disposed as per the Hazardous& other wastes (Management, and Trans Boundary

Movement) Rules, 2016 and its amendments thereof to the recyclers authorized by

TNPCB.

29. Concealing the factual data or failure to comply with any of the conditions mentioned

above may result in withdrawal of thistlearance and attract action under the provisions
of Environment (Protection) Act, 1986.

30. Rain water harvesting to collect and utilize the entire water falling in land area should be

provided.

31. Rain water getting accumulated in the quany floor shall not be discharged directly to the

nearby stream or water body. If it is to be let into the nearby water body, it has to be

discharged into a silt trap on the surface within the lease area and only the overflow after
allowing settling of soil be let into the nearby waterways. The silt trap should be of
sufficient dimensions to catch all the silt water being pumped out during one season. The

silt trap should be cleaned of all the deposited silt at the end of the season and kept ready
for taking care of the silt in the next season.

32.The lease holder shall undertake adequate safeguard measures during extraction of
material and ensure that due to this activity, the hydro-geological regime of the
surrounding area shall not be affected. Regular monitoring of ground water level and
quality shall be carried out around the mine lease area during the mining operation. If at

any stage, if it is observed that the groundwater table is getting depleted due to the
mining activity; necessary corrective measures shall be carried out. District
Collector/mining offrcer shall ensure this.

4a.--
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33. No tree-felling shall be done in the leased area, except only with the permission from

competent Authority.
34. To take up environmental monitoring ofthe proposed quarry site before, during and after

the mining activities including vibration study data, water, air & flora/fauna environment,

slurry water generated/disposed and method of disposal, involving a reputed academic

Institution.

35. It shall be ensured that the total extent of nearby quarries(existing, abandoned and

proposed) located within 500 meter radius from the periphery of this quany is not

exceeding 5 hectares within the mining lease period of this application.

36. It shall be ensured that there is no habitation is located within 300 meter radius from the

periphery olthe quarry site and also ensure that no hindrance will be caused to the people

of the habitation located within 300m radius from the periphery ofthe quarry site.

37. Free Silica test should be conducted and reported to TNPCB, Department of Geology and

Mining and Regional Director. MoEF& CC, GOI.

38. Air sampling at intersection point should be conducted and reported to TNPCB,

Department of Geology and Mining and Regional Director, MoEF& CC, GOI'

39. Bunds to be provided at the boundary ofthe project site.

40. The project proponent shall undertake plantation/afforestation work by planting the

native species on all side ofthe lease area at the rate of400/Ha. Suitable tall tree saplings

should be planted on the bunds and other suitable areas in and around the work place.

41. Floor of excavated pit to be levelled and sides to be sloped with gentle slope (Except for

granite quarries) in the mine closure phase.

42. The Project Proponent shall ensure a minimum of 2.5o/o of the annual tumover will be

utilized for the CSR Activity
43. The Project Proponent shall provide solar lighting system to the nearby villages.

44. Earthen bunds and barbed wire fencing around the pits with green belt all along the

boundary shall be developed and maintained.

45. Safety equipments to be provided to all the employees.

46. Safety distance of50m has to be provided in case of railway, reservoir, canal/odai

Page 12 of l7
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47.The AssistanVDeputy Director, Department of Geology & mining shall ensure that the

proponent has engaged the blaster with valid Blasting license/certificate obtained from

the competent authority before execution of mining lease.

48. The proponent shall furnish the Baseline data covering the Air, Water, Noise and land

environment quality for the proposed quaffy site before execution of mining lease.

49. The proponent shall erect the pillars in accordance with the Rules for depicting GPS

details in the earmarked boundary of the qualry site to monitor electronically before

execution of mining.

50. The proponent has to provide insurance protection to the workers in the case of existing
mining or provide the affidavit in case of fresh lease before execution of mining lease.

51. The proponent has to display the name board at the quarry site showing the details of
Proponent, lease period, extent, etc., with respect to the existing activity before execution

of mining.

52. Heavy earth machinery equipments if utilized, after getting approval from the competent
authority.

53. The Proponent shall ensure that the pqoject activity including blasting, mining
transportation etc should in no way have adverse impact to the other forests, such as

reserve forests and social forests, treg plantation and bio diversity, surrounding water
bodies etc.

54. The proponent shall provide Green Belt development at the rate of not less than 400
trees/Hectare. The tree saplings shall be not less than 3m height.

55. The fugitive emissions should be monitored during the mining activity and should be

reported to TNPCB once in a month and the operation of the quarry should no way
impact the agriculture activity & water bodies near the project site.

56. All the commitment made by the project proponent in the proposal shall be strictly
followed.

57. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining
activities and restore the land to a condition which is fit for growth of fodder, flora, faunaetc ffi

ta\\:i
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Lr. No.SEIAA-TN/F.No.7166/1(a)/ EC.No:4217 12020 dated: 02.06.2020

58. The Project proponent has to strictly comply the outcome/direction of the Hon'ble NGT,

Principle Bench, New Delhi in the O.A No.186 of 2016 (M.A.No.350/2016), O.A.

No.200/2016, O.A.No.580/2016 (M.A.No.1182/2016), O.A.No.10212017, O.A.No.404i

2016 ( M.A.No.75812016, M.A. No.920 12016, M.A.No.112212016, M.A.No. l212017

& M.A.No.843/2017), O.A.No.40512016 and O.A.No.520 of 2016 (M.A.No.981/2016,

M.A.No.982/20 I 6 & M.A.No.384/201 7).

Part B: General Conditions:
1. EC is given only on the factual records, documents and the commitment fumished in non

judicial stamp paper by the proponent.

2. The Proponent shall obtain the Consent from the TNPC Board before commencing the

activity.

3. No change in mining technology and scope of working should be made without prior

approval of the SEIAA, Tamil Nadu.

4. No change in the calendar plan including excavation, quantum of mineral (minor

mineral) should be made.

5. Effective safeguard measures, such as regular water sprinkling shall be canied out in

critical areas prone to air pollution and having high levels of particulate matter such as

loading and unloading point and all transfer point$. Extensive water sprinkling shall be

carried out on haul roads. It should be ensured that the Ambient Air Quality parameters

conform to the norms prescribed by the Central Pollution Control Board in this regard.

6. Effective safeguards shall be adopted against heatth risks on account of breeding of

vectors in the water bodies created due to excavation of earth.

7. A berm shall be left from the boundary of adjoining field having a width equal to at least

half the depth ofproposed excavation.

8. Loading and unloading areas including all the transfer points should also have efftcient

dust control arrangements. These should be properly maintained and operated.

9. Vehicular emissions shatl be kept under control and be regularly monitored. The mineral

transportation shatl be carried out through the covered trucks only and the vehicles

carrying the mineral shall not be overloaded.

lru
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10. Access and haul roads to the quarrying area should be restored in a mutually agreeable

marlner where these are considered unnecessary after extraction has been completed.

I l. All Personnel shall be provided with protective respiratory devices including safety

shoes, masks, gloves etc. Supervisory people should be provided with adequate training

and information on safety and health aspects. Occupational health surveillance program

of the workers should be undertaken periodically to observe any contractions due to

exposure to dust and take corrective measures, if needed.

12. Periodical medical examination of the workers engaged in the project shall be carried out

and records maintained. For the purpose, schedule of health examination of the workers

should be drawn and followed accordingly. The workers shall be provided with personnel

protective measures such as masks, gloves, boots etc.

13. Workers/labourers shall be provided with facilities for drinking water and sanitation

facility for Female and Male separately.

14. The project proponent shall ensure that child labour is not employed in the project as per

the swom affidavit furnished.

15.The funds earmarked for environmental protection measures should be kept in separate

account and should not be diverted for other pu{pose. Year wise expenditure should be

reported to the Ministry of Environment and Forests and its Regional Office located at

Chennai.

16. The Environmental Clearance does not absolve the applicant/proponent of his

obligation/requirement to obtain other statutory and administrative clearances from other

statutory and administrative authorities.

17. This Environmental Clearance does not imply that the other statutory I administrative

clearances shall be granted to the project by the concerned authorities. Such authorities

would be considering the project on merits and be taking decisions independently of the

Environmental Clearance

18. The SEIAA, Tamil Nadu may alter/modify the above conditions or stipulate any further

conditions in the interest of environment protection.

19. The SEIAA, Tamil Nadu may cancel the Environmental Clearance granted to this project

under the provisions of EIA Notification, 2006, at any stage of the validity of this
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Lr. No.SEIAA-TN/T.No.7166/l(a)/ EC.No:4217 /2020 datedz 02.06.2020

Environmental Clearance, if it is found or if it comes to the knowledge of this SEIAA,

TN that the project proponent has deliberately concealed and/or submitted false or

misleading information or inadequate data for obtaining the Environmental Clearance.

20. Failure to comply with any of the conditions mentioned above may result in withdrawal

of this clearance and attract action under the provisions of the Environment (Protection)

Act, 1986.

21. The above conditions will be enforced inter-alia, under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, I 981 , the Environment (Protection) Act, 1986, the Public Liability

Insurance Act, 1991, along with their amendments, Minor Mineral Conservation &
Development Rules, 2010 framed under MMDR Act 1957, National Commission lor
protection of Child Right Rules, 2006, Wildlife Protection Act, 1972, Forest

Conservation Act, 1980, Biodiversity Conservation Act, 2016, the Biological Diversity

Act,2002 and Biological diversity Rules, 2004 and Rules made there under and also any

other orders passed by the Hon'ble Supreme Court of India/Hon'ble High Court of
Madras and any other Courts of Law relating to the subject matter.

22. Any other conditions stipulated by other Statutory/Govemment authodties shall be

complied.

23. Any appeal against this Environmental Clearance shall lie with the Hon'ble National

Green Tribunal, ifpreferred, within a period of30 days as prescribed under Section 16 of
the National Green Tribunal Act,2010.

24. The Environmental Clearance is issued based on the documents fumished by the project

proponent. In case any documents found to be incorrect/not in order at a later date the

Environmental Clearance issued to the project will be deemed to be revoked/ cancelled.

_-tCr. _-
MEMBER SE,CRETARY
[*Uu drraa-rx

Copy to:

1. The Secretary, Ministry of Mines, Govemment of India, Shastri Bhawan, New Delhi.

2. The Principal Secretary, Envi Forests Department, Tamil Nadu.
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3. The Additional Chief Secretary, Industries Department, Tamil Nadu.

4. The Additional Principal Chief Conservator of Forests, Regional Office (SZ), 34, HEPC

Building, I't&znd Floor, Cathedral Garden Road, Nungambakkam, Chennai-34.
5. The Chairman, Central Pollution Control Board, PariveshBhawan, CBD-Cum-Office

Complex, East Arjun Nagar, New Delhi-l10 032.

6. The Chairman, TNPC Board, 76, Mount Salai,Guindy, Chennai-32

7. The District Collector, Villuppuram District

8. The Commissioner of Geology and Mines,Guindy,Chennai-32

9. EI Division, Ministry of Environment & Forests, Paryavaran Bhawan, New Delhi.

10. Spare.
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04.FILE NO.: 6186 
 
         TOR GRANT DATE – 26.09.2022 
        “B1” CATEGORY - BLACK GRANITE QUARRY  
         QUARRY IN OPERATION SINCE 2011 
 
PROJECT SITE: 

The Environmental Clearance(TOR)  is granted to the proponent Thiru.Abdul Salam, for mining Black 
Granite Quarry over an extent of 1.02.5ha of Patta Land in S.F.No.156/2&etc,Siruvalai Village, 
Vikravandi Taluk ,Villupuram District, Tamilnadu .This Mine was operated from the year 2011 and 
applied EC . 

ENVIRONMENT SETTING:  

    #  The applicant should provide 10 meters safety distance to the Odai (Waterbody )situated on the     

        North side of the lease applied area in S.F. Nos 156/2,157/1, 157/2, 157/3 and 157/4 and should    

       not cause any obstruction to the ODAI. 

                                                           ---------------------------------------  
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THIRU A.V. VENKATACHALAM,I.F.S.
MEMBER SECRETARY

Authority for Terms of Reference.

The proponent of Thiru. A. Abdul Salam,

Reference on 18.03.2018, in Form-I, Pre- Feasibility

STATE LEVEL EI{VIRONMENT
IMPACT ASSESSMENT
AUTHORITY - TAMIL NADU
3rd Floor, Panagal Maaligai,
No.l Jeenis Road, Saidapet, Chennai-l5.
Phone No.044-24359973
Fax No. 044-24359975

submitted application for Terms of
report for the Existing Black Granite

TERMS OF REFERENCE ffOR)
Lr No.SEIAA-TN/T'.No.61 86/TOR-479/201 8. Dated: 08.06.20 I 8

To
Thiru. A. Abdul Salam
103122, MKMS Buildings
KK Nager East
Villupuram

Sir / Madam,

Sub: SEIAA, Tamil Nadu - Terms of Reference (ToR) under violation for the
Existing Black Granite Quarry over an extent of 1.02.5 Ha at S.F. Nos. 15612,
1 57 1 1, 1 57 12, 1 57 13 &. 157 1 4, Siruvalai Village, Vikravandi Taluk, Villupuram
District, by Thiru. A. Abdul Salam, under project category - 82 and Schedule
S.No. 1(a) - TOR issued for the preparation of EIA report, EMP report,
ecological damage assessment, remediation plan, natural resource
augmentation and community resource augmentation -Regarding.

Ref: 1. MoEF & CC Notification S.O. S04 (E) dated 14.03.2011
2. MoEF &. CC Notification S.O.1030 (E) dated 08.03.2018
3 . Your online application No. SIA/TN IMIN I 22444 I 201 S dated : 1 8. 03. 20 1 8
(Under Violation)

4. Minutes of the 113th SEAC Meeting held on 05.06.2018
5. Minutes of the 313th SEIAA Meeting held on 08.06.2018

Kindly refer to your proporuf ,rrU-i,ied to the State Level Impact Assessment

Quarry over an extent of 1.02.5 Haat S.F. Nos. 15612,l57ll,15712,15713 & 15714, Siruvalai

0 0 JUil ?018
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STATE LEVEL EI\TVIRONMENT IMPACT ASSESSMENT AUTHORITY-TAMIL NADU

village, vikravandi raluk, villupuram District, Tamil Nadu seeking ToR under the MoEF &
CC Notification cited under reference 1nd & 2nd.

The proposal seeking ToR was placed before the 113th SEAC meeting herd on
05.06.2018. Based on the document fumished, the committee observed that the project falls
under the category 82 and schedule l(a) of the EIA Notification, 2006. The SEAC
recommends the Terms of Reference for the project for assessment of Ecological damage,
remediation plan and natural & community resource augmentation plan to be prepared as an
independent chapter in the Environment Impact Assessment report by the Accredited
consultant and also with collection and analysis of data for the assessment of ecological
damage, preparation of remediation plan and natural & community resource augmentation
plan to be done by an Environmental laboratory duly notified under the Environment
(Protection) Act, 1986, accredited by NABET or a laboratory of council of Scientific and
Industrial research Institutions working in the field of Environment. Three months data
relating to the ecological parameters is to be submitted with analysis.

The project proponent besides above has to also submit the No objection certificate
(Noc) from state Mines and Geology Department. The Noc should also indicate whether
the mine was operated.

o Without Environmental Clearance (EC) or in excess of quantity approved in EC.
o Without consent to Operate (CTO) or in excess of quantity approved in CTO.
o without mining plan/scheme of mining or in excess of quantity approved in mining

plan/scheme of mining.
o Without Forest clearance

r Any other violation such as excess quantity mined during the mining period to assess

the ecological and other damages.

The proposal was considered as recommended by SEAC in 3l3th SEIAA meeting
held on 08.06.2018 and after detailed discussion, the authority decided to issue ToR for
considering the mining period from 2018-19 onwards only for the preparation of EIA
report along with additional ToR subject to the following:

0t Jut ttl
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l. The proponent fumish in a{fidavit undertaking inter-alia includes commitment of the

Project Proponent not to repeat any such violation in future as follows as per MoEF &
CC, Offi ce Memorandum No. F.No.3-50/20 1 7-IA.lII(Pt.) dated:30.05.20 1 8

" IA e, the applicant / the Project Proponent, commit to comply with all the

statutory requirements and judgments of Hon'ble Supreme Court dated the 2'd

August 2017 in Writ Petition (Civil) No.l14 of 2014 in the matter of the common

cause versus Union of india and Ors. Before grant of ToR/ EC and I am also to

commit, not to repeat any such violation in future. In case of any violation of the

above the ToR/Environmental Clearances shall be liable to be terminated

forthwith".
2. The Environment Clearances will not be operational till such time the project

-1.

proponent complies with all the statutory requirements and the judgment of Hon'ble

Supreme Court dated the 2nd August 2017 in writ Petition (Civil) NO .144 of 2014 in

the matter of common cause versus Union of India and Ors.

State Government concemed shall ensure that mining operation shall not commence

till the entire compensation levied, if any, for illegal mining paid by the project

proponent through their respective Department of Mining & Geology in strict

compliance of judgment of Hon'ble Supreme Court dated 02.08.2017 in the Writ

Petition (Civil) No.ll4 of 2014 in the matter of common Cause Versus Union of India

and Ors.

Excess quantity mined during the mining period shall be fumished to assess the

ecological and other damages from the Department of Mining & Geology.

The EIA study report shall provide details of proposed and actual mined quantity for

the entire mining plan period

The report for geen belt developed with necessary photographs.

Approved mining scheme

The proponent shall spent the CSR"/CER fund to the nearby schools in terms of
fumiture, construction of toilets etc., and submit the proof for the same

The proponent shall furnish the photographs for fencing around the project site along

with the boundary pillar giving the geo co ordinates.

4.

5.

6.

7.

8.

9.

0 0 JUtl 20lt
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STATE LEVEL EITVIRONMENT IMPACT ASSESSMENT AUTHORITY.TAMIL NADU

Droiects

1.

SECTION A

As per the MoEF & CC Notification S.O. 1030 (E) dated: 08.03.2018,

"The cases of violations will be appraised by the Expert Appraisal Committee at
the Central level or State or Union territory level Expert Appraisal Committee
constituted under sub-section (3) of section 3 ofthe Environment (protection) Act,
1986 with a view to assess that the project has been constructed at a site which
under prevailing laws is permissible and expansion has been done which can run
sustainably under compliance of environmental norns with adequate

environmental safeguards, and in case, where the findings of Expert Appraisal
committee for projects under category A or State or union territory level Expert
Appraisal Committee for projects under category B is negative, closure of the
project will be recommended along with other actions under the law.
In case, where the findings of the Expert Appraisal committee or State or union
territory level Expert Appraisal Committee on point at sub-paragraph (4) above
are affirmative, the projects will be granted the appropriate Terms of Reference
for unde(aking Environment Impact Assessment and preparation of Environment
Management Plan and the Expert Appraisal Committee or State or Union territory

'erms of Reference forlevel Expert Appraisal Committee, will prescribe specific 1

the project on assessment ofecological damage. remediation plan and natural and

community resource augmentation plan and it shall be prepared as an independent
chapter in the environment impact assessment report by the accredited
consultants, and the collection and analysis of data for assessment of ecological
damage, preparation of remediation plan and natural and community resource
augmentation plan shall be done by an environmental laboratory duly notified
under the Environment (Protection) Act, 1986, or a environmental laboratory
accredited by the National Accreditation Board for Testing and Calibration

2.

N
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Laboratories, or a laboratory of the Council of Scientific and Industrial Research

institution working in the field of environment."

After the appraisal of the project, the SEAC decided that the Para No.2 stated above is
applicable to the project. Hence, the proponent is directed to prepare appropriate reports as

contained in the Para 2.

While complying with the specific aspects of the MoEF & CC directions as stated in the
Para 2 above, the following steps should be followed:

Step 1: Enumerate the aspects of Violation:

a) The proponent should enumerate the violations as applicable to the project.

b) Fumish a description of each violation with quantitative and qualitative

data.

c) Violation categories are to be decided taking into consideration the stage at

which the project execution stands.

Step 2: Ecological Damage

a) For each aspect of violation enumerated in step (1), identify the resultant

environmental damage that may have been caused.

b) Fumish a description of the environmental damages with quantitative and

qualitative data.

Step 3: Remediation Plan:

a) For the Environmental qamry:(, identified in the step (2) above, prepare

the remediation plan for the each or combination of damages

b) The remediation plan should essentially consists of problem

statement, target to be achieved (quantity), standards,

technology/procedure for remediation, equipment and machinery to be

used, time schedule and remediation cost(direct and indirect cost, capital

as well as O&M costs).

SECTION B

1. Natural resource Augmentation:

a) The resources that should be considered for augmentation should essentially

consist of land, biota, air, water and other resources as applicable.

-.-)\ 
-'

. , MEMBERSECRET
q # sEIAA-rN

@ss-"}\Page | 5

ilJil ?018

ARY

679



STATE LE\'EL EI{I'IRONMENT IMPACT ASSESSMENT AUTHORITY-TAI1trL NADU

b) Proponent may choose one or more of the resource augmentation as

applicable and provide a description of the augmentation proposal in detail for
each resource.

c) The proponent should also fumish the cost for each augmentation scheme.

2. Community resource Augmentation:

a) The proponent should prepare a plan of action for addressing the needs of
the community in terms ofresources in the sectors ofeducation, health and

sports primarily and other such resources as applicable to the community
in the vicinity ofthe project.

b) The community resource augmentation plan should consist of
rehabilitation of houses and people, budget allocation and time schedule

for completing the activity.

SECTION C
The proponent should prepare content for the ecological damage assessment,

remediation plan, natural resource augmentation and community resource

augmentation separately in a chapter and include in the EIA / EMp report.

SECTIOND
After the appraisal of the EIA / EMP report submitted by the proponent,
the SEAC will make a judgement of the quality of the content in the EIA /
EMP repo( specifically with reference to the chapter covering the
ecological damage assessment, remediation plan. natural resource

augmentation and community resource augmentation.

In the judgement ol SEAC, if the quality of the content in the chapter is
not satisfactory, the SEAC may direct the proponent to further revise the
chapter and resubmit the EIA,/EMP report.

c) If SEAC concludes that the technical part is satisfactory and the costing
aspect is not satisfactory then the SEAC may revert to legal provisions,
MoEF & CC guidelines and similar expert committee recommendations
for finalizing the cost aspects or the SEAC may use its own expertise and

experience in finalizing the cost.

a)

b)

I
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SECTION E

The proponent is directed to furnish data as per the questionnaire appended in

Annexure I. It will help the SEAC in arriving the ecological damage and the

associated cost.

SECTION F

In compliance with the Supreme Court order stated in MoEF & CC letter

F.No. 3-5012017 IA.III-pI dated: 05th January 2018, the proponent is required to

submit the No Objection Certificate obtained from the Department of Geology and

Mining, Government of Tamil Nadu regarding payment of 100% cost of illegally

mined mineral under section 21(5) of MMDR Act 1957 which would account for

mining operations in violation of the following:

a) Without Environmental Clearance (EC), or in excess of the quantity approved

in EC ."

b) Without Consent to Operate (CTO) or in excess of the quantity approved in

CTO and -:

c) Without mining plar/gcheme of mining or in excess of the quantity approved

in mining plan lscheme of mining

Without Forest Clearance

Any other violation

List out the details of reserv,e forest and wildlife sanctuary nearby the project site

(the details should also include other districts which are nearby the project site)

and also furnish the detail of distance between the project site and reserve

fore sts/wildlife sanctuary.

Whether the project site attracts the HACA clearance? If so, also furnish the

HACA clearance for the mining from the competent authority.

The proponent is instructed to fill in the form contained in Annexure I to work out

the details of the ecological damage during the violation period.

d)

e)

0 0 Jur 20ll
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1)

A. STAIIDARD TERMS OF REFERf,NCE

Year-wise production details since 1994 should be given, clearly stating the highest

production achieved in any one year prior to 1994. It may also be categorically
informed whether there had been any increase in production after the EIA Notification
1994 came into force, w.r.t. the highest production achieved prior to 1994.
A copy ofthe document in support of the fact that the Proponent is the rightfut lessee of
the mine should be given.

All documents including approved mine plan, EIA and Public Hearing should be

compatible with one another in terms of the mine lease area, production levels, waste
generation and its management, mining technology etc. and should be in the name of
the lessee.

All comer coordinates of the mine lease area, superimposed on a High Resolution
Imagery/ toposheet, topographic sheet, geomorphology and geology of the areashould

be provided. Such an Imagery of the proposed area should clearly show the land use

and other ecological features ofthe study area (core and buffer zone).

Information should be provided in Survey of India Toposheet in l:50,000 scale

indicating geological map of the area, geomorphology of land forms of the area,

existing minerals and mining history of the area, important water bodies. streams and
rivers and soil characteristics.

Details about the land proposed for mining activities should be givenwith information
as to whether mining conforms to the land use policy of the State; land diversion for
mining should have approval from State land use board or the concemed authority.
It should be clearly stated whether the proponent Company has a well laid down
Environment Policy approved by its Board of Directors? If so, it may be spelt out in the
EIA Report with description of the prescribed operating process/procedures to bring
into focus any infringement/deviation/ violation of the environmental or forest norms/
conditions? The hierarchical system or administrative order of the company to deal
with the environmental issues and for ensuring compliance with the EC conditions may
also be given. The system of reporting of non-compliances / violations of
environmental norms to the Board of Directors of the company and/or shareholders or

)y.

2)

3)

4)

s)

6)

7)

I JtlI ?018
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11)

t2)

stakeholders at large, may also be detailed in the EIA Report.

8) Issues relating to Mine Safety, including subsidence study in case of underground

mining and slope study in case of open cast mining, blasting study etc. should be

detailed. The proposed safeguard measures in each case should also be provided.

9) The study area will comprise of 10 km zone around the mine lease from lease periphery

and the data contained in the EIA such as waste generation etc. should be for the life of
the mine / lease period.

10) Land use of the study area area, agricultural land, grazing land,

settlements and other ecological features should be indicated. Land use plan of the

operational phases and

given.

Lpact, if any, of change of land use should be

13)

Details of the land for any Over Burden Drynps outside the mine lease, such as extent

of land area, distance from mine lease, its land use. R&R issues, if any, should be

given.

A Certificate from the Competent Authority in the State Forest Department should be

provided, confirming the involvement of forest land. if any, in the project area. In the

event ofany contrary claim by the Project Proponent regarding the status of forests, the

site may be inspected by the State Forest Department along with the Regional Office of
the Ministry to ascertain the status of forests, based on which, the Certificate in this

regard as mentioned above be issued. In all such cases, it would be desirable for

representative of the State Forest Department to assist the Expert Appraisal

Committees.

Status of forestry clearance for the broken up area and virgin forestland involved in the

Project including deposition ofnet present value (NPV) and compensatory afforestation

(CA) should be indicated. A copy ofthe forestry clearance should also be fumished.

Implementation status of recognition of forest rights under the Scheduled Tribes and

other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 should be

indicated.

The vegetation in the RF / PF areas in the study area, with necesszuy details, should be

14)

ls)
Page | 9
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16) A study shall be got done to ascertain the impact of the Mining Project on wildlife of
the study area and details fumished. Impact of the project on the wildlife in the

surrounding and any other protected area and accordingly, detailed mitigative measures

required, should be worked out with cost implications and submitted.

17) Location of National Parks, Sanctuaries, Biosphere Reserves, Wildlife Corridors,

Ramsar site Tiger/ Elephant Reserves/(existing as well as proposed), if any, within l0
km of the mine lease should be clearly indicated, supported by a location map duly
authenticated by Chief Wildlife Warden. Necessary clearance, as may be applicable to

such projects due to proximity of the ecologically sensitive areas as mentioned above,

should be obtained from the Standing Committee of National Board of Wildlife and

copy fumished.

l8) A detailed biological study ofthe study area [core zone and bufler zone (10 km radius

of the periphery of the mine lease)] shall be carried out. Details of flora and fauna,

endangered, endemic and RET Species duly authenticated, separately for core and

buffer zone should be furnished based on such primary field survey, clearly indicating
the Schedule of the fauna present. ln case of any scheduled-l fauna found in the study

area, the necessary plan al provisions for their conservation should
be prepared in consultation with Srate Foresr and Witdtit'e Department and details
fumished. Necessary allocation of funds for implementing the same should be made as

part of the project cost.

Proximity to Areas declared as'Critically Polluted'or the Project areas likely to come

under the 'Aravali Range', (attracting court restrictions for mining operations), should
also be indicated and where so required, clearance certifications from the prescribed

Authorities, such as the SPCB or State Mining Department should be secured and

fumished to the effect that the proposed mining activities could be considered.

Similarly, for coastal Projects, A CRZ map duly authenticated by one of the authorized
agencies demarcating LTL. HTL, CRZ area, location of the mine lease w.r.t CRZ,
coastal features such as mangroves, if any, should be fumished. (Note: The Mining
Projects falling under CRZ would also need to obtain approval of the concemed

1e)

20)

Page | 10
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21) R&R Plan/compensation details for the Project Affected People (PAP) should be

fumished. While preparing the R&R Plan, the reievant State/National Rehabilitation &
Resettlement Policy should be kept in view. In respect of SCs /STs and other weaker

sections of the society in the study area, a need based sample survey, family-wise,

should be undertaken to assess their requirements, and action programmes prepared and

submitted accordingly, integrating the sectoral programmes of line departments of the

State Govemment. It may be clearly brought out whether the village(s) located in the

mine lease area will be shifted or not. The issues relating to shifting of village(s)

including their R&R and socio-economic aspects should be discussed in the Repo(.

One season (non-monsoon) [i.e. March-May (Summer Season); October-December

(post monsoon season) ; December-February (winter season)]primary baseline data on

22)

ambient air quality as per

CPCB Notification of2009, water quality, noise level, soil and flora and fauna shall be

collected and the AAQ and other npiled presented date-wise in the EIA and

EMP Report. Site-specific meteorological data should also be collected. The location of
the monitoring stations should be such as to represent whole of the study area and

justified keeping in view the pre-dominant downwind direction and location of
sensitive receptors. There should be at least one monitoring station within 500 m ofthe

mine lease in the pre-dominant downwind direction. The mineralogical composition of
PM10, particularly for free silica, should be given.

23) Air quality modeling should be carried out for prediction of impact of the project on the

air quality of the area. It should also take into account the impact of movement ol
vehicles for transportation of mineral. The details of the model used and input

parameters used for modeling should be provided. The air quality contours may be

shown on a location map clearly indicating the location ofthe site, location of sensitive

receptors, if any, and the habitation. The wind roses showing pre-dominant wind

direction may also be indicated on the map.

24) The water requirement for the Project, its availability and source should be fumished.

A detailed water balance should also be provided. Fresh water requirement for the

Project should be indicated.

Necessary clearance from the gompetent Authority for drawl of requisite quantity of2s)
Page | 11
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water for the Project should be provided.

26) Description of water conservation measures proposed to be adopted in the project

should be given. Details of rainwater harvesting proposed in the Project, if any, should

be provided.

27) lmpact of the Project on the water quality, both surface and groundwater, shoutd be

assessed and necessary safeguard measures, if any required, should be provided.

28) Based on actual monitored data, it may clearly be shown whether working will intersect

groundwater. Necessary data and documentation in this regard may be provided. In
case the working will intersect groundwater table, a detailed Hydro Geological Study

should be undertaken and Report fumished. The Report inter-alia, shall include details

of the aquifers present and impact of mining activities on these aquifers. Necessary

permission from Central Ground Water Authority for working below ground water and

for pumping ofground water should also be obtained and copy fumished.
29) Details of any stream, seasonal or otherwise, passing through the lease area and

modification / diversion proposed, if any, and the impact ofthe same on the hydrology
should be brought out.

30) Information on site elevation, working depth, groundwater table etc. Should be
provided both in AMSL and bgl. A schematic diagram may also be provided for the

ET IIT I
3l) A time bound Progressive Greenbelt Development PIan shall be prepared in a tabular

form (indicating the linear and quantitative coverage! plant species and time frame) and

submitted, keeping in mind, the same will have to be executed up front on

commencement of the Project. Phase-wise plan of plantation and compensalory

afforestation should be charted clearly indicating the area to be covered under

plantation and the species to be planted. The details of plantation already done should

be given. The plant species selected for green belt should have greater ecological value

and should be of good utility value ro the local population with emphasis on local and

native species and the species which are tolerant to pollution.

same.

32)

Page I 12
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increase in truck traffic as a result of the Project in the present road network (including

those outside the Project area) should be worked out, indicating whether it is capable of
handling the incremental load. Anangement for improving the infrastructure, if
contemplated (including action to be taken by other agencies such as State

Govemment) should be covered. Project Proponent shall conduct Impact of
Transportation study as per Indian Road Congress Guidelines.

33) Details of the onsite shelter and facilities to be provided to the mine workers should be

included in the EIA Report.

34) Conceptual post mining land use and Reclamation and Restoration of mined out areas

(with plans and with adequate number of sections) should be given in the EIA report.

35) Occupational Health impacts of the Project should be anticipated and the proposed

preventive measures spelt out in detail. Details of pre-placement medical examination

and periodical medical examination schedules should be incorporated in the EMP. The

project specific occupational health mitigation measrues with required facilities

proposed in the mining area may be detailed.

36) Public health implications of the Project and related activities for the population in the

impact zone should be systematically evaluated and the proposed remedial measures

should be detailed along with budgetary allocations.

37) Measures of socio economic significance and influence to the local community

proposed to be provided by the Project Proponent should be indicated. As far as

possible, quantitative dimenslons may be giveri. with time frames for implementation.

38) Detailed environmental management plan (EMP) to mitigate the environmental impacts

which, should inter-alia include the impacts of change of land use, loss of agricultural

and grazing land, if any, occupational health impacts besides other impacts specific to

the proposed Project.

39) Public Hearing points raised and commitment of the Project Proponent on the same

along with time bound Action Plan with budgetary provisions to implement the same

should be provided and also incorporated in the final EIA/EMP Report of the Project.

40) Details of litigation pending against the project, if any, with direction /order passed by

any Court of Law against the Project should be given.

and recurring cost) as well as the cost towards41) The
Page | 13
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(f)
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implementation of EMP should be clearly spelt out.

42) A Disaster management Plan shall be prepared and included in the EI{EMP Report.

43) Benefits of the Project if the Project is implemented should be spelt out. The benefits of
the Project shall clearly indicate environmental, social, economic, employment

potential, etc.

44) Besides the above, the below mentioned general points are also to be followed:-

a) Executive Summary of the EI{EMP Report

b) All documents to be properly referenced with index and continuous page

numbering.

c) Where data are presented in the Report especially in Tables, the period in which
the data were collected and the sources should be indicated.

d) Project Proponent shall enclose all the analysis/testing reports of water, air, soil,

noise etc. using the MoEF&CCA{ABL accredited laboratories. All the original
analysis/testing reports should be available during appraisal of the Project.

e) Where the documents provided are in a language other than English, an English

translation should be provided.

0 The Questionnaire for,,,,lqyironmental appraisal of mining projects as devised

earlier by the Ministry shall also be filled and submitted.

g) While preparing the EIA report, the instructions for the Proponents and

instructions for the Consultants issued by MoEF&CC vide O.M. No. J-

1101314112006-1.{.II(I) dated 4tn,Atigwt, 2009, which are available on the

website of this Ministry, should be followed.
h) Changes, if any made in the basic scope and project parameters (as submitted in

Form-I and the PFR for securing the TOR) should be brought to the attention of
MoEF&CC with reasons for such changes and permission should be sought, as

the TOR may also have to be altered. Post Public Hearing changes in structure

and content of the draft EI{EMP (other than modifications arising out of the
P.H. process) will entail conducting the PH againwith the revised documentation.

i) As per the circular no. J-l1011161812010-14.II(I) dated 30.5.2012, certified
report of the status of compliance of the conditions stipulated in the environment
clearance for the existing operations of the project, should be obtained from the

I rur aom
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s)

1)

2)

3)

4)

6)

7)

8)

e)

The Executive summary of the EIA/EMP report in about 8-10 pases should be

prepared incorporating the information on followinq points:

Project n.rme and location (Village, DistrietJ!$e,, Industrial Estate (if applicable).

Products and capacities. If expansion proposal:'then existing products with capacities

and reference to earlier EC.

Requirement of land, raw material, waterr'power, fuel, with source of supply

(Quantitative)

Process description in brief, specifically indicating the gaseous emission, liquid effluent

and solid mdhazardous wastes

Measures for mitigating the impact on the environment and mode of discharge or

disposal.

Capital cost of the project, estimated time of,completion.

Site selected for the project - Nature of land - Agricultural (single/double crop), barren,

Govt/ private land, status of is acquisition, nearby (in2-3 km.) water body, population,

with in 1Okm other industries, forest , eco-sensitive zones, accessibility, (note - in case

of industrial estate this information may not be necessary)

Baseline environmental data - air quality, surface and ground water quality, soil

characteristic, flora and fauna, socio-economic condition of the nearby population

Identification of hazards in handling, processing and storage of hazardous material and

Regional Office of Ministry of Environment, Forest and Climate Change, as may

be applicable.

j) The EIA report should also include (i) surface plan of the area indicating contours

of main topographic features, drainage and mining area, (ii) geological maps and

sections and (iii) sections of the mine pit and external dumps, if any, clearly

showing the land features of the adjoining area.

In addition to the above. the followins shall be furnished:-

safety system provided to mitigate the risk.

flora-fauna and nearby populationl0)
Page | 15 t\\l-lJ
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11) Emergency preparedness plan in case of natural or in plant emergencies

12) Issues raised during public hearing (if applicable) and response given

13) CER plan with proposed expenditure.

14) Occupational Health Measures

l5) Post project monitoring plan

Besides the above. the below mentioned seneral points should also be followed:-

a. A note confirming compliance of the TOR, with cross referencing of the relevant

sections / pages ofthe EIA report should be provided.

b. All documents may be properly referenced with index, page numbers and continuous
page numbering.

c. Copy of permission related to Port facility, Desalination plant, wind mill /solar power

plant from competent Authority.
Where data are presented in the report especially in tables, the period in which the

data uere collected and the sources should be indicated.

While preparing the EIA report the instructions for the proponents and instructions
for the consultants issued by MoEF vide O.M. No. J-11013/4112006-IA.ll(l) dated 4th
August, 2009, which are available on the website of this Ministrv should also be

followed.

The consultants involved in the preparation of EIA,/EMP report after accreditation
with Quality Council of India (QCl)National Accreditation Board of Education and

Training (NABET) would need to include a certificate in this regard in the EIA"TEMp

reports prepared by them and data provided by other organization /Laboratories

including their status of approvals etc. In this regard circular no F. No.J -

1101317712004-IAJI(I) dated 2nd December,2009,l8th March 2010, 28th May 2010 ,
28th June 2010 ,31st December 2010 &. 30th September 2011 posted on the

Ministry's website http://www.moef.nic.inl may be referred.

. After preparing the EIA (as per the generic structure prescribed in
AppendixJll of thg"fltA{gtification, 2006) covering the above mentioned points,

After preparing

\LA'
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the proponent will take further necessary action for obtaining environmental

clearance in accordance with the procedure prescribed under the EIA Notification,

2006.

. The final EIA repo( shall be submitted to the SEIAA, Tamil Nadu for

obtaining Environmental Clearance

. The ToRs prescribed shalt be @ from

the date of issue, for submission of the EIA,/EMP report as per OMNo.J-

1 lO13 I 41 l2OO6-IA-II(IXpart) dated 29n Augu st, 2017.

The receipt of this letter may be acknowledged.

Govt. of Tamil Nadu, Fort St. George, Chennai - 9.

2. The Chairman, Central Pollution Control Boaid, PariveshBhavan,
CBD Cum-Office Complex, East Arjun Nagar, New Delhi 110032.

3. The Member Secretary, Tamil Nadu Pollution Control Board,
76, Mount Salai, Guindy, Chennai-600 032.

4. The APCCF (C), Regional Office, Ministry of Environment & Forest (SZ),
34, HEPC Building, 1't& 2nd Floor, Cathedral Garden Road,Nungampakkam,Chennai -34.

5. Monitoring Cell, I A Division, Ministry of Environment & Forests,
ParyavaranBhavan, CGO Complex, New Delhi 110003

6. Stock File.

^ ^,MEMBERSECRETARY( "N 
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4drs
Copy to:

1. The Principal Secretary to Govemment, Environment & Forests Dept,

...-
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Annexure I

Additional information for considering EC for mining proiects

S.No. Details to be provided Page

no.

l) Name ofthe project lease & owner

2) Lease Extent

3) Lease Validity

4)

s)

I.

II. Without CTO or in excess of quantity approved in CTO

III. Without mining plar/Scheme of mining or in excess of quantity

approved in Mining plan/Scheme ol mining.

IV. Without forest Clearance

V. Any other violation

6) Violation period

I. Number of months

II. Number of Years

7) Exploitation /Excavation quantity- Reserves proved through exploration by
drilling

8) Give details of production from the date of execution of the lease deed / since
1994 \

N.*'=----.-\
l'::=i

n-l o, ,rr* ,ou
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Approved Mining Plan/Scheme - Review

a) Specify whether DSR is provided ( applicable in case of minor minerals only)

Specify - Nature and type of violation
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Year and

quantity

2010-l I * 20t1-12* 2012-13+

Planned Actual Planned Actual Planned Actual

Ore/mineral

/granite

blocks

(tonnes)

Waste

(tonnes/cu.

m)
* year of mining operation

e) Quantity mined out during the violation period & if, yes indicate the violated

quantity, in term of o/o of consented quantity.

Year and 2010-11 l20tt-t2 20t2-13

quantlty

mined out

during the

violation
period

Planned Actual Planned Actual

Ore/mineral/g

ranite blocks

(tonnes) $
Waste

excavation

(tonnes/cu.m)

10) State illegal mining/encroachments outside the lease boundary? Percentage of
quantity mined out outside the lease boundary.

1l) Method of working

I. Category type: (a) Mechanised (b) Semi - Mechanised (c)
Manual
Construction and design of haul roadsII.

Page | 19
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a) Dimension as per the statutory requirements which
were followed or otherwise

b) Number of vehicles plying on the main haul roads
inside the mine and the approach road to the pit located
outside the mine, if any.

c) Are any measures taken to minimise fugitive dust

generated form mine haul roads? Does it comply with
the CPCB/PCB Guidelines?

d) Is there a possibility that air pollutants emitted from the

project area that do not comply with air quality

standards as per CPCB/PCB?

12) Mechanized / Semi - Mechanized Method of Mining
(D Number ofloading / excavating equipments as per approved mining

plan and capacity.

(iD

(iv) Type of transporting system used - (a) trucks

(b) Any other mode

(vi) Capacity and

(vii) Number

line with approved n
and capacity

rining plan.

trucks used not in

(.')
Numbers

Excavator

T-"k.
(viii) Impact ofexcess deployment of loading equipments (excavators)

and transporting equipments on environment.

(a) Air pollutants
-,d!::=!L''.ir,Hhi .",' \*,r^'\"il"t \; 0g JUt?,r
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(b) Water Quality
(c) Land Quality
(d) Noise level

(ix) Does the deployment of loading equipments (excavators) and

trucks fulfil the statutory requirements as per MMR 1961, with

respect to the site conditions?

13) Method of Rock Breaking/Ir4aterial preparation for the excavation:

(i) Methodology adopted -
a) Drilling and blasting

b) Rock breakers

c) Rippers

d) Surface miners

g) Any other methods or combination of above

(ii) In case ofdrilling and blasting method:

(c) Impacts due to blasting defined as per the studies, if
any carried out previously as indicated

(d) Dust pollution

(e) Noise level (dB(A))

(f) Ground vibration studies and Fly rock projection

(iii) Impact of preparation of Ore and waste on environment-

a) Air Pollution

b) Noise Pollution

c) Water Pollution

)
$\ )
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t) Manual means

(a) Type ofblasting: short hole or deep

yes, specify the technique with details of study, year

of study
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d) Safety standards

e) Traffic density

f) Road Condition (vulnerability)

l4) Construction and Design of Dumps.

a) Place/Location

b) Approach to Dump form the mine distance and safety

standards.

c) Area of extent occupied

d) Dimension of Dump and No.

(benches)

of terrace with heights

e) Vegetation covered ; If yes, specify the details of plants

1s) Construction and Design of Waste Dumps

(i) Numbers and Location of Dumps as per approved Mining Plan

(iiD

(iv) Dimension of Terracing, Light, shapes, etc., Dump as per approved

Mining Plan

(v) Fresh,/Existing

mine.

shape, width. etc.. of Dumps in the

(vi) Volume/Quantity added to Waste/Dump during the violated period.

(viD Approach to the D"rnp-WWn, distance.

(viii) Number of and type of equipments deployed in Dump.

(ix) Provision of Garland drains around the Dumps.

(x) Any vegetation made on the slopes.

(xi) Provision of safety standards.

(xii) Impact of Waste/Dumps on environrnent.

a) Air pollution

r 
-b) 

Water pell'ri.rn 
*,
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(ii) Specift whether reject dumps are located within or outside mining lease
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c) Dust pollution

d) Noise pollution

(xiii) Tenacing

l6) Construction and Design of Ore and sub grade ore/mineral Stacks:-

(i) Number and Location of Ore stacks.

(ii) Dimension of Ore/sub grade Stacks as per the Approved Mining Plan

(iii)Volume/Quantity added during the violation period.

(iv)Any Screening plant or any other loading equipment engaged during the

violated period.

(v) Approach to Ore / sub grade stack -Distance, hazards.

(vi) Safety standards adopted while operation.

(vii) Impact ofore/sub grade on environment

a. Air pollution

b. Water pollution B

17) Mine Pit Water

(i) Intersection of Groturd water table, specify the measures taken.

(iD Ground water table as per hydro geological Studies (Pumping test).

(iii) ProvisionofGar,*U*trffUpitanddumps

(iv) Water pollution I t!
(v) Management of mine water.

("i) Ultimate pit limit, w.r.t Ground water intersection and management of

drainage of ground water.

l8) Diversion of General Drainage/fuverA,lallah course for mining

1e) Clearing of vegetation before the commencement of mining operation- Number

t.
i\_-x).''a
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oftrees (species wise)

20) Man Power

(a) Statutory management

(b) Regular (Non -statutory) Manpower

2t) Occupational Health and Safety.

(a) Periodical monitoring of health standards of persons employed as

per Mine Act, 1952.

(b) Failure to inform statutory bodies periodically, if any

22) Population (Nearby Habitation)

(i) Population/Significant Population/Dense Population within the buffer
zone of 10 Kms.

(ii) People displacement due to mining activities

(iv)lmpact of mining on Surrounding and habitation-Air, Water, Noise,
Pollution.

(v) Socio Economic aspects of mining.

23) CSR

(a) Field ground Activities or studies. Actual amount spent towards CSR and

the future proposal.

24) NOC from DMG for quantity clarification in respect of settlement of all the

amount payable against identified violation.

2s) For the Clearance of EC, Public Hearing is mandated as per MoEF & CC

Notification. Give reason for exemption ofpublic hearing.

26) Conceptual post mining land use/restoration

27) Litigation/court cases, if any pending

28) Disaster management plan for the mine

0 0 ruil t010

..'.v.'
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05.FILE NO.: 3888 
 
         TOR GRANT DATE – 09.08.2023 
        “B1” CATEGORY - BLACK GRANITE QUARRY  
         QUARRY IN OPERATION SINCE 28.12.1995 
 
PROJECT SITE: 

The Environmental Clearance(TOR)  is granted to the proponent Tvl.TAMIN, for mining Black Granite 
Quarry over an extent of 20.28.0ha of Govt Land in S.F.No.170/1(P),Siruvalai Village, Vikravandi Taluk 
,Villupuram District, Tamilnadu  

T.O.R.GRANTED SUBJECT TO THE CONDITIONS OF  MITIGATION MEASURES/COMPLAINCE REPORT 
(APPRAISAL MADE  BY SEAC AND ACCEPTED BY SEIAA.) 

 
1. Rainwater accumulated in the quarry floor shall not be discharged directly to the nearby stream or water 

body. lf it is to be let into the nearby water body, it has to be discharged into a silt trap on the surface within 

the lease area and only the overflow after allowing settling of soil be let into the nearby waterways. The silt 

trap should be of sufficient dimensions to catch all the silt water being pumped out during one season. The 

silt trap should be cleaned of all the deposited silt at the end of the season and kept ready for taking care 

of the silt in the next season.  

2. The lease holder shall undertake adequate safeguard measures during extraction of material and ensure 

that due to this activity, the hydro-geological regime of the surrounding area shall not be affected. Regular 

monitoring of ground water level and quality shall be carried out around the mine lease area during the 

mining operation. lf at any stage, if it is observed that the groundwater table is getting depleted due to the 

mining activity; necessary corrective measures shall be carried out. District Collector/mining officer shall 

ensure this.  

                                                                            --------------------------------------- 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

699

Senniyan Saravanan
Annexure A92



THIRU.DEEPAK S.BILCI. I.F.S.,
MEMBER SECRETARY

STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY _ TAMIL NADU

3rd Floor, Panagal Maaligai,
No.l, Jeenis Road, Saidapet.

Chennai- 15.

Phone No. 044-24359973
Fax No. 044-24359975

1'ERMS Oi' REFERENCE (ToR)

Lr No.SEIAA-TN/F.No.3888/SEAC/ToR-1533/2023 Dsted:09.08.2023

To

M/s. Tamil Nadu Minerals Limited

3 I Kamarajar Salai, Chepauk,

Chennai-600005.

Tamil Nadu.

Sir / Madam,

Sub: S[:IAA, l'amil Nadu - Terms of Reference with Public Hearing (ToR) for the

Existing Black Granite quarry lease over an extent of 20.28.0 tla S.F.No. 170/1,

Siruvalai Village, Villuppuram Taluk, Villuppuram District, Tamil Nadu by M/s.

Tamil Nadu Minerals Limited - under project category - "B1" and Schedule

S.No.l(a) of EIA Notification 2006, as amended - ToR issued along with Public

Hearing - under violation category preparation ofEIA report - Regarding.

Ref: I . Online proposal No. SIAJTN/lr'llN / 435461 12023, 30.06.2023.

2. Your application submitted for Terms of Reference dated:04.07.2023

3. Minutes of'thc 395'1'SEAC meeting held on27.07.2023.

4. Minutes of the 645'h SEIAA meeting held on 09.08.2023.

Kindly refer to your proposal submitted to the Stale [,evel lmpact Assessment Authority for
'l'crms of Refe rence.

The proponent. M/s. I'anril Nadu Mincrals Limitcd has subrnitled application for 'lerms of
Ref'erence ('loR) in Form-1. Pre-Feasibility rcport lor the [lxisting Black Granile quarry lease over an
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Lr No.SEIAA-'I'N/F'No.3888/SllAC/ToR-l 533/202J Dated: 09'08'2023

extentof20.28.0tIaS.F.No.l70ll.siruvalaiVillage'VilluppuramTaluk'VilluppuramDistrict.
Tamil Nadu

Discussron bY SEACandt e Remarks:-

Existing Black Granite over an extert of 20.28'0 Ha S'F'No'170/l' Siruvalai Village'

Vittuppuram Taluk, Villuppuram District, Tamil Nadu by M/s'Tamil Nadu Minerals Limited -

For Terms of Reference under violation category'

(srA/TN/MIN/43 3 16t t2023, 30.06.2023\

The proposal was placed in this 395rl,meeting of sEA('hcld on 27.07.2023. 'Ihe Project Proponent

made a detailed presentation on the proposed project The details of the project fumished by the

proponent are available on the PARIVIjSH web portal (parivesh'nic in)

The SEAC noted the following:

l. The Project Proponent, M/s' Tamil Nadu Minerals Limited has applied seeking l'erms of

Reference under violation category for EIA study for the Existing Black Granite over an

extent of 20.28.0 Ha S'F'No l70/l' Siruvalai Village' Villuppuram Taluk' Villuppuram

District, Tamil Nadu.

2. The proposed quarry/activity is covered under Category ''BI" ofltem l(a) "Mining Projects"

ofthe Schedule to the EIA Notification' 2006 as amended'

Based on the presentation and details furnished by thc proicct proponent' SEAC decided to grant

TermsofReference(ToR)withPublicHearing,restrictingthcultimateworkingdepthto50m
BGLandSubjecttothefolIowingToRs.inadditionto(i)thestandardlcrmsolreferenceforElA
studyshowninAnnexure.Iand(ii)theStandardToRfornon.coalminingprojectsanddetailsissued
by the MoEF&CC to be included in EIA/EMP Report:

l.ThePPshallfumishacomprehensivereportbasedonthescientificstudiescarriedouttoassess
thehydrogeologicalconditionoftheproposedquarrysiteandimplicationduetothequarrying
activities, by involving any one ofthe reputed Research and Academic Institutions -

(i) CSIR-Central lnstitute of Mining & Fuel Research (CIMFR)' Dhanbad'

(ii) National lnstitute of Rock Mechanics (NIRM)' Bangalore'

(iii) Divisionof(ieotechnical Enginccring-llT-Madras'

(iv) Dept ol- Minint-r Iingg' National Institute of l-echnology' (NI I'K)' Surathkal'

(v) IJniversity ol' Madras Centre lbr lrnvironnrental Sciences' Guindy Cmapus

and

(vi) Anna tJniversity Chennai-Dept o{'Geology' (iEG Campus'

h
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Lr No.SEIAA-Trr-/F.No.3888/SEAC/ToR-t 533/2023 Dated: 09'08'2023

2. The PP shall provide the detailed information on implications due to the existence ofPoultry

farms and structures located within a radial distance of I km'

3. The PP shall provide the implications due to this unsymmetrical nature of this project, highly

fragmented & non-contiguous in nature. on the existing two villages & Patta land located

nearby'and prepare a conceptual plan on syslematic & scientific way of quarrying along with

the required mitigation measures through adopting a'Quarry Management System' for this

project by involving any one ofthese repulcd Rescarch and Academic Institutions -
(i) CSIR-Central lnstirute ol'Mining & Fuel Research (CfMFR)' Dhanbad'

(ii) National Institute of Rock Mechanics (NIRM), Bangalore'

(iiD Division of Geotechnical Engineering-llT-Madras'

(iv) Dept of Mining Engg, National Institute of Technology (NITK)' Suralhkal' and

(v) Dept of Mining Engineering, CEG Campus' Anna University' Chennai'

4. The PP shall prepare a plan for installing a garland drainage around the periphery ofthe lease

of proposed quarry.
Annexure-I

l.Inthecaseofexisting/operatingmines,aletterobtainedfromtheconcernedAD(Mines)
shall be submitted and it shall include the following:

(i) Original Pit dimension

(ii) Quantitv achieved Vs EC Approved Quantity

(iii) Balance Quantity as per Mineable Reserve calculated'

(iv) Mined out Depth as on date Vs EC Permitted depth

(v) Details of illegal/illicit mining

(vi) Violation in the quany during the past working'

(vii) Quantity of material mined out outside the mine lease area

(viii) Condition of Safety zone/benches

(ix) Revised/Modified Mining Plan showing the benches of not exceeding 6 m height

and ultimate depth of not exceeding 50m'

2.DetailsofhabitationsaroundtheproposedminingareaandlalestVAocertificateregarding
the location ofhabitations within 300m radius from the periphery ofthe site'

3. The proponent is requested to carry out a survey and enumerate on the structures located

withintheradiusof(i)50m'(ii)100m,(iii)200mand(iv)300m(v)500mshallbe
enumerated with details such as dwelling houses with number of occupants, whether it

TARY
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Lr No.SEIAA-TN/F.No.3888/SEAC/ToR_1533/2023 Dated: 09.08.2023

4

5

belongs to the owner (or) not, places of worship, induslries, factories, sheds, etc with
indicating the owner ofthe buirriing, nature ofconstruction, age ofthe buirding, number of
residents. their profession and incorhe, etc.
The PP shall submit a detailed hydrological report indicating the impacr of proposed
quarrying operations on the waterbodies rike rake, water tanks, etc are rocated within I kmofthe proposed quarry.
'l'he Proponent sha, carry out Bio diversity study through reputed Institution and the same
shall be included in EIA Report.

6 The DFO rener stating that the proximity distance of Reserve Forests. prolected Areas.
Sanctuaries, Tiger reserve etc., up to a radius of 25 km from the proposed site.7 ln the case ofproposed lease in an existing (or old) quarry where the benches are not fbrmed(or) partially formed as per the approved Mining pran. the project proponent (pp) sha, the
PP sha, carry out the scientific studies to assess the slope stabirity of the working benchesto be constructed and existing quarry wall, bv involving any one ofthe reputed Research
and Academic Institutions - CSlR-central Institute of Mining & Fuer Research / Dhanbad,
NIRM/Bangarore. Division of Geotechnical EngineeringJl'f-Madras, NIT-Dept of MiningEngg' Surathkar' and Anna university Chennai-CEc campus. The pp shalr submit a copyof the aroresaid report indicating the stabirity status of the quarry wa, and possibrc
mitigation measures during the time of appraisal lor obtaining the IlC.' However' in case or the frcsh/virgin quarries. the proponenr sha, submit a conceptuar'Slope Stability Plan' for the proposed quarry during rhe appraisar whire obtaining the EC.when the depth ofthe working is extended beyond 30 m below ground level.

The Pp shall fumish the affi
is ca*ied out by the statutc 

stating that the blasting operation in the proposed quarry
rry competent person as per the MMR 196l such as blaster,mining mate, mine foreman, llll Class mines manager appointed by the proponent.' The PP sha' present a conceptual design for carrying out onry controred brasting operationinvolving line dri,ing and muffle brasting in the proposed quarry such that the brast_inducedground vibrations are contro'ed as we, as no fly rock traver beyond 30 m from the brastsite.

The ErA Coordinators sha' obtain and furnish the detairs ofquarry/quarrics operated by theproponent in the past, either in the same rocation or ersewhere in the state with video andphotographic evidences.

8

9

IO

lt
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Lr No.SEIAA-TN/F.No.3888/SEAC/ToR-1533/2023 Dated : 09.08.2023

12. Ifthe proponent has alreadr carried out the mining activitt', in the proposed mining lease

area alier 15.01.2016. then thc proponent shall furnish the lollowing details from AD/DD,

mlnes.

t4

l5

l6

What was the period of the operation and stoppage of the earlier mines with last work permit

issued by the AD/DD mines?

Quantity of minerals mined out.

. Highest production achieved in any one year

. Detail ofapproved depth ofmining.

. Actual depth of the mining achieved earlier.

o Name ofthe person already mined in that leases area

. IfEC and CTO already obtained, the copy ofthe same shall be submitted.

o Whether the mining was carried out as per the approved mine plan (or EC if issued)

with stipulated benches.

All corner coordinates of the mine lease area, superimposed on a High-Resolution

Imagery/Topo sheet, topographic sheet, geomorphology, lithology and geology of the

mining lease area should be provided. Such an lmagery ofthe proposed area should clearly

show the land use and other ecological features ofthe study area (core and buffer zone).

The PP shall carry out Drone video survey covering the cluster, green belt, fencing, etc ,

The proponent shall fumish photographs ofadequate fencing, green belt along the periphery

including replantation ofexisting trees & safety distance between the adjacent quanies &

water bodies nearby provided as per the approved mining plan.

The Project Proponent shall provide the details of mineral reserves and mineable reserves'

planned production capacity, proposed working methodology with justifications, the

anticipated impacts of the mining operations on the sunounding environment, and the

remedial measures for the same.

The project Proponent shall provide the organization chan indicating the appointment of

various statutory officials and other competent persons to be appointed as per the provisions

of the Mines Act'1952 and the MMR, 196l for carrying out the quarrying operations

scientifically and systematically in order to ensure safety and to Protect the environment'

The Project Proponent shall conduct the hydro-geological study considering the contour

map of the water table detailing the number of groundwater pumping & open wells, and

surface water bodies such as rivers. tanks, canals, ponds, etc. within I km (radius) along

ttf l',tltY

t7

18.

20
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Lr No.SEIAA-TN/F.No.38E8/SEAC/ToR-1533/2023 Dated: 09.08.202J

with the colrected water lever data for both monsoon and non-monsoon seasons from the
PwD / T*AD so as ro assess the impacts on the ,,ners due to mining activity. Based on
actual monitored data. it may crearry be shown whcther working wi, intersect groundwater.
Necessary data and docunrentation in this regard may be provided.

21. The proponent shalr furnish the baserine data for the environmentar and ecorogicar
parameters with regard to surface water/ground water quarity, air quarity, soir quarity &
Iloral fauna including traffi c/vehicular movement study.

22' The Proponent shalr carry out the cumurative impact study due to mining operations carried
out in the quarry specifically with reference to the specific environment in terms of soil
health, biodiversity, air pollution, water polrution, climate change and flood contror &
health impacts. Accordingly, the Environment Management plan should be prepared
keeping the concemed quarry and the surrounding habitations in the mind.

23' Rain water harvesting management with recharging detairs arong lvith water barance (both
monsoon & non-monsoon) be submitted.

24' Land use ofthe study area derineating forest area. agricurturar rand, grazing rand, wirdrife
sanctuary, national park, migratory routes of fauna, water bodies, human settlements and
other ecologicar features shourd be indicated. Land use pran ofthe mine rease area shourd
be prepared to encompass preoperationar, operational and post operationar phases and
submitted. lmpact, ifany, ofchange of land use should be given.

25' Detairs of the land for storage of overburden/waste Dumps (or) Rejects outside the mine
lease, such as extent ofland area, distance from mine lease, its land use, R&R issues, ifany,
should be provided.

26. Proximity to Areas decrared as'criticafly poUuted,(or) the project areas which attracts the
court restrictions for mining operations, shourd arso be indicated and where so required,
clearance certifications from the prescribed Authorities, such as the TNpCB (or) Dept. of
Geology and Mining should be secured and furnished to the effect that the proposed nrining
activities could be considered.

27 ' Description of water conservation measures proposed to be adopted in the project shouid
be given' Detairs ofrainrvater harvesting proposed in the project, ifany, shourd be provided.28. Impacl on local transport infrastructure due to the project should be indicated.
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Lr No.SE,IAA-I'N/1.No.3888/SEAC/'IoR-1533/2023 Dated: 09.08.2023

periodical medical examination schedules should be incorporated in the EMP' The roJect

TARY
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29. A lree survey study shall be carried out (nos., name ofthe species, age, diameter etc.,) both

within the mining lease applied area & 300m buffer zone and its management during mining

activ ity.

30. A detailed mine closure plan for the proposed project shall be included in EIA/EMP report

which should be site-specific.

3 L As a part of the study of flora and fauna around the vicinity of the proposed site, the EIA

coordinator shall strive Io educate the local students on the importance of preserving local

flora and fauna by involving them in the study, wherever possible.

32. The purpose of Green belt around the project is to capture the fugitive emissions, carbon

sequestration and to attenuate the noise generated, in addition to improving the aesthetics.

A wide range of indigenous plant species should be planted as given in the appendix-l in

consultation with the DFo, State Agriculture University. The plant species with

dense/moderate canopy of native origin should be chosen. Species of small/mediunl/tall

trees alternating with shrubs should be planted in a mixed manner'

33. Taller/one year old Saplings raised in appropriate size ofbags, preferably ecofriendly bags

should be planted as per the advice of local forest authorities/botanist/Horticulturist with

regard to site specific choices. The proponent shall earmark the greenbelt area with GPS

coordinates all along the boundary of the project site with at least 3 meters wide and in

between blocks in an organized manner

34. A Disaster management Plan shall be prepared and included in the EIA/EMP Report for the

complete life ofthe proposed quarry (or) till the end ofthe lease period'

35. A Risk Assessment and managemenl Plan shall be prepared and included in the EIA/EMP

Report for the complete life ofthe proposed quarry (or) till the end ofthe lease period.

36. Occuparional Health impacts of the Project should be anlicipated and the proposed

preventive measures spelt out in detail. Details of pre-placement medical examination and

706



Lr No.SE,IAA-TN/F.No.3888/SEAC/ToR-1533/2023 Dared: 09.08.2023

specific occupational health mitigation measures with required facilities proposed in the

mining area may be detailed.

37. Public health implications of the Project and related activities for the population in the

impact zone should be systematically evaluated and the proposed remedial measures should

be detailed along with budgetary allocations.

38. The Socio-economic studies should be carried our within a 5km buffer zone from the mining

activity, Measures of socio-economic significance and influence to the locar community

proposed to be provided by the project proponent should be indicated. As far as possible,

quantitative dimensions may be given with time frames for implementation.

39. Details oflitigation pending against the project, ifany, with direction /order passed by any

Court oflaw against the project should be given.

40. Benefits ofthe project ifthe project is implemented should be spelt out. The benefits ofrhe

Project shall clearly indicate environmentar, sociar, economic, emproyment potential, etc.

4l' If any quarrying operations were carried out in the proposed quarrying site for which now

the EC is sought, the project proponent shafl furnish the detailed compriance to EC

conditions given in the previous EC with the site photographs which shal duly be certified

by MoEF&CC, Regional Office, Chennai (or) the concemed DEE/TNPCB.

42' The PP shall prepare the EMP forthe entire lifeofmineand also fumish the swom affidavit

stating to abide the EMp for the entire life of mine.

43. Concealing any factual information or submission of false/fabricated data and failure to

comply with any of the conditions mentioned above may result in withdrawal of lhis'fenns

of Conditions besides attracting penal rovisions in the Environment (proteclion) Act. I9g6
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Lr No.SEIAA-TN/F.No.3888/SEAC/ToR-1533/2023 Dated: 09.08.2023
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Lr No.SEIAA-TN/F.No.3888/SEAC/ToR-l 533/2023 Dated: 09'08'2023
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Villuonura Taluk Villunnuram District. Tamil Nadu bv s. Tamil Nadu Minerals Limited -

For Terms of Reference u ndcr violatio n categorv

I'he subject was placed in this 645th meeting of Authority held on 09 .08.2023. 1'he Authoritl notcd

rhar rhe subject was placed in the 395rh meeting of SEAC held on 27.07.2023 and the SEAC has

furnished its recommendation forthe grant ofTerms ofReference (ToR) with Public Hearing under

violation category for the EIA study subject to the conditions stated therein.

After detailed discussions, the Authority accepts the recommendation ofSEAC and decidcd to grant

Terms of Reference (ToR) along with Public Hearing under violation category restricting the

ultimate working depth to 45m BGL and cluster for undertaking the combined Environment Impact

Assessment Study and preparation of separate Environment Management Plan subject to the

conditions as recommended by SEAC & normal conditions in addition to the conditions in

'Annexure B' of this minute

AftY

Page l0 of24

I.:,R SEC
I]IAA.'I'N

Plnospenttttt

Saloaibra ytstca

Tcnninalia bellcrtt

10
+1

17

709



Lr No.SEIAA-TN/F.No.3888/SEAC/ToR-1533/2023 Dated: 09.08.2023

l. 'fhe Authority noticed that the project proponent has proposed to work in too many blocks.

lnstead, the PP shall rework the site to work in one component block in phases.

2. The project proponent shall prepare mine closure plan considering quantity ofTopsoil &
Weathered rock. lf any.

3. The DFO letter stating that the proximity distance of Reserve Forests, Protected Areas,

Sanctuaries, Tiger reserve etc., up to a radius of25 km from the proposed site.

AnnexutqTl

Cluster Manasem cnt Committee

l. Cluster Management Committee shall be framed which must include all the proponents in the

cluster as members including the existing as well as proposed quarry.

2. 'l'he members must coordinate among themselves lbr the effective implementation of EMP as

committed including Green Belt Development, Water sprinkling, tree plantation, blasring etc.,

3. The List of members of the committee formed shall be submitted to AD/Mines before the

execution of mining lease and the same shall be updated every year to the AD/Mines'

4. Detailed Operational Plan must be submitted which must include the blasting frequency with

respect to lhe nearby quarry situated in the cluster, the usage of haul roads by the individual

quarry in the form ofroute map and network.

5. The committee shall deliberate on risk management plan pertaining to the cluster in a holistic

manner especially during natural calamities like intense rain and the mitigation measures

considering the inundation ofthe cluster and evacuation plan'

6. 'Ihe Cluster Management Committee shall form Environmental Policy to practice sustainable

mining in a scientitic and systematic manner in accordance with the law. The role played by

the commirree in implementing the environmental policy devised shall be given in detail.

7. The committee shall furnish action plan regarding the restoration strategy with respect to the

individual quarry falling under the cluster in a holistic manner'

8. The committee shall furnish the Emergency Management plan within the cluster.

9. The committee shall deliberate on the health of the workers/staff involved in the mining as

well as the health ofthe Public'

l0.The committee shall furnish an action plan to achieve sustainable development goals with

reference to water. sanitation & safety.

I l. The committee shall furnish the lire safety and evacuation plan in the case offire accidents.
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Lr No.SEIAA-TN/F.No.3888/SEAC/ToR-1533/2023 Dared: 09.08.2023

Imoact studv of minins

12. Detailed study shall be carried out in regard to impact of mining around the proposed mine

lease area covering the entire mine lcase period as per precise area communicalion order issued

from reputed research institutions on the following
a) Soil health & soil biological. phl,sical land chemical features .

b) Climate change leading to Droughts, Floods etc.

c) Pollution leading to relcase of Greenhouse gases (GHG), rise in Temperature. &
Livelihood ofthe local people.

d) Possibilities of water contamination and impact on aquatic ecosystem health.

e) Agriculture, Forestry & Traditional practices.

f) Hydrothermal/Geothermal effect due to destruction in the Environment.
g) Bio-geochemical processes and its foot prints including environmental stress.

h) Sediment geochemistry in the surface streams.

Asricu lture & ro-Biodiversitv
13. Impact on surrounding agricultural fields around rhe proposed mining Area.
14. Impact on soil flora & vegetation around the project site.

15. Details oftype ofvegetations including no. oftrees & shrubs within the proposed mining area

and. Ifso, transplantation ofsuch vegetations all along the boundary ofthe proposed mining
area shall committed mentioned in EMP.

16. The Environmental Impact Assessment should study the biodiversity, the natural ecosystem,
the soil micro flora" fauna and soil seed banks and suggest measures to maintain the natural
Ecosystem.

17. Action should specifically suggest for sustainable management ofthe area and restoration of
ecosystem for flow ofgoods and services.

18. The project proponent shall study and fumish the impact ofproject on plantations in adjoining
patta lands, Horticulture, Agriculture and Iivestock.

Forests

19. The project proponent shall detailed study on impact of mining on Reserve forests free ranging
wildlife.

20. The Environmental Impact Assessment should study impact on forest, vegetation, endemic,
vulnerable and endangered indigenous flora and fauna.
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Lr No.SEIAA-'I'N/F.No.3888/SEAC/'I'oR- I 533/2023 Dated : 09.08.2023

21. The Environmental Impact Assessment should study impact on standing trees and the existing

trees should be numbered and action suggested for protection.

22. The Environmental Impact Assessment should study impact on protected areas, Reserve

F-orests. National Parks, Corridors and Wildlife pathways, near project site.

Water Environment
23. Hydro-geological study considering the contour map ofthe water table detailing the number

ofground water pumping & open wells, and surface water bodies such as rivers, tanks, canals,

ponds etc. within I km (radius) so as to assess the impacts on the nearby waterbodies due to

mining activity. Based on actual monitored data, it may clearly be shown whether working will

intersect groundwater. Necessary data and documentation in this regard may be provided,

covering the entire mine lease period.

24. Erosion Control measures.

25. Detailed study shall be carried out in regard to impact of mining around the proposed mine

lease area on the nearby villages, water-bodies/ Rivers, & any ecological fragile areas.

26. The project proponent shall study impact on fish habitats and the food WEB/ food chain in the

water body and Reservoir.

27. The project proponent shall study and furnish the details on potential fragmentation impact on

natural enr ironment. by the activities.

28. The project proponenr shall study and fumish the impact on aquatic plants and animals in water

bodies and possible scars on the landscape. damages to nearby caves, heritage site, and

archaeological sites possible land form changes visual and aesthetic impacts'

29. The Terms ofReference should specifically study impact on soil health, soil erosion, the soil

physical. chemical components and microbial components.

30. The Environmental Impact Assessment should study on wetlands, water bodies, rivers streams,

Iakes and farmer sites.

Enerw
3l . The measures taken to control Noise, Air, Water, Dust Control and steps adopted to efficiently

utilise the Energy shall be furnished.

Climate Chanee

32. The Environmental lmpact Assessment shall study in detail the carbon emission and also

suggest the measures to mitigate carbon emission including development of carbon sinks and

temperature reduction including control ofother emission and climate mitigat ion activities.
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33. The Environmental Impact Assessment should study impact on climate change, temperature

rise, pollution snd above soil & below soil carbon stock.

Mine Closure Plan

34. Detailed Mine Closure Plan covering the entire mine lease period as per precise area

communication order issued.

EMP
35. Detailed Environment Management Plan along with adaptation, mitigation & remedial

strategies covering the entire mine lcase period as per precise area communication order issueC.

36. The Environmental Impact Assessment should hold detailed study on EMP with budget for

Green belt development and mine closure plan including disaster management plan.

Risk Assessment

37. To fumish risk assessment and management plan including anticipated vulnerabilities during

operational and post operational phases of Mining.

Disaster Management Plan

38. To furnish disaster management plan and disaster mitigation measures in regard to all aspects

to avoid/reduce vulnerability to hazards & to cope with disaster/untoward accidents in &
around the proposed mine lease area due to the proposed method of mining activity & its

related activities covering the entire mine lease period as per precise area communication order

issued.

Others

39. The project proponent shall furnish VAO certillcatc u ith reference to 300m radius regard to

approved habitations, schools, Archaeological sites, Structures, railway lines, roads, water

bodies such as streams, odai, vaari, canal, channel, river, lake pond, tank etc.

40. As per the MoEF& CC office memorandum F.No.27-65/2017-lA.lll dated: 30.09.2020 and

20.10.2020 the proponent shall address the concerns raised during the public consultation and

all the activities proposed shall be part ofthe Environment Management Plan.

4l.The project proponent shall study and fumish the possible pollution due to plastic and

microplastic on the environment. The ecological risks and impacts of plastic & microplastics

on aquatic environment and fresh water systems due to activities, contemplated during mining
may be investigated and reported.
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Lr No.SEIAA-TN/F.No.3888/SEAC/ToR-l 533/2023 Dated : 09.08.2023

A. STANDARD TERMS OT' REFtsRT]NCE

l) Year-wise production details since 1994 should be given, clearly stating the highest production

achieved in any one year prior to 1994. lt may also be categorically informed whether there had

been any increase in production after the E.lA Notification 1994 came into florce, w.r.t. the

highest production achieved prior to 1994.

2) A copy of the document in support ofthe fact that the Proponent is the rightful lessee of the

mine should be given.

3) All documents including approved mine plan, EIA and Public Hearing should be compatible

with one another in terms of the mine lease area, production levels, waste generation and its

management, mining technology etc. and should be in the name ofthe lessee.

4) All comer coordinates of the mine lease area, superimposed on a High Resolution Imagery/ topo

sheet, topographic sheet, geomorphology and geology ofthe area should be provided. Such an

Imagery ofthe proposed area should clearly show the land use and other ecological features of

the study area (core and buffer zone).

5) lnformation should be provided in Survey of India Topo sheet in l:50,000 scale indicating

geological map of the area. geomorphology of land forms of the are4 existing minerals and

mining history ofthe area. important water bodies, streams and rivers and soil characteristics.

6) Derails about the land proposed for mining activities should be given with information as to

whether mining conforms to the land use policy ofthe State; land diversion for mining should

have approval from State land use board or the concemed authority'

7) It should be clearly stated whether the proponent company has a well laid down Environment

Policy approved by its Board of Directors? If so, it may be spelt out in the EIA Report with

description of the prescribed operating process/procedures to bring into focus any

infringement/deviation/ violation of the environmental or forest norms/ conditions? The

hierarchical system or administrative order of the Company to deal with the environmental

issues and for ensuring compliance with the EC conditions may also be given. The system of

reporting of non-compliances / violarions ofenvironmental norms to the Board of Directors of

the company and/or shareholders or stakeholders at large, may also be detailed in the EIA

Report.

8) lssues relating to Mine Safety. including subsidence study in case of underground mining and

slope srudy in case of open cast mining, blasting study etc. should be detailed. The proposed

safeguard measures in each case should also be provided.
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l5)
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Lr No.SEIAA-TN/F.No.3E88/SEAC/ToR-l 533/2023 Dated: 09.08.2023

The study area willcontprise of l0 km zone around the mine lease from lease periphery and the

data contained in the EIA such as waste generation etc. should be for the life ofthe mine / lease

period.

Land use of the study area delineating tbresr area. agricultural land. grazing land, wildliie

sanctuary, national park. migratorv rou'.es of fauna, rvater bOdies, human seltlements and other

ecological features should be indicated. Land use plan ofthe mine lease area should be prepared

to encompass preoperational, operational and post operational phases and submitted. [mpact' if
any, ofchange of land use should be given.

Details ofthe land for any Over Burden Dumps outside the mine lease, such as extent of land

area, distance from mine lease, its land use, R&R issues. ifany, should be given.

Certificate from the Competent Authority in the State Forest Department should be provided,

confirming the involvement offorest land. ifany, in the project area. In the event ofany contrary

claim by the Project Proponent rcgarding the status of forests, the site may be inspected by the

State Forest Department along with the Regional Office of the Ministry to ascertain the status

of forests, based on which, the Certificate in this regard as mentioned above be issued. ln all

such cases, it would be desirable for representative of the State Forest Department to assist the

Expert Appraisal Committees.

Status offorestry clearance for ths broken up area and virgin forestland involved in the Project

including deposition ofNet Present Value (NPV) and Compensatory Afforestation (CA) should

be indicated. A copy ofthe forestry clearance should also be furnished.

lmplementation status of recognition of forest rights under the Scheduled Tribes and other

Traditional Forest Dwellers (Recognition of Forest Rights) Act,2006 should be indicated.

The vegetation in the RF / PF areas in the study area, with necessary details. should be given.

A study shall be got done to ascertain the impact ofthe Mining Project on wildlife ofthe study

area and details furnished. lmpact oflhe project on the wildlife in the surrounding and any'other

protected area and accordingly, detailed mitigative measures required. should be worked out

with cost implications and submined.

Location of National Parks, Sanctuaries, Biosphere Reserves, Wildlife Corridors, Ramsar site

Tiger/ Elephant Reserves/(existing as well as proposed), ifany, within l0 km ofthe mine lease

should be clearly indicated, supported by a location map duly authenticated by Chief Wildlife
Warden. Necessary clearance, as may be applicable to such projects due to proximity of the

ecologically sensitive areas as mentioned above, should be obtained from the Standing

'I'ARY
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Lr No.SllIAA- l'N/F.No.J88tt/SllA(l/T0R-l 5J3/202J Darcd: 09.08.2023

Committee of National Board of Wildlife and copy furnished.

I 8) A detailed biological study of the study area [core zone and buffer zone ( I 0 km radius of the

periphery of the mine lease)] shall be carried out. Details of flora and faun4 endangered,

endemic and RET Species duly authenticated. separately for core and buffer zone should be

fumished based on such primary field survey, clearly indicating the Schedule of the fauna

present. ln case ofany scheduled-l fauna found in the study area, the necessary plan along with

budgetary provisions for their conservation should be prepared in consultation with State Forest

and Wildlife Department and details furnished. Necessary allocation of funds for implementing

the same should be made as part ofthe project cost.

l9) Proximity to Areas declared as 'Critically Polluted' or the Project areas likely to come under the

'Aravali Range', (attracting court restrictions for mining operations), should

also be indicated and where so required, clearance certifications from the prescribed Authorities,

such as the SPCB or State Mining Department should be secured and furnished to the effect that

the proposed mining activities could be considered.

20) Similarly, for Coastal Projects, a CRZ map duly authenticated by one ofthe authorized agencies

demarcating LTL. HTL, CRZ area" location of the mine lease with respect to CRZ, coastal

features such as mangroves, if any, should be fumished. (Note: The Mining Projects falling

under CRZ would also need to obtain approval of the concemed Coastal Zone Management

Authority).

2l) R&R Plan/compensation details lor the Project Affected People (PAP) should be fumished.

While preparing the R&R Plan, the relevant State/National Rehabilitation & Resettlement Policy

should be kept in view. ln respect of SCs /STs and other weaker sections ofthe society in the

study area, a need based sample survey, family-wise, should be undertaken to assess their

requirements, and action programmes prepared and submitted accordingly, integrating the

sectoral programmes of line departments ofthe state Govemment. It may be clearly brought out

whether the village(s) Iocated in the mine lease area will be shifted or not. The issues relating to

shifting of village(s) including their R&R and socio-economic aspects should be discussed in

the Repon.

22) One season (non-monsoon) [i.e. March-May (Summer Season); october-December (post

monsoon season) : December-February (winter season)]primary baseline data on ambient air

qualiry as per cPCB Notification ol'2009- water qualit1,. noise level, soil and flora and fauna

shall be collecred and the AAQ and other data so compiled presented date-wise in the EIA and
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Lr No.SEIAA-TN/F.No.3888/SEAC/ToR-1533/2023 Dated: 09'08'2023

EMPReport.Site-specificmeteorologicaldatashouldalsobecollected.Thelocationofthe
monitoring stations should be such as to represent whole ofthe study area and justified keeping

inviewtheprc.dominantdownwinddirectionandlocationofsensitivereceptors.Thereshould
be at least one monitoring station rvithin 500 m olthe mine lease in the pre-dominant downwind

direction. The mineralogical composition of PMl0. particularly for free silica, should be given

Air quality modeling should be catried out for prediction of impact ofthe project on the air

quality of the area. It should also takc into account the impact of movement of Vehicles for

transportation of mineral. The details ofthe modei used and input parameters used for modeling

should be provided. The air qualitl, contours may be shown on a location map clearly indicating

the location ofthe site, Iocation ofsensitive receptors, ifany, and the habitation. The rvind roses

showing pre-dominant wind direction may also be indicated on the map'

'fhe rvater requirement for the Project, its availability and source should be furnished. A detailed

water balance should also be provided. Fresh water requirement for the Project should be

indicated

Necessary clearance from the Cornpetent Authority for drawl ofrequisite quantity of water for

the Projecl should be provided.

Description of water conservation nleasures proposed to be adopted in the Projcct should be

given. Details of rainwater harvesting proposed in the Project, ifany. should be provided.

Impact of the Project on the water quality, both surfacc and groundwater, should be assessed

and necessary safeguard rneasures. ifany required. should be provided.

Based on actual monitored data, it may clearly be shown whether working will intersect

groundwater. Necessary data and documentation in this regard may be provided. In case the

working will intersect groundwater table, a detailed Hydro Geological Study should be

undertaken and Report fumished. The Report inter-alia, shall include details of the aquifers

present and impact of mining activities on these aquifers. Necessary permission from Central

Ground Water Authority for working below ground water and for pumping of ground water

should also be obtained and copy furnished.

Details of any streanl, seasonal or otherwise, passing through the lease area and modification /

diversion proposed, ifany, and the impact ofthe same on the hydrology should be brought out.

Information on site elevation, working depth, groundwater table etc. Should be provided both in

AMSL and bgl. A schematic diagram may also be provided for the same.

A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular form
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Lr No.SEIAA-'I'N/F.No.3888/SEAC/ToR-1533/2023 Dated: 09.08.2023

(indicating the linear and quantitative coverage, plant species and time frame) and submitted,

keeping in mind, the same will have to be executed up fiont on commencement ofthe Project.

Phase-wise plan of plantation and compensatory afforestation should be charted clearly

indicating the area to be covered under planlation and the species to be planted. The details of
plantation already done should be given.-fhe plant species selected for green belt should have

greater ecological value and should be ofgood utility value to the local population with emphasis

on local and native species and the species which are tolerant to pollution.

32) Impact on local transport infrastructure due to the Project should be indicated. Projected increase

in truck traffic as a result ofthe Project in the present road network (including those outside the

Project area) should be worked out, indicating whether it is capable ofhandling the incremental

load. Arrangement for improving the infiastructure, ifcontemplated (including action to be taken

by orher agencies such as State Government) should be covered, hoject Proponent shall conduct

lmpact of Transportation study as per Indian Road Congress Guidelines.

33) Details ofthe onsite shelter and facilities to be provided to the mine workers should be included

in the EIA Report.

34) Conceptual posr mining land use and Reclamation and Restoration of mined out areas (with

plans and with adequate number ofsections) should be given in the EIA report.

35) Occupational Health impacts ofthe Project should be anticipated and the proposed preventive

measures spelt out in detail. Details of pre-placement medical examination and periodical

medical examination schedules should be incorporated in the EMP. The project specific

occupational health mitigation measures with required facilities proposed in the mining area may

be detailed.

36) public health implications ofthe Project and related activities for the population in the impact

zone should be systematically evaluated and the proposed remedial measures should be detailed

along with budgetary allocations.

37) Measures ofsocio economic significance and influence to the local community proposed to be

provided by rhe Project Proponent should be indicated. As far as possible, quantitative

dimensions may be given with trme tiames for implemenlation.

j8) Detailed Environmental Management Plan (EMP) to mitigate the environmental impacts which,

should inrer-alia include the impacts ofchange ofland use, loss of agricultural and grazing land,

ifany, occupational health impacts besides other impacts specific to the proposed Project.

39) Public Hearing points raised and commitment ofthe Project Proponent on the same along with
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Lr No.SEIAA-TN/I.No.3888/StlAC/ToR-1533/2023 Dated : 09'08'2023

40)

4l)

42)

43)

44)

timeboundActionPlanwithbudgetaryprovisionsloimplementthesameshouldbeprovided
and also incorporated in the final EIA/EMP Report of thc Project'

Details oflitigation pending against the project' ifany' with direction /order passed by any Court

of Law against the Project should be given'

The cost of the Project (capital cost and recurring cost) as well as the cost towards

implementation of EMP should be clearly spelt out'

A Disaster management Plan shall be prepared and included in the EIA/EMP Report'

Benefits ofthe Project if the Project is implemented should be spelt out. The benefits of the

project shall clearly indicate environmental, social, economic, employment potential, etc.

tsesides the above, the below mentioned general points are also to be followed:-

a) Executive Summary of the EIA/EMP Report

b)Alldocumentstobeproperlyrei.erencedwithindexandcontinuouspagenumbering'
c) where data are presented in the Report especially in l ables, the period in which the data

were collected and the sources should be indicated.

d) Project Proponent shall enclose alt the analysis/testing reports ofwater, air, soil, noise etc.

using the MoEF&CCNABL accredited laboratories. All the original analysis/testing

reports should be available during appraisal ofthe Project'

e) Where the documents provided are in a language otherthan English, an English translation

should be provided.

f) The Questionnaire for environmental appraisal ofmining projects as devised earlier by the

Ministry shall also be filled and submitted.

g) while preparing the EIA report, the instructions lor the Proponents and instructions for

the consultants issued by Motrli&CC vide o.M. No. J- l l0l3/4112006-lA.ll (l) dated 4th

August, 2009, which are available on the website of this Ministry. should be followed.

h) changes, if any made in the basic scope and project parameters (as submitted in Form-l

and the PFR for securing the ToR) should be brought to the attention of MoEF&CC with

reasons for such changes and permission should be sought, as the ToR may also have to

be altered. Post Public Hearing changes in structure and content of the draft EIA/EMP

(other than modifications arising out ofthe P.H. process) will entail conducting the PH

again with the revised documentation.

i) As perthe circular no. J-l l0l l/618/2010-lA.ll (l) dated 30.5.2012, certified report ofthe

status of compliance of the conditions stipulated in the [:nvironment Clearance for the

l'r\RY
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l-r No.SEIAA-'tN/I . No.J888/S LAC/I'oR- l5J3/202J Dated: 09.08.2023

existing operations ofthe project, should be obtained lrom the Regional Office of Ministry

ofEnvironment. Foresl and Climate Change, as may be applicable.

j) The EIA report should also include (i) surface plan ofthe area indicating contours ofmain

topographic features, drainage and mining area, (ii) geological maps and sections and (iii)

sections of the mine pit and external dumps, if any, clearly showing the land features of
the adjoining area.

In addition to he above. the follorvins shall be furnished:-

The Executive summan, of lhe EIA./EMP renort in about 8-10 Dases should be nrcna red

incorporatin s the inform tion on followin ooints:

L Projecl name and location (Village. District' State. Industrial Estate (ifapplicable)'

2. Process description in brie{ specifically indicating the gaseous emission, liquid effluent and

solid and hazardous wastes.

3. Measures for mitigating the impact on the environment and mode ofdischarge or disposal.

4. Capital cost ofthe project, estimated time ofcompletion.

5. The proponent shall furnish the contour map of the water table detailing the number of wells

located around the site and impacts on the wells due to mining activity'

6. A detailed study of the lithology of the mining lease area shall be fumished'

7. Details of village map, "A" register and FMB sketch shall be fumished'

8. Detailed mining closure plan for the proposed project approved by the Geology of Mining

department shall be shall be submitted along with EIA report'

9. Obtain a lener /certificatc fiom the Assistant Director of Ceology and Mining standing that lhere

is no other Minerals/resources like sand in the quarrying area within the apProved depth of

mining and below depth of mining and the same shall be fumished in the EIA repon'

10. EIA report should srrictly follow the Environmental Impact Assessment cuidance Manual for

Mining of Minerals published February 2010.

I l. Detail plan on rehabilitation and reclamation carried out for the stabilization and restoration of

the mined areas.

12. The EIA study report shall include the surrounding mining activity, ifany'

13. Modeling study for Air, Water and noise shall be carried out in this field and incremental increase

in the above study shall be substantiated with mitigation measures'

14. A study on the geoloBical resources available shall be carried out and reported'

15. A specific study on agriculture & livelihood shall be carried out and reponed'
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Lr No.SEIAA-TN/F.No.3888/5EAC/ToR-1533/2023 Dated: 09.08.2023

16. Impact ofsoil erosion, soil physical chemical and biological property changes may be assumed.
17. Site selected for the project - Narure of land - Agricultural (single/double crop), barren, Govt./

private land, status of is acquisition, nearby (in 2-3 km.) water body, population, with in lOkm
other industries, forest , eco-sensitive zones. accessibility, (note - in case of industrial estate this
information may not be necessary)

18. Baseline environmental data - air quality, surface and ground warer quality, soil characteristic,
flora and f'auna, socio-economic condition of the nearby population

19. Identification of hazards in handling, processing and storage of hazardous material and safety
system provided to mitigate the risk.

20. Likely impact ofthe project on air, rvater, land, flora_fauna and nearby population
21. Emergency preparedness plan in case ofnatural or in plant emergencies
22. lssues raised during public hearing (ifappticable) and response given
23. CER plan with proposed expenditure.

24. Occupational Health Measures

25. Post project monitoring plan

26. The project proponent shal carry out detaired hydro georogicar study through intuitionsNABET
Accredited agencies_

27' A detailed report on the green belt development already undertaken is to be furnished and also
submit the proposal for green belt activities.

28' The proponent shall propose the suitable control measure to control the fugitive emissions during
the operations ofthe mines.

29. A specific study should include impact on flora & fauna, disturbance to migratory pattern of
animals.

30. Reserve funds should be earmarked for proper closure plan.
31. A detailed plan on plastic waste management sha[ be fumished. Further. the proponenr shourd

strictly comply with, Tamil Nadu Government order (Ms) No.g4 Environment and forests
(EC.2) Department dated 25.06.20rg regarding ban on one time use and throw away prastics
irrespective ofthickness with effect from 0 r.01.20r9 under Environment (protection) Act, r9g6.
In this connection, the project proponent has to li,rrnish the action plan.

abov hc menti ed otn houl obe u,ed:-
a. A note confirming corrpliance of the ToR, with cross referencing of the rerevant sections /

pages ofthe EIA report should bc provided
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Lr No.SEIAA-TN/F.No.3888/5EACiToR-1533/2023 Dated: 09.08.2023

b. All documents may be properly referenced with index, page numbers and continuous page

numbering.

c. Where data are presenled in the report especially in tables, the period in which the data were

collected and the sources should be indicated.

d. While preparing the EIA report, the instructions for the proponents and instructions for the

consultants issued by MoEF & CC vide O.M. No .l-1101314l/2006-IA.Il (I) dated 4th August,

2009. which are available on the website of this Ministry should also be followed.

e. The consultants involved in the preparation of EIA/EMP report after accreditation with Quality

Council of India (QCl)National Accreditation Board of Education and Training (NABET)

would need Io include a certificate in this regard in the EIA,/EMP reports prepared by them and

data provided by other organization/Laboratories including their status ofapprovals etc. In this

regard circular no F. No.J -ll0l3/77l2004-tA-ll(l) dated 2"d December,2009, l8rhMarch20l0.

28rh May 2010, 28rh June 2010, 3l't December 20t0 & 30rh September 20ll posted on the

Ministry's website hnp://www.moef.nic.in/ may be referred.

. After preparing the EIA (as per the generic structure prescribed in AppendixJll ofthe

EIA Notification, 2006) covering the above mentioned points, the proponent will take

further necessary action for obtaining environmental clearance in accordance with the

procedure prescribed under the EIA Notification, 2006'

. The final EIA report shall be submitted to the SEIAA, Tamil Nadu for obtaining

Environmental Clearance.

. The TORs with public hearing prescribed shall be valid for a oeriod of lhree vears

from the date of issue. for submission of the EIA/EMP report as per OMNo.J-

I I 0 I 3/4 I /2006-lA-ll( I)(pan) dated 29'h August, 20 I 7.

RS TAIIY
EIAA.TN

l. The Additional Chief Secretary to Government, Environment, Climate Change and Forests

Department, Govt. ofTamil Nadu, Fort St. George, Chennai - 9.

2. The Chairman, Central Pollution Control Board, Parivesh Bhavan,

CBD Cum-Office Complex, East Arjun Nagar, New Delhi - I l0 032.

3. The Chairman. Tamil Nadu Pollution Control Board.

P age 23 of 24
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Lr No.SEIAA-TN/F.No'3888/SEAC/ToR-1533/2023 Dated: 09.08'2023

76, Mount Salai, Guindy, Chennai - 600 032

.l

5

-lhe APCCF (C), Regional Office. NIoFIF & CC (SZ). 34. HEPC Building. l" & 2nd Floor'

Cathedral Garden Road. Nungambakkam, Chennai - 34.

Monitoring Cell. IA Division, Ministry of Environment, Forcsts & CC.

Paryavaran Bhavan. CGO Complex. New Delhi - I l0 003.
'I'he District Collector,'Iiruvallur District.

Stock File.

6

7
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06.FILE NO.: 5512 
         
         EC GRANT DATE – 21.11.2023 
        “B2” CATEGORY - BLACK GRANITE QUARRY  
 
PROJECT SITE: 

The Environmental Clearance  was granted to the proponent Tvl.Gem Granites(P)Ltd, for mining Black 
Granite Quarry over an extent of 2.41.5ha of Patta Lands in S.F.Nos. 4/4B& etc,Vengamur Village, 
Vikravandi Taluk ,Villupuram District, Tamilnadu  

ENVIRONMENT SETTING:  

          # There is a ODAI (water body) adjacent to the mining lease Area. 

E.C.GRANTED SUBJECT TO THE CONDITIONS OF  MITIGATION MEASURES/COMPLAINCE REPORT 

(APPRAISAL MADE  BY SEAC AND ACCEPTED BY SEIAA.) 

 
1. The proponent shall ensure that the activity does not disturb the water bodies and natural flow of surface 

and groundwater, nor cause any pollution, to water sources in the area. 
 

2. The proponent shall ensure that the activities do not impact the water bodies/wells in the neighbouring 
open wells and bore wells. The proponent shall ensure that the activities do not in any way affect the 
water quantity and quality in the open wells and bore wells in the vicinity or impact the water table and 
levels. the proponent shall ensure that the activities do not disturb the river flow, nor affect the Odai. 
Water bodies, Dams in the vicinity. 
 

3. Water level in the nearest dug well in the downstream side of the quarry should be monitored regularly 
and included in the Compliance Report. 
 

4. Quality of water discharged from the quarry should be monitored regularly as per the norms of State 
Pollution Control Board and included in the Compliance Report. 
 

5. Regular monitoring of flow rates and water quality upstream and downstream of the springs and 
perennial nallahs flowing in and around the mine lease area shall be carried out and reported in the 
compliance reports to SEIAA. 
 

6. Regular monitoring of ground water level and water quality shall be carried out around the mine area 
during mining operation. At any stage, if it is observed that ground water table is getting depleted due to 
the mining activity; necessary corrective measures shall be carried out. 
 

7. Garland drains and silt traps are to be provided in the slopes around the core area to channelize storm 
water. De-silting of Garland canal and silt traps have to be attended on a daily basis. A labour has to be 
specifically assigned for the purpose. The proponent shall ensure the quality of the discharging storm 
water as per the General Effluent Discharge Standards of CPCB. 
 

8. Over burdens may be analysed and tested for soil characteristics and used in the site for revegetation. 
Wherever possible seeds, rhizome, bulbs, etc of pioneering spices should be collected, preserved, and 
used in restoring the site. 
 

9. Alkaline soils, acidic soils, Saline soils should be suitably treated/amended using green manure, 
mulches, farmyard manure to increase organic carbon. The efforts should be taken to landscape and 
use the land post mining. The EMP and mine closure plan should provide adequate budget for re-
establishing the site to pre-mining conditions. Effective steps should be taken for utilization of over 
burden. Mine waste to be used for backfilling, reclamation, restoration, and rehabilitation of the terrain 
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without affecting the drainage and water regimes. The rate of rehabilitation should be similar to rate of 
mining. The land disturbed should be reshaped for long term use. Mining should be as far as possible 
be eco-friendly. Integration of rehabilitation strategies with mining plan will enable speedy restoration. 
 

10. Since the waterbodies are situated nearby, the PP shall carry out the scientific studies to assess the 
hydrogeological condition of the quarry within a period of one year from the commencement of mining 
operations, by involving any one of the reputed Research and Academic Institution - CSIR-Central 
Institute of Mining & Fuel Research / Dhanbad, NIRM/Bangalore, Division of Geotechnical Engineering-I 
IT-Madras, NIT Dept of Mining Engg, Surathkal, University of Madras - Centre for Environmental Studies, 
and Anna University Chennai-Dept of Geology, CEG Campus. A copy of such scientific study report shall 
be submitted to the SEIAA' MoEF, TNPCB, AD/Mines DGM and DMS, Chennai as a part of Environmental 
Compliance without any deviation. 
 

11. The PP shall ensure that such waste/reject dumps shall be properly secured to prevent escape of 
material there from in harmful quantities which may cause degradation of environment and to prevent 
causation of floods. 
 

12. Wherever back-filling of waste rock in the area excavated during mining operations is not feasible, the 
PP shall take adequate steps in discussion with the concerned DFO to suitably terrace the waste dumps 
ensuring the stability through vegetation to consolidate the green belt development in the areas adjacent 
to the reserved forest location. 
 

13. The PP shall ensure that all the haul roads within the quarry lease shall be provided with adequate 
number of roadside drains and these drains shall be kept free form blockage for runoff disposals. This 
run off from the road side drainage shall relate to the natural drainage system in the area. 
 

14. The PP shall construct a garland drain of size, gradient and length around the proposed quarry 
incorporating garland canal, silt traps, siltation pond and outflow channel connecting to a natural drain 
should be provided prior to the commencement of mining. Garland drain, silt traps. siltation ponds and 
outflow channel should be de-silted periodically and geotagged photographs of the process should be 
included in the HYCR. 
 

15. Monitoring of drainage water should be carried out at different seasons by an NABL accredited lab and 
clear water should only be discharged into the natural stream. Geo-tagged photographs of the drainage 
and sampling site should be submitted along with HYCR. 

 
                                                       -------------- 
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), Tamil Nadu)

To,
The Partner
GEM GRANITES PRIVATE LIMITED
Gem Granites Pvt Ltd,
No.78, Cathedral Road,
Chennai-600 086.  -600086

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/TN/MIN/57198/2016 dated 06 Jul 2016. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC23B000TN135526
2. File No. 5512/2016
3. Project Type New
4. Category B
5. Project/Activity including

Schedule No.
N/A

6. Name of Project Gem Granites Pvt Ltd, Black Granite
Quarry over an extent of 2.41.5Ha. in
S.F.Nos.34/4B(Vengamoor)52/3,4,5,6,7,8
,9,10,59/1,3,4A,4B,4C,6B,9,10A,10B,11,1
2,13A,13B,14,15,16,17,18,19,22,23,24 in
Hanumanthapuram Village, Villupuram
Taluk & District.

7. Name of Company/Organization GEM GRANITES PRIVATE LIMITED
8. Location of Project Tamil Nadu
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 21/11/2023

(e-signed)
Thiru.Deepak S.Bilgi
Member Secretary

SEIAA - (Tamil Nadu)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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Sir/Madam,

Sub:

THIRU. DB,EPAK S. BILGI. I.}"S.
MEMBER SECRE'tARY

STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY-TAMILNADU

3'd Floor, Panagal Maaligai,
No.l, Jeenis Road, Saidapet,

Chennai - 600 015.
Phone No. 044-24359973

Fa.r No. 044-24359975

Re f':

Details of Minor Mineral ActivitY:-

This has reference to your application l" & 2nd cited. The proposal is lor obtaining

Environmental Clearance for mining / quarrying of n:inor minerals based on the particulars furnished

in your application as shown below.

sl.
Details of the I'roposal l)ala Fu rnished

No

Name of the Owner/Firm M/s.GEM GRANITES PRIVATE

IIMITED..

Ef'nnvlil]{ s
SIiIAA-TN

ENVIRONMENTAL CLE,ARANCE
Lr. No.SEIAA-TN/F.No.5512/EC.No:6144/202J dated:7.1 1.2023

SEIAA-TN - Existing Black Cranite Quarry lease over an extent of 2.41.5Ha at S.F

No. 4/48 of Vengamoor Village & 52/3, 5214, 52/5, 52/6. 5217, 52/8, 52/9, 52110.

59il, 59t3,59/4A, 59148,59/4C, 59168, 5S/9,59/t0A, 59/ I 08, 59ll1,59/12. 59/13A,

59ll3B, 59114. 59115, 59116. 59/17 . 59/18. 59115, 59122, 59/23, 59/24 (Patta land) of
Hanumanthapurarn Village, Villupuram 'l'aluk. Villupuram District, Tamil Nadu by

Tvl. Gem Granites issue ofEnvironmental Clearance - Regarding.

l. Online Proposal No. SIA/TNiMIN 15719812016 dt06107/2016.

2. Your Application for Environmental Clearance dated: I I .07.2016.

3. Minutes of the 404d meeting of SEAC held on 25.08.2023.

4. Minutes of the 655s meeting of SEIAA held on 19.09.2023.

5.Minutes of the 4l7m meeting of SEAC held on 18.10.2023.

6. Minutes of the 671'r meeting of SEIAA held on 07.11.2023.
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No. 78, Cathedral Road'

Chennai -600 086.

Type of quarrying (Savudu/Rough

Stone/Sand/Granite)

Black Granite'l

l S.F No. Of the quarry site S.F.No.

4t4B & 5213, 5214, s2/5, 52/6, 52/7, 52/8'

52t9, 521 lO, 59 I l, 59/3, 59 l4A, 591 48, 5914C'

59168, 5919,59/10A, 59/10B, 59lll, 59112'

59/13A, 59/138, 59/14, 591'15, 59116, 59117,

591 1 8, 591 19, 59/22, 59 123, 59 124 (Patta land)

4 Village in which situated Vengamoor & Hanumanthapuram Villages

5 Taluk in which situated Villupuram Taluk

District in which situated Villupurarn District

1 Extent of quarry (in ha.) 2.41 .5 Ha - Patta land

8 Latitude & Longitude ofall corners of the

quarry site

I 2'03'5 l.l0"N to l2'03'56.65"N

7 9o2l' 9.62"E to 7 9'2l' I 6.12' E

9 Topo Sheet No. 57 o/8

l0 Type of mining Opencast Semi Mechanized Method

1l Period of Current Mine Plan 5 vears

t2 Production (Quantity in m 87890 m of Rotnl, +:SS mr of Black

Granite@ 57o recovery and the annual peak

production should not exceed 29685 m3 of
RoM, 1484 m3 of Black Granite

2 8nrt3 Depth of Quarrying

14 Depth of water table

Man Power requirement per daY:

60m

l8 Nosl5

t6 Water requirement:

l. Drinking & domestic Purposes

2. Dust suppression

3. Green Belt

0.750 kLD

Borewell

1.750 kLI)
Tankers

t7 Power requirement TNEB power supply & DG set

hv)t ER Su
EIAA.TN

6
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l8 Precise area communication issued by

Industries Dept, Govt of Tarnil Nadu

G.O.(3D) No.3 I, Industries (MME-l)
Department dated: 2l .02.2007

l9 Mining Plan approved by Dept. of Geology

& Mining
Mine plan approved vide Lr.No.

7473/MM512006 dated 29.01 .2007

3'd scheme of mining approved vide letter

No. 3348/MM4/2023 dated : 24.05.2023

20 500m Cluster Letter by Deputy Director,

Departmenl of G&M.
Rc.No.8/G&M/l I 4 l/20 I 5, Dated:

28.06.201 6 and

Rc.No.8/G&M/48 12023, dated I 8.08.2023

2t

22 Project Cost (excluding EMP)

Letter Dated 05.08.202 I

l3 I .40 lakhs

23 Total EMP cost (in Rs. Lakh).

Capital cost - Rs.32,00,050/-

Recurring cosVAnnum - Rs. 12,04,621l-+

5% inflation cost

24 CER cost (in Rs. Lakh) Rs.I I .20 Lakh as accepted by the PP

Validitv:
This Environmental Clearance is accorded for the quantity of 87890 mr of RoM, 4395

m3 of Black Granite@ 57o recovery upto the depth of 28m and the annual peak

production should not exceed 29685 m3 of RoM, 1484 mr of Black Granite as per the

approved mining plan and is valid as per the approved mine plan period and as per

MoEF&CC's notification S.O.1533(E) dated.14.09.2006 and S.O. 1807(E) dated

12.04.2022

AFFII)AVTT FUITNHSED BY THT] PROPONENT
We, Gem Granites PVT LTD, No.76, Cathedral Road, Chennai -Tamil Nadu State - 6000086,

solemnly declare and sincerely affirm that:

We have apply for getting Environment Clearance to SEIAA. Tamil Nadu State for quarry lease for
quarying ofBlack Granite quarry from over an Extent of2.4l.5Ha in S.F. No. 4/4B at Vengamur
Village & S.F.No.52l3 to 52110 and 59/1,3,4A, 4B,,5914C,68,9, l0A, l0B, ll, 12, l3A,59/138,
l4to 19,22,23 & 24 at Anumanthapuram Village in of Vikaravandi Taluk, Villuppuram District
Tamil Nadu State.

L We swear to state and confinn thal within lOkm area ofthe quarry site. I have applied lor

TAIIY

environment clearance, none ol'the lollowing is situated

u
SEIAA-TN

VAO certificate regarding habitations in

300m radius

^/
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a. Protected areas notified under the wild life (Proteclion) Act, 1972.

b. Critically polluted areas as notified by the central pollution control board

constituted under water (Prevention and Control ofPollution) Act, 1974,

c. Eco-Sensitive areas as notified.

d. Interstate Boundary

2. We will spend the amount of Rs.11,20,000/- (Rupees eleven lakhs twenty thousand only)

towards Corporate Environment Responsibility (Revised CER) lor the following activities

to the Government Higher Secondary School tTDISE Code: 33070800703) Karuvatchi

Village, Kanai Block, Villupuram District belore commencement of quarrying activities.

st.

No.
Dcscription

Cost

breakup

I Renovation ofExisting Toilet and its Maintenance

Rs.l 1,20,0001
2

Providing Computers. Smart Class Board, Projector, Steel

Bureau to the school

, Providing Environmental related books to the school

4 Carrying out plantation in the School Boundary @ 100 Nos

3. The total area of following quarries located within 500m radius from the periphery ofmy
quarry site details as shown below:

I. Existing Quarries:

Vikavandi
Vengamur

Hanumanthapuram

ET Anv

Lcase
period RemakrsTaluk & Village s.F.

Nos.

Extent
(in

hects)

S
No.

Name of the
lessee

/ permit
holder

Name
of the

Mineral
4148,
sl/1
52/4,
52/5,
52/6,
<) /1
5218.
\) lq

52il0.
5911.
59t3,

59/4r'.,
s9/48,
59/4C,
59168,
59/9,

0.5 7.0
0.3 5.0
0.04.0
0.01 .0
0.01 .0
0.01 .0
0.01 .0
0.01 .5
0.01 .5
0.04.0
0. I 3.5
0.04.0
0.1 I .0
0.03.0
0.08.0
0.06.5

19.06.2009
To

18.06.2029

I

Black
Granite

l Gem Granites
Pvt Ltd..

}I E,It
SEIAA-TN
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2

59/138,
59/14,
59/15,
59/16,
59/17,
59/18.
59^9.
\qt)')
59t23.
59/24,

59/ t 0A,
59/108,
59/l l
59/12

59/t3A

0.05.0
0.05.0
0.07.0
0.0s.0
0.04.0
0.05.0
0.05.5
0.04.5
0.05.0
0.05.5
0.04.0
0.05.0
0.rl.0
0.10.0
0.06.5
2.41.5

M/S. Mani
Omega
Granite (P)
Ltd.,

Black
Granite

Vikravandi
Vengamur &

Hanumanthapuram

12n(P)
t7t3(P)
t2t4(P)

t2/5
t2/6
t2/7
t2/8

s9/78(P)
s918B(P)

60t2
6t/3Al

0.23.0
0.03.0
0.15.0
0.01 .0
0.16.0
0.16.0
0.20.0
0.19.0
0.23.0
0.30.0
0.17.5
r.83.5

25.06.20t1
To

24.06.2031

S
No.

Name of the lessee
/ pe rmit holder

Name of
the

Mineral
Taluk &
Village S.F. Nos.

Extent
(in

hects)

Lcase
Period Rcmarks

---- NIL ---

II. P u a r rrcs:

lII. Leasc Ex red and aband ed area:

4. There will not be hindrance or disturbance to the people living during quarrying activities
and transportation ofthe mineral.

5. There is no approved habitalion within 300m radius from the periphery ofmy quarry.

6. I swear that afforestation will be carried out during the course of quarrying operation and

maintained.

7. The required insurance will be taken in the name ofthe laborers working in my quarry site.

},I TARY

N

s
No.

Name of the lessee
/ permit holder

Name of
the

Mineral
Taluk &
Village S.F. Nos,

Extent
(in

hects)

Lease
Period Ilemarks

---- NIL ---

I.]R S
SIilAr\-TN
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8. The existing road from the main road to quarry is in good condition and the same is being

maintained and utilized for Transportation ofRough stone.

9. I will not engage any child labor in my quarry site and I aware that engaging child labor is

punishable under the law.

10. All types of safety / protective equipment will be provided to all the laborers working in

my quarry.

I l. No permanent structures, temples etc., are located within 500m radius from the periphery

of my quarry.

REVISED EMP BUDGET

-,\ctivitics
Air Environment
Noise Environment

Capital Cost Rccurring Cosl

3 200050 1204621

Waste Management
lv'l inc C losure
lmplementation ol EC, Mining Plan & DGMS
Condition- Public hearing commitment
Start Rating
CER

B ET SUMMARY SE PEITIOI)

Note: Cost inclusive of5% cost inflation anticipated every year

I ensure to do all the social and Environment commitment as mentioned in the scheme of mining to

the best ofmy knowledge.

DETAILS OF OT]AR ES I,OCATED WITHTN SOOM RADILS FRO}I THE PROPOSED

Total CostYcar
2023-24 < 44,04,671-
2024-25 < 12.64,852t-

{ 13,28,095/-2025-26
2026-27 { r4,55,500/-

OUARIIY:
The Project Proponent has submitted a copy ofthe letter obtained from the Deputy Director,

Department of Geology & Mining, Villupuram District. ln his/her Letter Roc.No.8/G&M/114112015

dated: 28.06.2016 & Rc.No.8/G&M 14812023, dated 18.08.2023, he/she has stated the details ofother

quarries (Proposed / Existing / Abandoned Quarries) lvithin a radius 500m from the boundary of the

proposed quarry site as follows:
Ouarrics:

Name
of the

Mineral
S.F.
Nos.

Y

Lease
nerioTt

RcmakrsTaluk & VillageS
No.

Name of the
Iessee

I. Existing

M R S I.]C
IAA-TN

Extent
(in

hects)
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/ permit
holder

Gem Granites
Pvt Ltd.,

Black
Granite

V ikravand i

Vengamur

llanumanthapuram

4t48,
52t3,
52t4,
5215,
5216,
52/7,
5218,
5219,

52110,
59/1,
59/3,

59t4A,
59/48,
59/4C,
59/68,
59/9.

59/138,
59il4,
591t5,
59116,
59/17,
59/r 8,
59/19,
59/22,
59/23,
59D4,

59/ l0A,
59/10B,
59/n
59/12

59lt3A

0.57.0
0.35.0
0.04.0
0.01 .0
0.0 r .0
0.01 .0
0.01.0
0.01 .5
0.01 .5
0.04.0
0. 13.5
0.04.0
0.1 I .0
0.03.0
0.08.0
0.06.5
0.05.0
0.05.0
0.07.0
0.05.0
0.04.0
0.05.0
0.05.5
0.04.5
0.05.0
0.05.5
0.04.0
0.05.0
0.1 t .0
0. 10.0
0.06.5
2.41.5

r9.06.2009
To

t8.06.2029

) M/S. Mani
Omega
Granite (P)
Ltd.,

Black
Granite

Vikravandi
Vengamur &

Hanumanthapuram

t2t1(P)
l2l3(P)
t2/4(P)

t2/5
12/6
t2/7
t2/8

5el7B(P)
59/8B(P)

60t2
6rl3Al

0.23.0
0.03.0
0.1 5.0
0.01 .0
0.16.0
0. 16.0
0.20.0
0.1 9.0
0.23.0
0.30.0
0.17.5
1.83.5

25.06.2011
To

24.06.2031

II. Pro
I-rlcnt

S.F. Nos. (in
hects

TAITY

Na m
th

}I rlt

Taluk &
Villagetne

cof
e

Lease
PeTiod Itemarks

.\I SI
SEIAA.TN

I s. i N"-" or the lessee

I 
*, | / permit holder
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III. Lca Er ired a
Name of

thc
Mine ral

---- NIL ---
d abandon arca:

Taluk &
Village

--- NIl. ---
DISC SSION I]Y f,I,\A.\NI) TlItl REMARKS: -

Existing Black Granite Quarry lease over an extent of 2.41.5Ha at S.F No. 4/4B of vengamoor

Viltage & 5213, 5214, 52t5, 5216, s217, 52t8, 5219, 52t10, 5911, 5913, 5914A' 59148, s9l4c' s9l6B'

59/9, 59/10A, 59/10B, 59/11, 59/12, 59/13A, 59/138, 59/14, 59/15, 59116,59117,59118'59119,59122,

59123,,59t24 (P^tta Iand) of Hanumanthapuram Village, villupuram Taluk, villupuram District

by Tvl. Gem Granites - Environmental Clearance for 3'd scheme of mining'

(SlA/TN/MIN/57 | 98 120 | 6 dt 06/07 /20 | 6)

The subject was placed in this 671't meeting of Authority held on 07.l1.2023. The Authority noted

that the subject was appraised in 417'd meeting ofSEAC held on 18.10.2023 and the SEAC has

furnished its recommendations for the grant of Environmental Clearance to the project subject to the

conditions stated therein.

After detailed discussions, the Authority taking into account the recommendations ofSEAC and also

the safety aspects and to ensure sustainable, scientific and systematic mining' decided to grant

Environmental clearance for the quantity of 87890 m3 of RoM' 4395 m3 of Black G ranile@ 5Yo

recovery upto the depth of28m and thc annual peak production should not exceed 29685 mr of

RoM, 1484 m3 of Black Granite as per the approved mining plan. This is also subject to the standard

conditions as per Annexure - (I) of SEAC minutes, other normal conditions stipulated by MOEF&CC

& all other specific conditions as recommended by SEAC in addition to the following condilions and

the conditions in Annexure 'A' of this minutes.

l. Keeping inviewof MoEF&CC'S notification S.o.1533(E) dated.14.09.2006 and s.o. I807(E)

dated 12.04.2022. this Environmental Clearance is valid as per the approved mine plan period.

2.TheECgrantedissubjecttoreviewbyDistrictCollector'MinesDept.andTNPCBon
completion ofevery 5 years and also during thc mine plan period. till thc project life so as to

review the EC conditions and to ensure that they have all been adhered to and implemented'

3. The project proponent shall submit a certified compliance Report obtained from IRO of

MoEF&CC to the monitoring, regulatory and other concerned authorities including SEIAA-

while seeking a renewal ofthe mining plan to cover the project life'

ARY
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4. There should be regular monitoring ofair quality. water quality, ground water level and noise

quality and repo(s regarding the same should be submifted to TNPCB, SEIAA & IRO of
MoEF&CC once in every 6 months.

5. The proponent shall strictly adhere to the mining plan and halfyearly and annual retums shall

be submitted to the Director ofCeology and Mining Department with copy marked to TNPCB,
SEIAA & IRO of MoEF&CC.

6. Biodiversity in and around the project area should be monitored frequently and detailed

biodiversity report should be submitted every year to SEIAA & IRO of MoEF&CC.

7. The progressive and final mine closure plan including the green belt implementation and

environmenlal norms should be strictly followed as per the EMP and as per the amount

committed and approved in EC for EMP. Status of progressive mine closure and green belt

implementation should be included in the half yearly compliance report submitted to TNPCB,
SEIAA & IRO of MoEF&CC.

8. As per the OM vide F. No. IA3-22l l/2022-lA-Ill [E- 172624] Dated: '14.06.2022, the Project

Proponents are directed to submit the six-monthly compliance on the environmental conditions

prescribed in the prior environmental clearance letter(s) through newly developed compliance

module in the PARIVESH Portal from the respective login.

9. The amount allocated for EMP should be kept in a separate account and both the capital and

recurring expenditures should be done year wise for the works identified, approved and as

committed. The work & expenditure made under EMP should be elaborated in the bi-annual

compliance report submitted and also should be brought to the notice ofconcerned authorities

during inspections.

Annexure'A'

a) EC Comnliance

l. The Environmental Clearance is accorded based on the assurance from the project proponent

that there will be full and effective implementation of all the undertakings given in the

Application Form, Pre-feasibilty Report, mitigation measures as assured in the Environmental

Impact Assessmen, Environment Management Plan and the mining features including
Progressive Mine Closure Plan as submitted with the application.

2. Allthe conditions as presented by the proponent in the PPT during SEAC appraisal should be

addressed in Full.

3. The proponent shall submit Compliance Reports on the status of compliance ofthe stipulated

EC conditions including rcsults of monilored data. It shall be sent to the respect e Regional

TARYE RS
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Office of Ministry of Environment, Forests and Climate Change, Govt. of India and also to the

Office of State Environment Impact Assessment Authority (SEIAA)'

4. Concealing the factual data or submission of false/fabricated data and failure to comply with

any ofthe conditions mentioned above may result in withdrawal of this clearance and attract

action under the provisions ofEnvironment (Protection) Act, 1986.

hl Annlicahle Resulatory Frameworks

5. The project proponent shall strictly adhere to the provisions of Water (Prevention & Control

of Pollution) Act, 1974. the Air (Prevenrion & control of Pollution) Act, 1981, the

Environment (Protecrion) Act, I 986. the Public Liability Insurance Act. I 991 , along with their

amendments, Minor Mineral conservation &Development Rules, 2010 framed under MMDR

Act 1957, National Commission for protection of Child Right Rules, 2006, Wildlife Protection

Act, 1972, Forest Conservation Act, 1980, Biodiversity conservation Act, 20 16, the B iological

Diversity Act, 2002, Biological diversity Rules, 2004 & TN Foresl Act, 1882 and Rules made

there under and also any other orders passed by the Hon'ble Supreme Court of India/Hon'ble

High Court of Madras and any other Courts of Law relating to the subject matter

c) Sfulni!&sllseq
6. The AD/DD, Dept. of Geology & Mining shall ensure operation ofthe proposed quarry after

the submission slope stability study conducted through the reputed research & Academic

lnstitutions such as NIRM. IITs, NITS Anna University, and any CSIR Laboratories etc.

7. The AD/DD, Dept. of Ceology &Mining & Director General of Mine safety shall ensure strict

compliance and implementation of bench wise recommendations/action plans as

recommended in the scientific slope stability study of the reputed research & Academic

Institutions as a safety precautionary measure to avoid untoward accidents during mining

operation.

8. A minimum buffer distance specified as per existing rules and statutory orders shall be

maintained from the boundary of the quarry to the nearest dwelling unit or other structures,

and from forest boundaries or any other ecologically sensitive and archeologically important

areas or the specific distance specified by SEIAA in EC as per the recommendations ofSEAC

depending on specific local conditions'

Wate r Environment Protec tion and m itigation meAsurcs

9. The proponent shall ensure thal the activity does not disturb the water bodies and natural flow

of surface and groundwater, nor cause any pollution, to water sources in the area.

'tARY
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10. The proponent shall ensure that the activities do not impact the water bodies/wells in the

neighboring open wells and bore wells. The proponent shall ensure that the activities do not in

any way affect the water quantity and quality in the open wells and bore wells in the vicinity
or impact the water table and levels. 'l-he proponent shall ensure that the activities do not disturb

the river flow, nor affect the Odai. Water bodies, Dams in the viciniry.

I l. Water level in the nearest dug well in the downstream side ofthe quarry should be monitored

regularly and included in the Compliance Report.

12. Quality of water discharged from the quarry should be monitored regularly as per the norms

ofState Pollution Control Board and included in the Compliance Report.

13. Rain Water Harvesting facility should be installed as per the prevailing provisions of
TNMBPJTNCDBR, unless otherwise specified. Maximum possible solar energy generation

and utilization shall be ensured as an essential part ofthe project.

14. Regular monitoring of flow rates and water quality upstream and downstream of the springs

and perennial nallahs flowing in and around the mine lease area shall be carried out and

reported in the compliance reports to SEIAA.

15. Regular monitoring of ground water level and waler quality shall be carried out around the

mine area during mining operation. At any stage, if it is observed that ground water table is
' getting depleted due to the mining activity; necessary corrective measures shall be carried out.

16. Garland drains and silt traps are to be provided in the slopes around the core area to channelize

storm water. De-silting of Garland canal and silt traps have to be attended on a daily basis. A
labour has to be specifically assigned for the purpose. The proponent shall ensure the quality

ofthe discharging storm water as per the General Effluent Discharge Standards ofCPCB.
e) Air Environment - Prot n and mitisation mcasu res

17. The activity should not result in CO: release and temperature rise and add to micro climate

alternations.

18. The proponent shall ensure thal the activities undertaken do not result in carbon emission, and

temperature rise, in the area.

19. The proponent shall ensure that Monitoring is carried out with reference to the quantum of
particulate matter during excavation; blasting; material transport and also from cutting waste

dumps and haul roads.

l) Soil Environment - Protect on and m itisation measures

20. The proponent shallensure that the operations do not result in loss ofsoil biological properties

ETARY

and nutrients
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21. The proponent shall ensure that activity does not deplete the indigenous soil seed bank and

disturb the mycorrizal fungi. soil organism, soilcommunity nor result in eutrophication of soil

and water.

22. The activities should not disturb the soil properties and seed and plant groMh. Soil

amendments as required to be carried out, to improve soil health.

23. Bio remediation using microorganisms should be canied out to restore the soil environment to

enable carbon sequestration.

24. The proponent shall ensure that the mine restoration is done using mycorrizal vAM, vermin-

composting, Biofertilizers to ensure soil health and biodiversity conservation.

25. The proponent shall ensure that the topsoil is protected and used in planting activities in the

area.

26. The proponent shall ensure that topsoil to be utilized for site restoration and Creen belt alone

within the proposed area.

27. The top soil shall be temporarily stored at earmarked place (s) and used for land reclamation

and plantation. The over burden (OB) generated during the mining operations shall be stacked

at earmarked dump site(s) only. The OB dumps should be scientifically vegetated with suitable

native species to prevent erosion and surface run off. At critical points, use ofgeotextile shall

be undertaken for stabilization ofthe dump. Protective wall or gabions should be made around

the dump to prevent erosion / flow of sediments during rains. The entire excavated area shall

be backfilled.

28. Activities should not result in invasion of site by exotic and alien plant and animal species and

disturb the native biodiversity and soil micro flora and fauna.

s) Noise Environmen t - Protection and mitisation mctsu rcs

29. The peak particle velocity at 500m distance or within lhe nearest habitation, whichever is closer

shall be monitored periodically as per applicable DGMS guidelines.

30. The sound at project sites disturb the villages in respect of both human and animal population.

Consequent sleeping disorders and stress may affect the health in the villages located close to

mining operations. Hence, the PP shallensure thal the biological clock ofthe villages are not

disturbed because of the mining activity.

Biodiversitr - Protcction and mitisation mcasures

31. The proponent should ensure that there is no disturbance to the agriculture plantations, social

forestry plantations, 'waste lands, forests, sanctuary or national parks. There should be no

I]TARY
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impact on the land, water, soil and biological environment and other natural resources due to

the mining activities.

32. No trees in the area should be removed and all the trees numbered and protected. In case trees

fall within the proposed quarry site the trees may be transplanted in the Greenbelt zone. The

proponent shall ensure that the activities in no way result in disturbance to forest and trees in

vicinity. The proponent shall ensure that the activity does not disturb the movement ofgrazing
animals and free ranging wildlife. The proponent shall ensure that the activity does not disturb

the biodiversity, the flora & fauna in the ecosystem. The proponent shall ensure that the activify
does not result in invasion by invasive alien species. The proponent shall ensure that the

activities do not disturb the resident and migratory birds. The proponent shall ensure that the

activities do not disturb the vegetation and wildlife in the adjoining reserve forests and areas

around.

33. The proponent shall ensure that the activities do not disturb the agro biodiversity and agro

farms. Actions to be taken to promote agroforestry, mixed plants to support biodiversity

conservation in the mine restoration effort.

34. The proponent shall ensure that all mitigation measures listed in the ELA/EMP are taken to

protect the biodiversity and natural resources in the area.

35. The proponent shall ensure that the activities do not impact green lands/grazing fields of all

types surrounding the mine lease area which are food source for the grazing cattle.

i) Clim ate Chance

36. The project activity should not in any way impact the climate and lead to a rise in temperature.

37. There should be least disturbance to landscape resulting in land use change, contamination and

alteration of soil profiles leading to Climate Change.

38. lntensive mining activity should not add to temperature rise and global warming.

39. Operations should not result in GHG releases and extra power consumption leading to Climate

Change.

40. Mining through operational efficiency, better electrification, energy use, solar usage, use of
renewable energy should try to decarbonize the operations.

41. Mining Operation should not result in droughts, floods and water stress, and shortages,

affecting water security both on site and in the vicinity.
42. Mining should not result in water loss from evaporation, leaks and wastage and should support

lo improve the ground water.

TARYER
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43. Mining activity should be flood proof with designs and the drainage, pumping techniques shall

ensure climate-proofing and socio-economic wellbeing in the area and vicinity'

i) Rescrve Forcsts & Pro t¤cted Arcas

44. The activities should provide nature based support and solutions for forest protection and

wildlife conservation.

45. The project activities should not result in forest fires, encroachments or create forest

fragmentation and disruption of forest corridors.

46. There should be no disturbance to the freshwater flow lrom the forcst impacting the water table

and wetlands.

47. The project proponent should support all activities of the forest department in creating

awareness to local communities on forest conservation.

48. The project activities should not alter the geodiversity and geological heritage ofthe area

49. The activities should not result in temperature rise due to increased fossil fuels usage disrupting

the behaviour of wildlife and flora.

50. The activities should support and recognise the rights and roles of indigenous people and local

communities and also support sustainable development.

51. The project activities should support the use of renewables for carbon capture and carbon

storage in the project site and forest surrounds.

52. The project activities should not result in changes in forest structure, habitats and genetic

diversity within forests.

k) Green Belt Develooment

53. The proponent shall ensure that in the green belt development more indigenous trees species

(Appendix as per the SEAC Minutes) are planted'

54. The proponent shall ensure the area is restored and rehabilitated with native trees as

recommended in SEAC Minutes (in Appendix).

r) Worke rs and t eir nrotcction

55. The project proponent is responsible for implementing all the provisions of labour laws

applicable from time to time to quarrying /Mining operations. The workers on the site should

be provided with on-site accommodation or facilities at a suitable boarding place, protective

equipment such as ear muffs, helmet, etc.

56. The proponent has to provide insurance protection to the workers in the case ofexisting mining

or provide the affidavit in case offresh lease before execution of mining lease.

1'dnvBI],R S
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m)

57. The workers shall be employed for working in the mines and the working hours and the wages

shall be implemented/enforced as per the Mines Act, 1952.

Transportation
58. No Transportation of the minerals shall be allowed in case of roads passing through villages/

habitations. In such cases, PP shall construct a bypass road for the purpose oftransportation of
the minerals leaving an adequate gap (say at least 200 meters) so that the adverse impact of
sound and dust along with chances of accidents could be mitigated. All costs resulting from

widening and strengthening of existing public road network shall be borne by the PP in

consultation with nodal State Govt. Department. Transportation of minerals through road

movement in case ofexisting village/ rural roads shall be allowed in consultation with nodal

State Govt. Department only after required strengthening such that the carrying capacity of
roads is increased to handle the traffic load. The pollution due to transportation load on the

environment will be effectively controlled and water sprinkling will also be done regularly.

Vehicular emissions shall be kept under control and regularly monitored. Project should obtain

Pollution Under Control (PUC) certificate for all the vehicles from authorized pollution testing

centers.

59. The Main haulage road within the mine lease should be provided with a permanent water

sprinkling arrangement for dust suppression. Other roads within the mine lease should be

wetted regularly with tanker-mounted water sprinkling system. The other areas of dust

generation like crushing zone, material transfer points, material yards etc. should invariably be

provided with dust suppression arrangements. The air pollution control equipments like bag

filters. vacuum suction hoods, dry fogging system etc. shall be installed at Crushers, belt-

conveyors and other areas prone to air pollution. The belt conveyor should be fully covered to

avoid generation of dust while transportation. PP shall take necessary measures to avoid

generation of fugitive dust emissions.

n) Storape of wastes

60. The project proponent shall store/dump the waste generated within the earmarked area ofthe

project site for mine closure as per the approved mining plan.

0) CEIi/ I,}I P

61. The CER should be fully Implemented and fact reflected in the Half-yearly compliance report.

62. The EMP shall also be implemenled in consultation with local self-government institutions &

Govt. departments.
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63. The follow-up action on the implementation of CER Shall be included in the compliance

report

p) Directions for Ileclamation of minc sitcs

64. The mining closure plan should strictly adhere to appropriate soil rehabilitation measures to

ensure ecological stability ofthe area. Reclamation/Restoration ofthe mine site should ensure

that the Geotechnical, physical, chemical properties are sustainable that the soil structure

composition is buildup, during the process of restoration.

65. The proponent shall ensure that the mine closure plan is followed as per the mining plan and

the mine restoration should be done with native species, and site restored to near original status.

The proponent shall ensure that the area is ecologically restored to conserve the ecosystems

and ensure flow ofgoods and services.

66. A crucial factor for success of reclamation site is to select sustainable species to enable develop

a self-sustaining eco system. Species selected should easily establish, grow rapidly, and

possess good crown and preferably be native species. Species to be planted in the boundary of
project site should be un palatable for cattle's/ goats and should have proven capacity to add

leaf-litter to soiI and decompose. The species planted should be adaptable to the site conditions.

Should be preferably pioneer species, deciduous in nature to allow maximum leaf-litter, have

deep root system, fix atmospheric nitrogen and improve soil productivity. Species selected

should have the ability to tolerate altered pit and toxicity of and site. They should be capable

of meeting requirement of local people in regard to fuel fodder and should be able to attract

bird, bees and butterflies. The species should be planted in mixed association.

67. For mining area reclamation plot culture experiments to be done to identifo/ determine suitable

species for the site.

68. Top soil with a mix of beneficial microbes (Bacteria,/Fungi) to be used for reclamation of mine

spoils. AM Fungi (Arbuscular mycorrhizal fungi), plant growth promoting Rhizo Bacteria and

nitrogen fixing bacteria to be utilized.

69. Soil and moisture conservation and water harvesting structures to be used where ever possible

for early amelioration and restoration ofsite.

70. Top soil is most important for successful rehabilitation of mined sites. Topsoil contains

majority of seeds and plant propagation, soil rnicroorganism, Organic matter and plant

nutrients. Wherever possible the topsoil should be immediately used in the area ofthe for land

form reconstruction, to pre mining conditions.

ARYt_tt s
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71. Over burdens may be analyzed and tested for soil characteristics and used in the site for
revegetation. Wherever possible seeds, rhizome, bulbs, etc of pioneering spices should be

collected, preserved and used in restoring the site.

72. Native grasses seeds may be used as colonizers and soil binders, to prevent erosion and allow

diverse self- sustaining plant communities to establish. Grasses may offer superior tolerance

to drought, and climatic stresses.

73. Reclamation involves planned topographical reconstruction of site. Care to be taken to

minimize erosion and runoff. Topsoils should have necessary physical, chemicals, ecological,

properties and therefore should be stored with precautions and utilized for reclamation process.

Stocked topsoil should be stabilized using grasses to protect from wind. Seeds of various

indigenous and local species may be broad casted after topsoil and treated overburden are

spread.

74. Alkaline soils, acidic soils, Saline soils should be suitably treated,/amended using green

manure, mulches, farmyard manure to increase organic carbon. The efforts should be taken to

landscape and use the land post mining. The EMP and mine closure plan should provide

adequate budget for re-establishing the site to pre-mining conditions. Effective steps should be

taken for utilization of over burden. Mine waste to be used for backfilling, reclamation,

restoration, and rehabilitation of the terrain without affecting the drainage and water regimes.

The rate of rehabilitation should be similar to rate of mining. The land disturbed should be

reshaped for long term use. Mining should be as far as possible be eco-friendly. Integration of
rehabilitation strategies with mining plan will enable speedy restoration.

75. Efforts should to taken to aesthetically improve the mine site. Generally, there are two

approaches to restoration i.e Ecological approach which allows tolerant species to establish

following the succession process allowing pioneer species to establish. The other approach i.e

plantation approach is with selected native species are planted. A blend ofboth methods may

be used to restore the site by adding soil humus and mycorrhiza.

76. Action taken for restoration ofthe site should be specifically mentioned in the EC compliances.

COIYDITIONS IMPOSED BY SEAC:
I) The prior Environmental Clearance granted for this mining project shall be valid for the

project life including production value as laid down in the mining plan approved and renewed

by competent authority, from time to time, subject to a maximum of thirty years, whichever

is earlier, vide MoEF&CC Notification S.O. 1807(E) dated 12.04.2022.

TAITY\t EI{ S
SEIAA-TN-

EC Identification No. - EC23B000TN135526     File No. - 5512/2016    Date of Issue EC - 21/11/2023        Page 18 of 35

743



2) The proponent shall provide the particulars for carrying out the plantation of I450 Nos. of
tall saplings ofnative species within the proposed mining area as committed before obtaining

CTO from TNPCB.

3) For securing the safety of persons employed in the mine. the PP shall carry out the scientific

studies to assess the slope stability of the benchcs and quarry wall when the depth of the

quarry touches 30 m (or) after the completion of4 years ofoperation whichever is earlier, by

involving anyone ofthe reputed Research and Academic Institutions - CSIR-Central Institute

of Mining & Fuel Research / Dhanbad, NIRM. Ill'-Madras, NIT-Dept of Mining Engg.

Surathkal, and Anna University Chennai-CEG Campus, etc. A copy ofsuch scientific study

report shall be submitted to the SEIAA, MoEF' TNPCB, AD/Mines-DGM and DMS,

Chennai as a part of Environmental Compliance wilhout any deviation.

4) Since the waterbodies are situated nearby, the PP shall carry out the scientific studies

to assess the hydrogeological condition ofthe quarry within a period ofone year from

the commencement of mining operations, by involving any one ofthe reputed Research

and Academic Institution - CSIR-Central Institute of Mining & Fuel Research /

Dhanbad, NIRM/Bangalorc, Division of Geotechnical Engineering-I IT-Madras, NIT-

Dept of Mining Engg, Surathkal, University of Madras - Centre for Environmental

Studies, and Anna University Chennai-Dept of Geology, CEG Campus. A copy ofsuch

scientific study report shall be submitted to the SEIAA' MoEF TNPCB, AD/Mines-

DGM and DMS, Chennai as a part of Environmental Compliance without any

deviation.

5) The PP shall strictly adhere to the provisions provided in the Annexure to safeguard

the existence ofReserved Forest/Reserve Land within 1 km from thc project site.

6) As accepted by the Project Proponent the cER cost of Rs.I1.20 lakh and the amount shall

be spent for the following committed activities at Government Higher Secondary Schooi

(UDISE Code: 33070800703). Karuvatchi village. Kanal Block. villupuram District

through the District administration before obtaining CTO from TNPCB.

Y

Cost brca kupsl.
No. Dcscription

Rs. 2,50,0001I Renovation of Existing Toilct and its Ma lntcnance

Rs. 7,00,000/-
Providing Computers, Smart Class room,
Projector, Steel Bureau. LED Iights. Ceiling Fans.
UPS unit, Audio speaker set, Mic, Amplifier,
Library steel rack and Painting works to the school

2

Rs.45,0001 /Providing Environmental related books and Study
materials for JEE,t',lEET exams to the school

M EC
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4 Carrying out plantation in the School Boundary @
I 00 Nos Rs. 25,0001

TOTAL Rs. 11,20,000/-
7. Since the R.F is located very close to the proposed quarry site, the PP shall develop Green Belt

(Thick Tree plantation in two to three rows) along the boundary ofthe mine lease area before

obtaining the CTO from the TNPCB.

8. The proponent shall construct and maintain proper fencing all around the boundary of the

proposed working quarry adjacent to the direction ofthe location ofthe Reserved Forest before

the commencement ofthe operation and shall furnish the photographs showing the same before

obtaining the CTO from TNPCB.

9. The PP shall take steps so that the overburden, waste rock, rejects and fines generated during

the mining operations shall be stored in separate dumps positioned in opposite direction to the

location ofthe reserved forest.

10. The PP shall ensure that such waste/reject dumps shall be properly secured to prevent escape

of material there from in harmful quantities which may cause degradation ofenvironment and

to prevent causation of floods.

I l. The PP shall select the site for dumps on impervious ground to ensure minimum leaching

effects due to precipitations.

12. The PP shall take necessary steps that wherever possible, the waste rock, overburden etc. shall

be back-fllled inro the mine excavations with a view to restoring the land to its original use as

far as possible.

13. Wherever back-filling of waste rock in the area excavated during mining operations is not

feasible, the PP shall take adequate steps in discussion with the concemed DFO to suitably

terrace the waste dumps ensuring the stability through vegetation to consolidate the green belt

development in the areas adjacent to the reserved forest location.

l4.The PP shall carry out the scientific investigations in order to keep the ground and noise

vibrations caused by blasting operations and movement of HEMM such as Excavators, Trucks

within safe limit.
15. The PP shall not perform secondary breakage involving the drilling & blasting in the quarrying

operations and it can be replaced with non-conventional methods such as noise-controlled rock

breakers, usage of non-explosive expansive materials/chemicals, Hydraulic Splitting based on

the suitable scientific studies carried out by any reputed scientific and academic institutions.
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16. The PP shall take adequate steps to control the air pollution due to fines, dust, smoke or gaseous

emissions during the quarrying operations within 'Permissible Limits' specified under the

environmental laws.

17. The Quarrying and Mining activities shall be restricted in the Eco-sensitive Zone of 60 m from

the boundary ofthe Reserved area and hence the PP shall not even indulge in constructing the

haul roads in these areas.

18. No developrnent on existing steep hill slopes or slopes with a high degree of erosion shall be

permitted. Hence, the PP shall not carry out the quarrying on steep hill slopes with a gradient

of200 or more or areas with a high degree oferosion on forestland.

19. The PP shall give an affidavit at the time oflease execution that there will be no felling oftrees

(or) any encroachment will not be made on these Reserved Forest lands and also within the

Eco- sensitive Zone of 60 m without the prior permission ofthe State Government in case of
reserve forest land as per the procedures laid down by the State Government.

20. The PP shall not use plastic carry bags within the quarry area.

21. The PP shall ensure that all the haul roads within the quarry lease shall be provided with

adequate number of road side drains and these drains shall be kept free form blockage for

runoff disposals. This run off from the road side drainage shall relate to the natural drainage

system in the area.

22. The PP shall adhere to the provisions ofthe MoEF had issued Notification No. S.O. 1545 dated

25th June 2009 regulating certain activities in the eco-sensitive zone to conserve and protect

the reserved forest area from ecological and environmental point of view.

ANNEXURE-I
t) ThePPshall inform send the 'Notice of Opening' of the quarry to the Directorof Mines Safety,

Chennai Region before obtaining the CTO from the TNPCB.

2) The Project Proponent shall abide by the annual production scheduled specified in the

approved mining plan and if any deviation is observed, it will render the Project Proponent

liable for legal action in accordance with Environment and Mining Laws.,

3) The proponent shall appoint the statutory competent persons relevant to the proposed quarry

size as per the provisions of Mines Acl 1952 and Metalliferous Mines Regulations, l96l , as

amended from time to time.

4) Within a period one month from the execution of lease deed. the PP shall ensure that the

persons deployed in the quarry including all the contractual employees/truck drivers shall
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undergo initial/periodical training in the DGMS approved GVTC situated in Trichy / Salem /
Hosur.

5) The PP shall construct a garland drain ofsize, gradient and length around the proposed quarry

incorporating garland canal, silt traps, siltation pond and outflow channel connecting to a
natural drain should be provided prior to the commencement of mining. Garland drain, silt-

traps. siltation ponds and outflow channel should be de-silted periodically and geo+agged

photographs ofthe process should be included in the HYCR.

6) Monitoring ofdrainage water should be carried out at difflerent seasons by an NABL accredited

lab and clear water should only be discharged into the natural stream. Ceo-tagged photographs

of the drainage and sampling site should be submitted along with HYCR.

7) The proponent shall install the 'S3 (or) G2' type of fencing all around the boundary of the

proposed working quarry with gates for entry/exit before the commencement ofthe operation

as recommended in the DGMS Circular, ll/1959 and shall fumish the photographs showing

the same before obtaining the CTO fiom TNPCB.

8) The Proponent shall submit a conceptual 'Slope Stability Action Plan' incorporating the

benches & accessible haul road approved by the concemed AD (Mines) for the proposed

quarry to the DEE/TNPCB at the time of obtaining the CTO.

9) The PP shall ensure that the persons employed in the quarry whether permanent, temporary or

contractual are undergoing the initial/periodical medical examination in the DGMS approved

OHS C linics/Hospitals as per the DGMS Circular No. 0l of 201 I before they are engaged in

mining activities.

l0) The PP shall ensure that the persons employed in the quarry whether permanent, temporary or

contractual are provided with adequate PPEs before engaged in mining operations.

I I ) The PP shall meticulously carry out the mitigation measures as spelt out in the approved EMP.

l2) Proper barriers to reduce noise level and dust pollution should be established by providing

greenbelt along the boundary of the quarrying site and suitable working methodology should

be adopted by considering the wind direction.

l3)The Project Proponent shall ensure that the funds earmarked for environmental protection

measures are kept in a separate bank account and should not be diverted for other purposes.

Year-wise expenditure should be included in the HYCR.

l4) The Project Proponent shall send a copy ofthe EC to the concerned Panchayat/local body.

l5) Perennial maintenance ofhaulage road/village / Panchayat Road shall be done by the project

proponent as required, in coordination with the concerned Govt. Authority.
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l6) Perennial sprinkling arrangements shall be in place on the haulage road for fugitive dust

suppression. Fugitive emission measurements should be carried out during the mining

operation at regular intervals and submit the consolidated report to TNPCB once in six

months.

l7)The Proponent shall ensure that the noise level is monitored during mining operation at the

project site for all the machineries deployed and adequate noise level reduction measures are

undertaken accordingly. The report on the periodic monitoring shall be included in the HYCR.

l8) Proper barriers to reduce noise level and dust pollution should be established by providing

greenbelt along the boundary ofthe quarrying site and suitable working methodology to be

adopted by considering the wind direction.

l9)The purpose of green belt around the project is to capture the fugitive emissions, carbon

sequestration and to attenuate the noise generated, in addition to improving the aesthetics. A

wide range of indigenous plant species should be planted as given in the appendix. The plant

species with dense/moderate canopy of native origin should be chosen. Species of
small/medium/tall trees altemating with shrubs should be planted in a mixed manner.

20) Taller/one year old saplings raised in appropriate size of bags (preferably eco-friendly bags)

should be planted in proper spacing as per the advice of local forest

authoritieybotanist/horticulturist with regard to site specific choices. The proponent shall

earmark the greenbelt area with GPS coordinates all along the boundary of the project site

with at least 3 meters wide and in between blocks in an organized manner.

2l) Noise and Vibration Related: (i) Appropriate measures should be taken for control ofnoise

levels below 85 dBA in the work environment. Workers engaged in operations of HEMM.

etc. should be provided with ear plugs/mufk, (ii) Noise levels should be monitored regularly

(on weekly basis) near the major sources of noise generation within the core zone.

22)The PP shall carry out maximum of only one round of controlled blast per day, restricted to

the maximum of 30 to 40 number of holes per round with maintaining maximum charge per

delay in such a manner that the blast-induced ground vibration level (Peak Pa(icle Velocity)

measured in the houses/structures located at a distance of 500 m shall not exceed 2.0 mm/s

and no fly rock shall travel beyond 20 m from the site ofblasting.
23) The PP shall also ensure that the blasting operations are not carried out on a 'day after day'

basis and a minimum 24 hours break should be observed between blasting days to reduce the

environmental impacts effectively.
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24) If 'Deep-hole large diameter drilling and blasting' is required. then the PP shall obtain special

permission fiom DGMS.

25) The PP shall ensure that the blasting operations shall be carried out during a prescribed time

interval with a prior notice to the habitations situated around the proposed quarry after having

posted the sentries/guards adequately to confirm the non-exposure ofpublic within the danger

zone of 500 m from the boundary of the quarry. The PP shall use the jack hammer drill

machine fitted with the dust extractor for the drilling operations such that the fugitive dust is

controlled effectively at the source.

26) The PP shall ensure thal the blasting operations are carried out by the blaster/l\4ine Mate/Mine

Foreman employed by him in accordance with the provisions of MMR l96l and it shall not

be carried out by the persons other than the above statutory personnel.

27) The proponent shall undertake in a phased manner restoration, reclamation and rehabilitation

of lands affected by the quarrying operations and shall complete this work before the

conclusion of such operations as per the Environmental Management Plan& the approved

Mine Closure Plan.

28) Ground water quality monitoring should be conducted once in every six months and the report

should be submitted to TNPCB.

29)The operation of the quarry should not affect the agricultural activities & water bodies near

the project site and a 50 m safety distance from water body should be maintained without

carrying any activity. The proponent shall take appropriate measures for "Silt Management"

and prepare a SOP for periodical de-siltation indicating the possible silt content and size in

case ofany agricultural land exists around the quarry.

30)The proponent shall provide sedimentation tank / settling tank with adequate capacity for

runoff management.

3 I ) The proponenr shall ensure that the transportation ofthe quarried granite stones shall not cause

any hindrance to the Village people/Existing Village Road and shall take adequate safety

precautionary measures while the vehicles are passing through the schools / hospital. The

Project Proponent shall ensure that the road may not be damaged due to transportation ofthe

quarried granite stones; and transport of granite stones will be as per IRC Guidelines with

respect to complying with traffic congestion and density.

32) To ensure safety measures along the boundary of the quarry site, security guards are to be

posted during the entire period ofthe mining operation.
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33)The Project Proponenr shall comply with the provisions of the Mines Act, 1952, MMR l96l
and Mines Rules 1955 for ensuring safety, health and welfare ofthe people working in the
mines and the surrounding habitants.

34)The project proponent shall ensure that the provisions of the MMDR Acr, 1957&the MCDR
2017 and ramilnadu Minor Mincral Concession Rules 1959 are compiled by carrying out the
quarrying operations in a skillful. scientific and systematic manner keeping in view proper
safety of the labour, structure and the public and public works located in that vicinity of the
quarrying area and in a manner to preserve the environment and ecology ofthe area.

35)The quarrying activity shall be stopped if the entire quantiry indicated in the Mining plan is
quanied even before the expiry ofthe quarry lease period and the same shall be informed to
the District AD/DD (Geology and Mining) District Environmental Engineer (TNpCB) and
the Director of Mines Safety (DMS), Chennai Region by the proponent without fail.

36)The Project Proponent shall abide by the annual production scheduled specified in the
approved mining plan and if any deviation is observed, it wilr render the project proponent
liable for legal action in accordance with Environment and Mining Laws.

37) AII the conditions imposed by the Assistant/Deputy Director, Georogy & Mining, concemed
District in the mining plan approval letter and the Precise area communication letter issued
by concerned District Collector should be strictly followed.

38) That the grant of this E.c. is issued from the environmental angle onry, and does not absorve
the project proponent from the other statutory obligations prescribed under any other raw or
any other instrument in force. The sore and complete responsibirity, to compry with the
conditions laid down in arl other raws for the time-being in force, rests with the project
proponent.

39) As per the directions contained in the oM F.No.22-34l201 8-lA.lll dated I 6th January 2020
issued by MoEFCC, the Project proponent shall, undertake re-grassing the mining area and
any other area which may have been disturbed due to his mining activities and restore the land
to a condition which is fit for growth of fodder, flora, fauna etc. The compliance of this
direction shall be included in the Half yearly cornpliance Reporr which will be monitored by
SEAC at regular intervals.

40) The mining lease holders sharr, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining aclivities
and restore the land to a condition which is fit for growth of fodder, flora, fauna etc.
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4l) As per the MoEF&CC OfIice Memorandum F.No. 22-65/2017 -lA.lII dated: 30.09.2020 and

20. I 0.2020 the proponent shall adhere to the EMP as committed.
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Part-A: Conditions to be Complied before commcncing mining operations:-

The project proponent shall advertise in at least two local newspapers widely

circulated in the region, one of which shall be in the vernacular language informing

the public that
I. The project has been accorded Environmental Clearance.

II. Copies ofclearance letters are avaitable with the Tamil Nadu Pollution control

Board.

III. Environmental Clearance may also be seen on the website ofthe SEIAA'

IV. The advertisement should be made within 7 days from the date of receipt of the

clearance letter and a copy ofthe same shall be forwarded to the SEIAA'

2. Mining activity should be reviewed by the District Collector after three years and decide for

further extension.

3. NOC from the Standing committee of the NBWL shall be obtained, if protected areas are

located within l0 Km from the proposed project site.

4. The project proponent shall comply the conditions laid down in the Section v, Rule 36 of

Tamil Nadu Minor Minerals Concession Rules 1959.

5. A copy of the Environment clearance letter shall be sent by the proponent to the

concerned Panchayat, Town Panchayat / Panchayat union/ Municipal corporation'

urban Local Body and the Local NGO, ifany, from whom suggestions/ representations,

ifany, were received while processing the proposal. The clearance letter shall also be put

on the website ofthe proponent and also kept at the site, for the general public to see.

6. Quarry Iease area should be demarcated on the ground with wire fencing to show the boundary

of the lease area on all sides with red flags on every pillar shall be erected before

commencement of quarrYing.

7. The proponent shall ensure that First Aid Box is available at site'

8. The excavation activity shall not alter the natural drainage pattern ofthe area'

9. The excavated pit shall be restored by the project proponent for useful purposes'

10. The proponent shall quarry and remove only in the permitted areas as per the approved Mining

Plan details.

I l. The quarrying operation shatl be restricted between 7AM and 5 PM.
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12. The proponent shall take necessary measures to ensure that there shall not be any adverse
impacts due to quarrying operation on the nearby human habitations, by way of polrution to
the environment.

13. A minimum distance of 50mts. from any civil slructure shall be kept from the periphery ofany
excavation area.

14. Depth of quarrying should be as per approved mining plan.
l5.The mined out pits shourd be backfilled where warranted and area shourd be suitably

landscaped to prevent environmental degradation. The mine closure plan as fumished in the
proposal shall be strictly followed with back filling and tree plantation.

16. wet drilling method is to be adopted to control dust emissions. Delay detonators and shock
tube initiation system for blasting shalr be used so as to reduce vibration and dust.

l7' Drilling and blasting shal be done onry either by licensed exprosive agent or by the proponent
after obtaining required approvals from Competent Authorities.

18. Blasting shall be carried out after announcing to the public adequate through pubric address
system to avoid any accident.

19. A study has to be conducted to assess the optimum brast parameters and blast design to keep
the vibration limits less than prescribed revels and onry such design and parameters should be
implemented while brasting is done. periodicar monitoring of the vibration ar specified
location to be conducted and records kept for inspection.

20. The Proponent shall take appropriate measures to ensure that the GLC shal comply with the
revised NAAQ norms notified by MoEF& CC, Gol on l6.l 1.2009.

2l' The following measures are to be impremented to reduce Air pollution during transportation
of mineral

i. Roads shall be graded to mitigate the dust emission.
ii' Water shall be sprinkled at regular interval on the main road and other service roads to

suppress dust

22. The following measures are to be implemented to reduce Noise pollution
i. Proper and regular maintenance ofvehicles and other equipment
ii. Limiting time exposure of workers to cxcessive noise.
iii' The workers employed sha[ be provided with protection equipment and earmuffs erc.
iv. Speed oftrucks entering or leaving the mine is to be limited to moderate speed of 2s

kmph to prevent undue noise from empty trucks.
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v. All noise generating machinery the compressor, generator to be enclosed in acousttc

enclosure so as to reduce noise in working area.

23. Measures should be taken to comply with the provisions laid under Noise Pollution (Regulation

and Control) (Amendment) Rules. 2010, dt: 11.01.2010 issued by the MoEF& CC, Gol to

control noise to the prescribed levels.

24. Suitable conservation measures to augment groundwater resources in the area shall be planned

and implemented in consultation with Regional Director, CGWB. Suitable measures should

be taken for rainwater harvesting.

25. Permission from the compelent authority should be obtained for drawl ofground water, ifany,

required for this project.

26. Topsoil, ifany, shall be stacked properly with proper slope with adequate measures and should

be used for plantation PurPose

27. The following measues are to be adopted to control erosion ofdumps:-

i. Retention/ toe walls shall be provided at the foot ofthe dumps.

ii. worked out slopes are to be stabilized by ptanting appropriate shrub/ grass species on the

sloPes.

28. Waste oils, used oils generated from the EM machines, mining operations, if any, shall be

disposed as per the Hazardous& other wastes (Management, and Trans Boundary Movement)

Rules. 2016 and its amendments thereofto the recyclers authorized by TNPCB'

29. Concealing the factual data or failure to comply with any ofthe conditions mentioned above

may resuh in withdrawal of this clearance and attract action under the provisions of

Environment (Protection) Act, I 986.

30. Rain water harvesting to collect and utilize the entire water falling in land area should be

provided.

3l . Rain water getting accumulated in the quarry floor shall not be discharged directly to the

nearby stream or water body. lf it is to be let into the nearby water body, it has to be discharged

into a silt trap on the surface within the lease area and only the overflow after allowing settling

of soil be let into the nearby waterways. The silt trap should be of sufficient dimensions to

catch all the silt water being pumped out during one season. The silt trap should be cleaned of

all the deposited silt at the end ofthe season and kept ready for taking care ofthe silt in the

next season.

32. The lease holder shall undertake adequate safeguard measures during extraction of material

and ensure that due to this activity, the hydro-geological regime ofthe surroundi area shalln

ARYRS
IAA-TN

EC Identification No. - EC23B000TN135526     File No. - 5512/2016    Date of Issue EC - 21/11/2023        Page 30 of 35

755



not be affected. Regular monitoring of ground water level and quality shall be carried out
around the mine lease area during the mining operation. Ifat any stage, if it is observed that
the groundwater table is getting depleted due to the mining activity; necessary conective
measures shall be carried out. District Collector/mining officer shall ensure this.

33. No tree-felling shall be done in the leased area, except only with the permission from
competent Authority.

34. To take up environmental monitoring of the proposed quarry site before, during and after the
mining activities including vibration study dala, water, air & flora,/fauna environment. slurry
water generated,/disposed and method ofdisposal, involving a reputed academic lnstitution.

35. It shall be ensured that the total extent ofnearby quanies(existing, abandoned and proposed)
located within 500 meter radius from the periphery of this quarry is not exceeding 5 hectares
within the mining lease period of this application.

36. tt shall be ensured that there is no habitation is located within 300 meter radius from the
periphery ofthe quarry site and also ensure that no hindrance will be caused to the people of
the habitation located within 300m radius from the periphery ofthe quarry site.

37. Free Silica test should be conducted and reported to TNpCB, Department of Geology and
Mining and Regional Director, MoEF& CC, GOI.

38. Air sampling at intersection point should be conducted and reported to TNpcB, Departmenl
of Geology and Mining and Regional Director, MoEF& CC, OOI.

39. Bunds to be provided at the boundary ofthe project site.
40. The project proponent shall undertake plantation/afforestation work by planting lhe native

species on all side ofthe lease area at the rate of400/Ha. Suitable tall tree saplings should be
planted on the bunds and other suitable areas in and around the work place.

41. Floor ofexcavated pit to be levelled and sides to be sloped with gentle slope (Except for granite
quarries) in the mine closure phase.

42. The Project Proponent shall ensure a minimum of 2.5% ofthe annual turnover will be utilized
for the CSR Activity

43. The Project Proponent shall provide solar lighting system to the nearby villages.
44. Earthen bunds and barbed wire fencing around the pits with green belt all along the boundary

shall be developed and maintained.

45. Safety equipments to be provided to allthe employees.
46. safety distance of50m has to be provided in case of railway, reservoir, canal/odai
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47. The Assistant/Deputy Director, Department of Geology & mining shall ensure that the

proponent has engaged the blaster with valid Blasting license/certificate obtained fiom the

competent authority before execution ofmining lease.

48. The proponent shall furnish the Baseline data covering the Air. water, Noise and land

environment quality for the proposed quarry site before execution of mining lease.

49. The proponent shallerect the pillars in accordance with the Rules for depicting GPS details in

the earmarked boundary ofthe quarry site to monitor electronically before execution ofmining.

50. The proponent has to provide insurance protection to the workers in the case ofexisting mining

or provide the affidavit in case offresh lease before execution of mining lease.

5l.The proponent has to display the name board at the quarry site showing the details of
Proponent, lease period, extent, etc., with respect to the existing activity before execution of
mining.

52. Heavy earth machinery equipments if utilized, after getting approval fiom the competent

authority.

53. The Proponent shall ensure that the project activity including blasting, mining transportation

etc should in no way have adverse impact to the other forests, such as reserve forests and social

forests, tree plantation and bio diversity. surrounding water bodies etc.

54. The proponent shall provide Green Belt development at the rate of not less than 400

trees/Hectare. The tree saplings shall be not less than 3m height.

55. The fugitive emissions should be monitored during the mining activity and should be reported

to TNPCB once in a month and the operation of the quarry should no way impact the

agriculture activity & water bodies near the project site'

56. All the commitment made by the project proponent in the proposal shall be strictly followed.

57. The mining lease holders shall, after ceasing mining operations, undertake re-$assing the

mining area and any other area which may have been disturbed due to their mining activities

and restore the land to a condition which is fit for groMh offodder, flora, fauna etc.

Part B: Gencral Conditions

l. EC is given only on the tactual records, documents and the commitment fumished in non

judicial stamp paper by the proponent.

2. The Proponent shall obtain the Consent from the TNPC Board before commencing the activity.

3, No change in mining technology and scope ofworking should be made without prior approval

of the SEIAA, Tamil Nadu.

ETARYER
SEIAA-TN
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4. No change in the calendar plan including excavation, quantum of mineral (minor mineral)

should be made.

5. Eflective safeguard measures, such as regular water sprinkling shall be carried out in critical

areas prone to air pollution and having high levels of particulate matter such as loading and

unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul

roads. It should be ensured that the Ambient Air Quality parameters conform to the norms

prescribed by the Central Pollution Control Board in this regard.

6. Ellective safeguards shall be adopted against health risks on account ofbreeding ofvectors in

the water bodies created due to excavation ofearth.

7. A berm shall be left from the boundary ofadjoining field having a width equal to at least half
the depth of proposed excavation.

8. Loading and unloading areas including all the transfer points should also have efficient dust

control arrangements. These should be properly maintained and operated.

9. Vehicular emissions shall be kept under control and be regularly monitored. The mineral

transportation shall be carried out through the covered trucks only and the vehicles carrying

the mineral shall not be overloaded.

10. Access and haul roads to the quarrying area should be restored in a mutually agreeable manner

where these are considered unnecessary after extraction has been completed.

I l. All Personnel shall be provided with protective respiratory devices including safety shoes,

masks, gloves etc. Supervisory people should be provided with adequate training and

information on safety and health aspects. Occupational health surveillance program of the

workers should be undertaken periodically to observe any contractions due to exposure to dust

and take corrective measures, ifneeded.

12. Periodical medical examination ofthe workers engaged in the project shall be carried out and

records maintained. For the purpose, schedule ofhealth examination ofthe workers should be

drawn and followed accordingly. The workers shall be provided with personnel protective

measures such as masks, gloves, boots etc.

13. Workers/labourers shall be provided with facilities for drinking water and sanitation facility
for Female and Male separately.

14. The project proponent shall ensure that child labour is not employed in the project as per the

swom affidavit furnished.

.I'ARYERS
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15. The funds earmarked for environmental protection measures should be kept in separate account

and should not be diverted for other purpose. Year wise expenditure should be reported to the

Ministry of Environment and Forests and its Regional Office located at Chennai'

l6.The Environmental Clearance does not absolve the applicant/proponent of his

obligation/requirement to obtain other statutory and administrative clearances from other

statutory and administrative authorilies.

lT.This Environmental Clearance does not imply that the other statutory / administrative

clearances shall be granted to the project by the concerned authorities. Such authorities would

be considering the project on merits and be taking decisions independently of the

Environmental Clearance

18. The SEIAA, Tamil Nadu may alter/modif the above conditions or stipulate any further

conditions in the interest ofenvironment protection.

19. The SEIAA, Tamil Nadu may cancel the Environmental Clearance granted to this project under

rhe provisions of EIA Notification, 2006, at any stage ofthe validity of this Environmental

clearance, if it is found or if it comes to the knowledge of this SEIAA, TN that the project

proponent has deliberately concealed and/or submitted false or misleading information or

inadequate data for obtaining the Environmental Clearance.

20. Failure to comply with any of the conditions mentioned above may result in withdrawal ofthis

clearance and attract action under the provisions ofthe Environment (Protection) Act' 1986.

2l . The above conditions will be enforced inter-alia, under the provisions ofthe Water (Prevention

& Control ofPollution) Acr, 1974,the Air (Prevention & Control of Pollution) Act, 1981, the

Environment (Protection) Act, 1986, the Public Liability Insurance Act, I 991, along with their

amendments. Minor Mineral Conservation & Development Rules, 2010 framed under MMDR

Act l957,National Commission for protection of Child Right Rules,2006, Wildlife Protection

Act, 1972, Forest Conservation Act, 1980, Biodiversity conservation Act, 2016, the Biological

Diversity Act,2002 and Biological diversity Rules, 2004 and Rules made there under and also

any other orders passed by the Hon'ble Supreme court of lndia/Hon'ble High court of Madras

and any other Courts ofLaw relating to the subject matter.

22. Any other conditions stipulated by other Statutory/Government authorities shall be complied.

23. Any appeal against this Environmental Clearance shall lie with the Hon'ble National Green

Tribunal, ifpreferred, within a period of30 days as prescribed under Section l6 ofthe National

Green Tribunal Act, 201 0.

Y}l RS
IAA-TN
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24' The Environmental Clearance is issued based on the documents furnished by the project
proponent' In case any documents found to be inconect/not in order at a rater date the
Environmental crearance issued to the project wi, be dcemed to be revoked/ cancelred.

ER SE Y
SEIAA.TN

Copy to:
i ' The secretary, M inistry of M ines. Government of India, shastri Bhawan, New Delhi.
2 The Additionar chief Secretary to Government, Environment and Forests Department, Tamir

Nadu.

3. The Additional Chief Secretary to Government, Industries Department, Tamil Nadu.
4' The Chairman, centrar po ution Control Board. parivesh Bhawan, cBD-cum-office comprex,

East Arjun Nagar. New Delhi-l l0 032.
5. The Chairman, 'fNpC Board,76, Mount Salai,Guindy, Chennai-32
6. The District Collector, Villupuram District
7. l'he Commissioner of Geology and Mines,Guindy,Chennai-32
8 EI Division' Ministry of Environment & Forests, paryavaran Bhawan, New Derhi Spare.9. Mail copy to regional oflice, MoEF&CC, Chennai

10. File Copy.
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07.FILE NO.: 10381 
         
         EC GRANT DATE – 14.02.2024 
        “B2” CATEGORY - BLACK GRANITE QUARRY  
 
PROJECT SITE: 

The Environmental Clearance  was granted to the proponent Tvl,Mani Omega Granites(P)Ltd, for mining 
Black Granite Quarry over an extent of 1.83.5ha of Patta Lands in S.F.Nos. 12/1(P)& etc,Vengamur 
Village, Vikravandi Taluk ,Villupuram District, Tamilnadu  

ENVIRONMENT SETTING:  

          # There is water body situated at a distance of 150M (3 Ha) and 360M (14 Ha) from ML           

           Area. 

E.C.GRANTED SUBJECT TO THE CONDITIONS OF  MITIGATION MEASURES/COMPLAINCE REPORT 

(APPRAISAL MADE  BY SEAC AND ACCEPTED BY SEIAA.) 

16. The proponent shall ensure that the activities do not impact the water bodies/wells in the neighbouring 

open wells and bore wells. The proponent shall ensure that the activities do not in any way affect the water 

quantity and quality in the open wells and bore wells in the vicinity or impact the water table and levels. 

The proponent shall ensure that the activities do not disturb the river flow, nor affect the Odai, Water 

bodies, Dams in the vicinity. 

17. Biodiversity in and around the project area should be monitored frequently and detailed biodiversity report 

should be submitted every year to SEIAA & IRO of MoEF&CC. 

18. Garland drains and silt traps are to be provided in the slopes around the core area to channelize storm 

water. De-silting of Garland canal and silt traps have to be attended on a daily basis. A labour has to be 

specifically assigned for the purpose. The proponent shall ensure the quality of the discharging storm 

water as per the General Effluent Discharge Standards of CPCB 

19. Water level in the nearest dug well in the downstream side of the quarry should be monitored regularly 

and included in the Compliance Report. 

20. Quality of water discharged from the quarry should be monitored regularly as per the norms of State 

Pollution Control Board and included in the Compliance Report. 

21. Regular monitoring of flow rates and water quality upstream and downstream of the springs and perennial 

nallahs flowing in and around the mine lease area shall be carried out and reported in the compliance 

reports to SEIAA. 

22. The Environmental Clearance is accorded based on the assurance from the project proponent that there 

will be full and effective implementation of all the undertakings given in the Application Form, Pre-

Feasibility Report, Mitigation Measures as assured in the Environmental impact Assessment/ Environment 

Management Plan and the mining features including Progressive Mine Closure Plan as submitted with the 

application. 
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23. Regular monitoring of ground water level and water quality shall be carried out around the mine area 

during mining operation. At any stage, if it is observed that ground water table is getting depleted due to 

the mining activity; necessary corrective measures shall be carried out. 

24.  All the conditions as presented by the proponent in the PPT during SEAC appraisal should be addressed 

in Full.  

25. As per the OM vide F.No. IA3-22/1/2022-IA-III [E-172624] Dated: 14.06.2022, the project Proponents are 

directed to submit the six-monthly compliance on the environmental conditions prescribed in the prior 

environmental clearance letter(s) through newly developed compliance module in the PARIVESH Portal 

from the respective login. 

                                                                ----------------------- 
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), TAMIL NADU)

To,
The -1
 MANI OMEAGA GRANITES PVT LTD
2/140A, Mankuttaikkadu, Morur Post,Tiruchengode Taluk,   -637304

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/TN/MIN/442571/2023 dated 06 Dec 2023. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC24B001TN132273
2. File No. 10381
3. Project Type New
4. Category B
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project Anumanthapuram & Vengamur Black
Granite Quarry  Belongs to M/s. Mani
Omega Granites Private Limited,  Extent
of 1.83.5Ha  S.F.Nos. 12/1(Part),
12/3(Part), 12/4(Part), 12/5, 12/6, 12/7
and 12/8 of Vengamur Village and
S.F.Nos. 59/7B(Part), 59/8B(Part), 60/2
and 61/3A1 of Anumanthapuram Village,
Anumanthapuram & Vengamur Village,
Vikravandi (Formerly Viluppuram) Taluk,
Viluppuram District.

7. Name of Company/Organization  MANI OMEAGA GRANITES PVT LTD
8. Location of Project TAMIL NADU
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 14/02/2024

(e-signed)
Thiru.Deepak S.Bilgi
Member Secretary

SEIAA - (TAMIL NADU)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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THIRU.DEEPAK S. BILGI, I.F.S
MEMBER SECRETARY

STATE LEVE L EIIVIRONMENT
IMPACT ASSESSMENT
AUTHORITY-TAMILNADU
3'd Floor, Panagal Maaligai,
No.l, Jeenis Road, Saidapet,
Chennai - 600 015.
Phone No. 044-24359973
Fax No. 044-243 59975

Sir/Madam,
Sub: SEIAA-TN - Existing Black Granite Quarry lease over an extent of 1.83.5 Ha at

S.F.No. l2ll(Part), l2/3(Part), l2l4(Part), 1215, 1216, 1217 and l2l8, of Vengamur

Village and S.F.Nos. 59/7B(Part), 59/8B(Part), 6012 and 6l/3Al ofAnumanthapuram

Village, Anumanthapuram & Vengamur Villages, Vikravandi (Formerly

Viluppuram) Taluk, Viluppuram District, Tamil Nadu by M/s. Mani Omega Granites

Private Limited - issue of Environmental Clearance - Regarding.

I . Ontine Proposal No. SIA/TN/\4IN 144257112023 dt: 0l/09/2023.

2. Your Application for Environmental Clearance dated: 08.09.2023.

3. SEIAA EC Lr.No. SEIAA-l'N/F.No.5373i l(a)iEC.No.335 5/2016 dated

19.07 .2016.

4. CCR obtained from IRO(SZ), MoEF&CC vide Lr. No.EP/ l2.l/2023-

24ISEIAA/ I 3iTN 1728 dated I 5.06.2023.

5. Previously the PP applied seeking Automatic Extension vide Online Proposal No.

SIA/TN/MIN/30006512023. Dated: I 0.05.2023.

6. Minutes of the 427!h meeting of SEAC held on 07.12.2023.

7. Minutes of the 684'h meeting of SEIAA held on 22 .12.2023.

Ref:

Details of Minor Mineral Activitv:-
This has reference to your application l"t & 2nd cited. The proposal is for obtaining

Environmental Clearance for mining / quarrying of minor minerals based on the particulars fumished

ARY
SEIAA-TN

ENVIROI{MENTAL C LEARANCE
Lr. No.SEIAA-TN/tr'.No.l 0381/EC.No:624212023 dated :22.1 2.2023

in your application as shown below.
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9

Salient Features of the ProPosal
SI

No

NiVs. Mani Omega Cranites Private Limited

2/l 40A, Mankuttaikkadu,

Morur Post. Tiruchengode Taluk,

Namakkal District-637304

I Name of the Owner/Firm

Black Granite2 Type of quarrying

S.F.No. l2ll(Part), l2l3ear0, l2/4(Part),

1215,1216,l2l7 and 1218, of Vengamur Village

and S.F.Nos. 59/78(Part), 59/88(Part), 60i2

and 6113Al of Anumanthapuram Village

S.F Nos. of the quarry site3

Anumanthapuram & Vengamur4 Village in which situated

Vikravandi (Formerly Viluppuram)5 Taluk in which situated

Viluppuram6 District in which situated

Extent ofquarry (in ha.) I .83.5 Ha7

I 2"03'49.09'N to 12o03'53.95'N

7 9"21' 17.22"E to 7 9"21'23.48"E
8

Latitude & Longitude ofall comers

ofthe quarry site

Topo Sheet No. 57Pl08

Opencast mechanized method of mining.10. Type of mining

ll. Period of Current Mine Plan 5 years

l6l85m3 ofRoM,323? m3 of Black

Gruite@2|yo recovery and the annual peak

production should not exceed 6120 m3 of
RoM and 1224 m3 of Black Granite@ 20Yo

recovery

t2 Production (quantity in m3)

Depth of Minel3

14. Depth of water table

36 Nos.l5 Man Power requirement per day:

1.5 kLD
0.4 kLD
0.5 kLD
0.6 kLD

16.

Water requirement:

I . Drinking water

2. Dust suppression

3. Green belt

E RETARY
SEIAA-TN

20m BGl,

55m BGL
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17. Power requirement
TNEB power supply &
49200 litre of HSD for DG set

18.

Precise area communication issued

by Industries Dept, Govt of Tamil

Nadu

G.O(3D) No.25 Industries (MMB.l)
Department Dated;23.02.20 I I

19.

Mining Plan/ Scheme of mining

approved by Dept. ofGeology &
Mining

Leuer No.686 I /I4M5/201 8

Dates:24.09.201 8

Rc.No. I I 52lI\4M4l2023

Dated:24.02.2023.

20.
500m Cluster Letter issued by Dept.

of Geology & Mining

Rc.No.B/G&M/556/2015

Dated: 03.03.2023.

21.
VAO Certifi cate Regarding

Structures within 300m Radius

Lefter Dated I6.08.2023

22. Project Cost (excluding EMP cost) Rs.2,14,31,0001

23. EMP cost (in Rs. Lakh).

Capital cost - Rs.30,87,4501-

Recurring Cost/Annum - I 1.59.920/-

(5% inflation in every year)

24. CER cost (in Rs. Lakh).

Validitv:
This Environmental Clearance is accorded for the quantity of 16185m3 of RoM, 3237

m3 of Black Granite@ 207o recovery upto the r$tricted depth of 20m BGL and the

annual peak production should not exceed 6120 m3 of RoM and 1224 ml of Black
Granite@ 207o recovery as per the approved mining plan and is valid as per the
approved mine plan period and as per MoEf,'&CC's notification S.O.1533(E)

dated.14.09.2006 and S.O. lE07@) dated 12.04.2022

AFFIDAVIT FURNHSED BY THE PROPONENT
We, M/s. Mani Omega Granites Private Limited, residing at No. 2/140A, Mankuttaikkadu,
Morur Post, Tiruchengode Taluk Namakkal District, Tamil Nadu Srate - 637 304, solemnly

declare and sincerely affirm that:

We have apply for getting Environment Clearance to SEIAA, Tamil Nadu State for quarry lease for
quarrying of Black Granite Quarry Project at over an Extent of LE3.5Ha of Patta land in S.F.

Nos. |2ll(Part), lZl3(Parl), l2/4(Part), 1215, 1216, l2/7 znd l2l8 of Vengamur Village and

TARY
SEIAA-TN

Rs. 10.0 Lakh as accepted by the PP

S.F.Nos. 59/7B(Part), 59/88(Part), 6012 .and 6l/3Al of Anumanthapuram

,v
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Anumanthapuram & Vengamur Village, Vikravandi (Formerly Viluppuram) Taluk,
Viluppuram Distriet, Tamil Nadu State.

l. We swear to state and confirm that within l0km area of the quarry site, We have applied

for environment clearance, none ofthe following is situated:

a. Protected areas notified under the wild life (Protection) A* 1972,

b. Critically polluted areas as notified by the central pollution control board

constituted under water (Prevention and Control ofPollution) Act, 1974,

c. Eco-Sensitive areas as notified.

d. Interstate Boundary

2. We will spend the amormt of Rs.l0 Lakhs (for two school) towards Corporate Environment

Responsibility (Revised CER) for the following activities to the Panchayat Union Middle

School, Anumanthapurrm Village, Anumanthapuram & Vengamur Villages, Vikravandi

(Formerly Viluppuram) Taluk, Viluppuram District before commencement of quarrying

activities.

3. Panchayat Union Middle School, Vengamur, Villupurarn District.

sl.
No. Description Cost

break up
I Renovation of Toilets and its Maintenance 2,00,000/-
2 Paintinq of Classrooms and laving of Granite flooring. 2,50,000i-
3 Carrying out plantation in the School Boundary @ 100 Nos 20,000/-
4 Providing Environmental related books to the school 30,000/-

TOTAL 5,00,000/-

4. Panchayat Union Middle School, Anumanthapuram, Villupuram District.

sl.
No. Description Cost

break up
I Providing Smart Class Room 1,50,000/-
I Renovation of Toilets and its Maintenance 1,50,000/-
2 Renovation of Head Master room and its Maintenance 1,00,000/-
3 Carrying out plantation in the School Boundary @ 100 Nos s0.000/-
4 Providing Environmental related books to the school 50.000/-

TOTAL 5,00,000/-

3. The total area of following quarries located within 500m radius fiom the periphery of my

quarry site details as shown below:

TARY

Lease
Period

Remarks

I
Village &

S.F. No
S.F. Nos Extcnt

in Hects.
S

No.
Name of the

Lessee / Permit
holder

Name of
the

Minerals

I. Existine Ouarries:

ER
SEIAA-TN
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I Gem granites Ltd.,
76 Chathedral
Road, Chennai- 86

Black
Granite

4/48
52/3
5214
5215
52/6
52t7
52t8
52/9

52/10
59/l
59/3

59/44
59148
s9/4C
59/68
59/9

59/t3B
s9/t4
59115
59tr6
56117
59118
59n9
59n2
59t23
59/24

59/l0A
59/l0B
59/11
59/12

59lt3A

0.57.0
0.35.0
0.04.0
0.01 .0
0.01.0
0.01 .0
0.01.0
0.01.0
0.01.0
0.04.0
0.13.5
0.04.0
0.1 l .0
0.03.0
0.08.0
0.06.5
0.05.0
0.05.0
0.07.5
0.05.0
0.04.0
0.05.0
0.05.5
0.04.5
0.05.0
0.05.5
0.04.0
0.05.0
0.1 t.0
0.10.0
0.06.5
2.41.5

t9.06.2009
To

t8.06.2029

Non
operation

For the
Period

from 2013
to till date

M/s. Mani Omega
Granite (P) Ltd.
No.2/140A,
Mankuttaikkadu,
Morur Post,
Trichengode Taluk,
Namakkal

Black
Granite

Vikavand
i

vengamur
Hanumant
hapuram

l2ll(P),
t2t3(P),
t2/4(P),

t2/5,
12t6,
t2/7
t2/8

59/78
(P)

59/88
(P)

6012
6t/3At

0.23.0
0.03.0
0.15.0
0.01.0
0.16.0
0.16.0
0.20.0
0. 19.0
0.23.0
0.30.0
0. 17.5
1.83.5

25.05.201r
To

24.05.203t

II. Pronosed Ouarries:

TARY

S. No.
Name of the

Lessee / Permit
holder

Name of the
Minerals

Village
& S.F.

No

S.F,
Nos

Extent
in

Hects.

Lease
Period Remarks

I

/v ER
SEIAA-TN

Vikravand
i

vengamur
Hanumant
hapuram

2.
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-----Nil----

5. There will not be hindrance or disturbance to the people living during quarrying activities

and transportation ofthe mineral.

6. There is no approved habitation within 300m radius from the periphery ofour quarry'

7. We swear that afforestation will be canied out during thc course of quarrying operation

and maintained.

8.Therequiredinsurancewillbetakeninthenameofthelaborersworkinginourquarrysite.
g,Theexistingroadfromthemainroadtoquarryisingoodconditionandthesameisbeing

maintained and utilized for Transportation of Rough stone'

i0. We will not engage any child labor in my quarry site and we aware that engaging child

labor is punishable under the law.

ll.Alltypesofsafety/protectiveequipmentwiltbeprovidedtoallthelaborersworkingin
our quarry.

l2.Nopermanentstructures,templesetc.,arelocatedwithin500mradiusfromtheperiphery
of our quarry.

RE\'ISED EMP BUDGET

RemarksLease
Period

Extent
in

Hects.

Village &
S.F. No

S.F.
Nos

Name of
the

Minerals

Name of the
Lessee / Permit

holder
S. No.

------Nil----

Recurring
Cost

Capital
CostActivities

Air Environment
Noise Environment

ementWaste
Mine Closure
Gplementation of EC, Mining P

Condition- Public hearin commitment
lan & DGMS

I 159920

CER

TARY

Year Total Cost

2023-24 < 42,47,3701-

2024-25 < t2,17,9161-

2025-26 < 13,56,6121-

SEIAA.TN

III. Abandonedquarries

EMP BUDGET SUMMARY BREAKT]P YEAR WISE UP TO LEASE PERIOD

3087450
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2026-27 < 15,02,242t-

2027-28 < 15,77,3ss/-

2028-29 < 31,99,947/-

2029-30 I18,16,220/-
2030-31 { 19,84,831/-

Note: Cost inclusive of5% cost inflation anticipated every year
We ensure to do all the social and Environment commitment as mentioned in the scheme of mining to
the best ofour knowledge.

DETAILS OF OUARRIES LOCATEI) SOOM RADILS FROM PROPOSEI)
OUARRY:
The Project Proponent has submitted a copy ofthe letter obtained from the Deputy Director,
Department of Geology & Mining, viluppuram, District. In his/her Letter Rc.No.B/G&Ml556120ls
dated:03.03.2023 he/she has stated the details ofother quarries (Proposed / Existing / Abandoned

Quarries) within a radius 500m from the boundary ofthe proposed quarry site as follows:
L Existing Ouarries:

TARY

S.
No.

Namc of the
Lessee / Permit

holder

Name of
the

Minerals

Village &
S.F. No

S.F. Nos Extenl
in Hects.

Lease
Period

Remarks

l Gem granites Ltd.,
76 Chathedral
Road, Chennai- 86

Black
Granite

Vikravand
i

vengamur
Hanumant
hapuram

4/48
52/3
52/4
52/s
s2t6
52t7
52/8
52/9

52/10
59/t
59/3

sgt4A,
59148
s9/4C
s9t68
59/9

59/l3B
5944
59/t5
59/L6
56n7
59/18
59/L9

0.57.0
0.35.0
0.04.0
0.01.0
0.01.0
0.0r.0
0.01.0
0.01.0
0.01.0
0.04.0
0.13.5
0.04.0
0.1 1 .0
0.03.0
0.08.0
0.06.s
0.05.0
0.05.0
0.07.s
0.0s.0
0.04.0
0.05.0
0.05.5

19.06.2009
To

18.06.2029

Non
operation

For the
Period

from 2013
to till date

ER
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0.04.5
0.05.0
0.05.5
0.04.0
0.05.0
0.1 I .0
0. 10.0
0.06.5
2.

59122
59123
59/24

59/ 10A
59/l0B
59/11
59112

59/l3A

25.05.201I
To

24.05.2031

0.23.0
0.03.0
0.15.0
0.01 .0
0. 16.0
0.16.0
0.20.0
0.19.0
0.23.0
0.30.0
0. 17.5
1.83.5

r2lr(P),
l2l3(P),
tzt4(P),

t216,
t2t7
t2l8

59178
(P)

59/88
(P)
60/2

6v3Al

Vikravand
i

vengamur
Hanumant
hapuram

Black
Granite

2 lWs. Mani Omega
Granite (P) Ltd.
No. 2/140A,
Mankuttaikkadu,
Morur Post,
Trichengode Taluk,
Namakkal

RemarksLcase
Period

Extent
in

Hects.

S.F.
Nos

Village
& S.F.

No
Name of the

Minerals
Name of the

Lessee / Permit
holder

S. No.

-----Nil----

U. Pronosed Ouarries:

III. ndon quar

DI S NB
Existing Black Granite Quarry lease over an extent of 1'83'5 Ha at S'F No'

l2l3(Part), l2t4(Part),1215,,12t6,l2t7 arrd l2l8' of Vengamur Village and S'F'Nos'

l2ll(Part)'
59/7B(Part),

59/88(Part), 60/2 and 6113Al of Anumanthapuram Village' Anumanthapuram & Vengarnur

Villages, Vikravandi (Formerly Viluppuram) Taluk' Vituppuram District' Tamil Nadu by NI/s'

Mani Omega Granites Private Limited - Environment Clearance for next scheme of mining'

Thesubjectwasplacedinthis684smeetingofAuthorityheldon22.|2.2023.TheAuthoritynoted
rhat the subject was placed in the 427th meeting of SEAC held on 07 '12 2023 and the SEAC has

fumisheditsrecommendationsforthegrantofEnvironmentalClearancetotheprojectsubjecttothe

E CRETAlt\'

RemarksLease
Period

Extent
in

Hects.
S.F
Nos

Village &
S.F. No

Name of
the

Minerals

Name of the
Lessee / Permit

holder
S. No.

------Nil----

conditions stated therein.
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After detailed discussions, the Authority taking into account the recommendations ofSEAC and also

the safety aspects and to ensure sustainable, scientific and systematic mining, decided to grant
Environmental Clearance for the restricted quantity of 16lE5m3 of RoM, 3237 m3 of Black
Granite@ 20oh recovery upto the restricted depth of20m BGL and the annual peak production
should not exceed 6120 m3 of RoM and 1224 mr of Black Granit@ 20%o recovery as per the

approved mining plan. This is also subject to the standard conditions as per Annexure - (I) ofSEAC
minutes, other normal conditions stipulated by MOEF&CC & all other specific conditions as

recommended by SEAC in addition to the following conditions and the conditions in Annexure(A'
of this minutes.

l. Keeping in view ofMoEF&CC's notification S.O.1533(E) dated.14.09.2006 and S.O. 1807(E)

dated 12.04.2022, this Environmental Clearance is valid as per the approved mine plan period.

2. The EC granted is subject to review by District Collector, Mines Dept. and TNPCB on
completion ofevery 5 years and also during the mine plan period, till the project life so as to
review the EC conditions and to ensure that tJrey have all been adhered to and implemented.

3. The project proponent shall submit a Certified Compliance Report obtained fiom IRO of
MoEF&CC to the monitoring, regulatory and other concemed authorities including SEIAA,
while seeking a renewal ofthe mining plan to cover the project life.

4. There should be regular monitoring of air quality, water quality, ground water level and noise

quality and reports regarding the same should be submited to TNpCB, SEIAA & IRO of
MoEF&CC once in every 6 months.

5. The proponent shall strictly adhere to the mining plan and halfyearly and annual retums shall

be submitted to the Director ofGeology and Mining Department with copy marked to TNPCB,
SEIAA & IRO ofMoEF&CC.

6. Biodiversity in and around the projecl area should be monitored fiequently and detailed
biodiversity report should be submitted every year to SEIAA & IRO of MoEF&CC.

7. The progressive and final mine closure plan including the green belt implementation and

environmental norms should be strictly followed as per the EMp and as per the amount
committed and approved in EC for EMP. Status of progressive mine closure and green belt
implementation should be included in the half yearly compliance report submitted to TNPCB,
SELA,A & IRO of MoEF&CC.

8. As per the OM vide F.No. tA3-22/ t t2022-tA- t lE- t72624) D^ted: 14.06.2022, the project

Proponents are directed to submit the six-monthly compliance on the environmental conditions

TARY
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9

prescribed in the prior environmental clearance letter(s) through newly developed compliance

module in the PARIVESH Portal from the respective login'

The amount allocated for EMP should be kept in a separate account and both the capital and

recuning expenditures should be done year wise for the works identified' approved and as

committed.Thework&expendituremadeunderEMPshouldbeelaboratedinthebi-annual
compliancereportsubmittedandalsoshouldbebroughttothenoticeofconcemedauthorities
during inspections

Annexure'A'

a) EC Comnliance

I . The Environmental Clearance is accorded based on the assurance from the project proponent

that there will be fult and effective implementation of all the undertakings given in the

ApplicationForm,Pre.feasibiltyReport.mitigationmeasuresasassuredintheEnvironmental
lmpact Assessment/ Environment Management Plan and the mining features including

Progressive Mine Closure Plan as submitted with the application'

2. All the conditions as presented by the proponent in the PPT during SEAC appraisal should be

addressed in Full.

3.TheproponentshallsubmitComplianceReportsonthestatusofcomplianceofthestipulated
ECconditionsincludingresultsofmonitoreddata.ItshallbeSenttotherespectiveRegional

Office of Ministry of Environment, Forests and Climate Change' Govt of lndia and also to the

Office of State Environment Impact Assessment Authority (SEIAA)'

4. Concealing the factual data or submission of false/fabricated data and failure to comply with

anyoftheconditionsmentionedabovemayresultinwithdrarvalofthisclearanceandattract
action under the provisions ofEnvironment (Protection) Act' 1986'

b) AnolicableResulatorvFrameworks
5. The project proponent shall strictly adhere to the provisions of Water (Prevention & Control

ofPollution)Act,l974,theAir(Prevention&ControlofPollution)Act'1981'the
Environment(Protection)Act,lg86,thePublicLiabilitylnsuranceAct,lggl,alongwiththeir
amendments. Minor Mineral Conservation &Development Rules. 2010 framed under MMDR

Act 1957, National Cornmission for protection of Child Right Rules, 2006' Wildlife Protection

Acl.|gT2,ForestConservationAct,lg80,BiodiversityConservationAct,20l6,theBiological
Diversity Act, 2002, tsiological diversity Rules' 2004 & TN Forest Act' 1882 and Rules made

there under and also any other orders passed by the Hon'blc Supreme Court oflndia/Hon'ble

High Court of Madras and any other Courts of Law retating to the subject matter

CRETARY
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c) Safe minine Practices

6. The AD/DD, Dept. of Geology & Mining shall ensure operation of the proposed quarry after

the submission slope stability study conducted through the reputed research & Academic

Institutions such as NIRM, IITs, NITS Anna University, and any CSIR Laboratories etc.

7. The AD/DD, Dept. of Geology &Mining & Director General of Mine safety shall ensure strict
compliance and implementation of bench wise recommendations/action plans as

recommended in the scientific slope stability study of the reputed research & Academic

Institutions as a safety precautionary measure to avoid untoward accidents during mining
operation.

8. A minimum buffer distance specified as per existing rules and statutory orders shall be

maintained from the boundary of the quarry to the nearest dwelling unit or other structures,

and fiom forest boundaries or any other ecologically sensitive and archeologically important

areas or the specific distance specified by SEIAA in EC as per the recommendations of SEAC

depending on specific local oonditions.

d) Water Environment - P and mitisation measures

9. The proponent shall ensure that the activity does not disturb the water bodies and natural flow
ofsurface and groundwater, nor cause any pollution, to water sources in the area.

10. The proponent shall ensure that the activities do not impact the water bodies/wells in the

neighboring open wells and bore wells. The proponent shall ensure that the activities do not in
any way affect the water quantity and quality in the open wells and bore wells in the vicinity
or impact the water table and levels. The proponent shall ensure that the activities do not disturb
the river flow, nor affect the Odai, Water bodies, Dams in the vicinity.

11. Water level in the nearest dug well in the downstream side ofthe quarry should be monitored
regularly and included in the Compliance Report.

12. Quality of water discharged from the quarry should be monitored regularly as per the norms

ofState Pollution Control Board and included in the Compliance Report.

13. Rain Water Harvesting facility should be installed as per the prevailing provisions of
TNMBR TNCDBR, unless otherwise specified. Maximum possible solar energy generation

and utilization shall be ensured as an essential part ofthe project.

14. Regular monitoring offlow rates and water quality upstream and downstream ofthe springs
and perennial nallahs flowing in and around the mine lease area shall be carried out and

reported in the compliance reports to SEIAA.

RETARYER
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15. Regular monitoring of ground water level and water quality shall be carried out around the

mine area during mining operation. At any stage, if it is observed that ground water table is

getting depleted due to the mining activity; necessary conective measures shall be carried out.

16. Garland drains and silt traps are to be provided in the slopes around the core area to channelize

storm water. De-silting of Garland canal and silt traps have to be attended on a daily basis. A

labour has to be specifically assigned for the purpose. The proponent shall ensure the quality

ofthe discharging storm water as per the General Effluent Discharge Standards ofCPCB.

e) Air Environ ment - Protection and mitisation m ures

f)

17. The activity should not result in COz release and temperature rise and add to micro climate

alternations.

18. The proponent shall ensure that the activities undertaken do not result in carbon emission, and

temperature rise, in the area.

19. The proponent shall ensure that Monitoring is canied out with reference to the quantum of

particulate matter during excavation; blasting; material transport and also from cutting waste

dumps and haul roads.

Soil Environment - Protection and mitieation measures

20. The proponent shall ensure that the operations do not result in loss of soil biological properties

and nutrients.

21. The proponent shall ensure that activity does not deplete the indigenous soil seed bank and

disturb the mycorrizal fungi, soil organism, soil community nor result in eutrophication of soil

and water.

22. The activities should not disturb the soil properties and seed and plant groMh. Soil

amendments as required to be carried out, to improve soil health-

23. Bio remediation using microorganisms should be canied out to restore the soil environment to

enable carbon sequestralion.

24. The proponent shall ensure that the mine restoration is done using mycorrizal vAM, vermin-

composting, Biofertilizers to ensure soil health and biodiversity conservation

25. The proponent shall ensure that the topsoil is protected and used in planting activities in the

area.

26. The proponent shall ensure that topsoil to be utilized for site festoration and Green belt alone

within the proposed area.

27.The top soil shall be temporarily stored at earmarked place (s) and used for land reclamation

and plantation. The over burden (oB) generated during the mining operations shall be ed
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at earmarked dump site(s) only. The OB dumps should be scientifically vegetated with suitable

native species to prevent erosion and surface run off. At critical points, use ofgeotextile shall

be undertaken for stabilization ofthe dump. Protective wall or gabions should be made around

the dump to prevent erosion / flow of sediments during rains. The entire excavated area shall

be backfilled.

28. Activities should not result in invasion ofsite by exotic and alien plant and animal species and

disturb the native biodiversity and soil micro flora and fauna.

g) Noise Environment - Protection and mitigation measures

29. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer

shall be monitored periodically as per applicable DGMS guidelines.

30. The sound at project sites disturb the villages in respect ofboth human and animal population.

Consequent sleeping disorders and stress may affect the health in the villages located close to

mining operations. Hence, the PP shall ensure that the biological clock ofthe villages are not

disturbed because ofthe mining activity.

h) Biodiversitv - Protection atrd mitisation measures

31. The proponent should ensure that there is no disturbance to the agriculture plantations, social

forestry plantations, waste lands, forests, sanctuary or national parks. There should be no

impact on the land, water, soil and biological environment and other natural resources due to

the mining activities.

32. No trees in the area should be rernoved and all the trees numbered and protected. In case trees

fall within the proposed quarry site the trees may be transplanted in the Greenbelt zone. The

proponent shall ensure that the activities in no way result in disturbance to forest and trees in

vicinity. The proponent shall ensure that the activity does not disturb the movement of gr z ing

animals and free ranging wildlife. The proponent shall ensure that the activity does not disturb

the biodiversity, the flora & fauna in the ecosystem. The proponent shall ensure that the activity

does not result in invasion by invasive alien species. The proponent shall ensure that the

activities do not disturb the resident and migratory birds. The proponent shall ensure that the

activities do not disturb the vegetation and wildlife in the adjoining reserve forests and areas

around.

33. The proponent shall ensure that the activities do not disturb the agro biodiversity and agro

farms. Actions to be taken to promote agroforestry, mixed plants to support biodiversity
conservation in the mine restoration effort.

N
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34. The proponent shall ensure that all mitigation measures listed in the EIA./EMP aIe taken to

protect the biodiversity and natural resources in the area'

35. The proponent shall ensure that the activities do not impact green lands/grazing fields of all

types surrounding the mine lease area which are food source for the grazing cattle.

Climate se

36. The project activity should not in any way impact the climate and lead to a rise in temperature'

37. There should be least disturbance to landscape resulting in land use change. contamination and

alteration of soil profiles leading to Climate Change'

3g. Intensive mining activity should not add to temperature rise and global warming.

39. Operations should not result in GHG releases and extra power consumption leading to climate

Change.

40. Mining through operational efficiency, better electrification, energy use' solar usage' use of

renewable energy should try to decarbonize the operations'

4l.Mining operation should not result in droughts, floods and water stress, and shortages,

affecting water security both on site and in the vicinity'

42. Mining should not result in water loss from evaporation, leaks and wastage and should support

to improve the ground water.

43'Miningactivityshouldbefloodproofwithdesignsandthedrainage,pumpingtechniquesshall
ensure climate-proofing and socio-economic wellbeing in the area and vicinity'

i) Reserve Forests & Protected Areas

44. The activities should provide nature based support and solutions for forest protection and

wildlife conservation.

45.Theprojectactivitiesshouldnotresultinforestfires,encroachmentsorcreateforest
fragmentation and disruption of forest corridors'

46. There should be no disturbance to the freshwater flow from the forest impacting the water table

and wetlands.

47. The project proponent should support all activities of the forest department in creating

awareness to local communities on forest conservation'

48. The project activities should not alter the geodiversity and geological heritage ofthe area'

4g. The activities should not result in temperature rise due to increased fossil fuels usage disrupting

the behaviour of wildlife and flora.

50.Theactivitiesshouldsupportandrecognisetherightsandrolesofindigenouspeopleandlocal

TARY

C

communities and also support sustainable development'
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5l.The project activities should support the use of renewables for carbon capture and carbon

storage in the project site and forest surrounds.

52. The project activities should not result in changes in forest structure, habitats and genetic

diversity within forests.

k) Green Belt Develooment

53. The proponent shall ensure that in the green belt development more indigenous trees species
(Appendix as per the SEAC Minutes) are planted.

54. The proponent shall ensure the area is restored and rehabilitated with native trees as

recommended in SEAC Minutes (in Appendix).
l) Wo and their nrotcction

55. The project proponent is responsible for implementing all the provisions of labour laws

applicable from time to time to quarrying /Ir4ining operations. The workers on the site should
be provided with on-site accommodation or facilities at a suitable boarding place, protective
equipment such as ear muffs, helmet, etc.

56. The proponent has to provide insurance protection Io the workers in the case ofexisting mining
or provide the affidavit in case of fresh lease before execution of mining lease.

57. The workers shall be employed for working in the mines and the working hours and the wages
shall be implemented,/enforced as per the Mines Act, 1952.

m) Transoortation
58. No Transportation ofthe minerals shall be allowed in case ofroads passing through villages/

habitations. In such cases, PP shall construct a bypass road for the purpose oftransportation of
the minerals leaving an adequate gap (say at least 200 meters) so that the adverse impact of
sound and dust along with chances of accidents could be mitigated. All costs resulting from
widening and strengthening of existing public road network shall be borne by the pp in
consultation with nodal State Govt. Department. Transportation of minerals through road
movement in case of existing village/ rural roads shall be allowed in consultation with nodal
state Govt. Department only after required strengthening such that the carrying capacity of
roads is increased to handle the trafl'ic load. The pollution due to transportation load on the
environment will be effectively controlled and water sprinkling will also be done regularly.
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain
Pollution Under Conlrol (PUC) certificate for all the vehicles from authorized pollution testing
centers.

R io*t
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5g.TheMainhaulageroadwithinthemineleaseshouldbeprovidedwithapermanentwater
sprinkling arrangement for dust suppression Other roads within the mine lease should be

wetted regularly with tanker-mounted water sprinkling system The other areas of dust

generation like crushing zone, material transfer points' material yards etc should invariably be

provided with dust suppression arrangements The air pollution control equipments like bag

filters, vacuum suction hoods, dry fogging system etc' shall be installed at Crushers' belt-

conveyorsandotherareaspronetoairpollution.].hebeltconveyorshouldbefullycoveredto

avoid generation of dust while transportation' PP shall take necessary measures to avoid

generation of fugitive dust emissions

n) Storase of wastes

60.Theprojectproponentshallstore/dumpthewastegeneratedwithintheearmarkedareaofthc
project site for mine closure as per the approved mining plan'

o) CERTEMP

6l.TheCERshouldbefutlylmplementedandfactreflectedintheHalf.yearlycompliancereport.

62.TheEMPshallalsobeimplementedinconsultationrvithlocalself-govemmentinstitutions&
Govt. departments.

63.Thefollow-upactionontheimplementationofCE,RShallbeincludedinthecompliance
rePort.

p) Directions for Reclamation of mine sites

64.Theminingclosureplanshoutdstrictlyadheretoappropriatesoilrehabilitationmeasuresto
ensureecologicalstabilityofthearea.Reclamation/Restorationoftheminesiteshouldensure
thattheGeotechnical,physical,chemicalpropertiesaresustainablethatthesoilStructure
composition is buildup, during the process ofrestoration'

65'Theproponentshallensurethatthemineclosureplanisfollowedaspertheminingplanand
the mine restoration should be done with native species, and site restored to near original status'

Theproponentshallensurethattheareaisecologicallyrestoredtoconservetheecosystems

and ensure flow of goods and services'

66.Acrucialfactorforsuccessofreclamationsiteistoselectsuslainablespeciestoenabledevelop
a self-sustaining eco system species selected should easily establish' grow rapidly' and

possess good crown and preferably be native species' Species to be planted in the boundary of

project site should be un palatable for cattle's/ goats and should have proven capacity to add

leallitterto soil and decompose The species planted should be adaptable to the site conditions

deciduous in nature to allow maximum leaf-litter' have

TARY

Should be preferably pioneer specles,
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deep root system, fix atmospheric nitrogen and improve soil productivity. Species selected

should have the abitity to tolerate altered pit and toxicity ofand site. They should be capable

of meeting requirement ol local people in regard to fuel fodder and should be able to attract
bird, bees and butterflies. The species should be planted in mixed association.

67. For mining area reclamation plot culture experiments to be done to identifl determine suitable
species for the site.

68. Top soil with a mix of beneficial microbes (Bacteria,{Fungi) to be used for reclamation of mine
spoils. AM Fungi (Arbuscular myconhizal fungi), plant growth promoting Rhizo Bacteria and

nitrogen fixing bacteria to be utilized.
69. Soil and moisture conservation and water harvesting structures to be used where ever possible

for early amelioration and restoration ofsite.
70. Top soil is most important for successful rehabilitation of mined sites. Topsoil contains

majority of seeds and plant propagation, soil microorganism, Organic matter and plant
nutrients. Wherever possible the topsoil should be immediately used in the area ofthe for land
form reconstruction, to pre mining conditions.

71. Over burdens may be analyzed and tested for soil characteristics and used in the site for
revegetation. Wherever possible seeds, rhizome, bulbs, etc of pioneering spices should be

collected, preserved and used in restoring the site.

72. Native grasses seeds may be used as colonizers and soil binders, to prevent erosion and allow
diverse self- sustaining plant communities to establish. Grasses may offer superior tolerance
to drought, and climatic stresses.

73. Reclamation involves planned topographical reconstruction of site. care to be taken to
minimize erosion and runoff Top soils should have necessary physical, chemicals, ecological,
properties and therefore should be stored with precautions and utilized for reclamation process.

Stocked topsoil should be stabilized using grasses to protect from wind. Seeds of various
indigenous and local species may be broad casted after topsoil and treated overburden are
spread.

74. Alkaline soils, acidic soils, Saline soils should be suitably treated/amended using green
manure, mulches, farmyard manure to increase organic carbon. The efforts should be taken to
landscape and use the land post mining. The EMp and mine closure plan should provide
adequate budget for re-establishing the site to pre-mining conditions. Effective steps should be
taken for utilization of over burden. Mine waste to be used for backfilling, reclamation,
restoration, and rehabilitation ofthe terrain without affecting the drainage and water regimes.
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The rate of rehabilitation should be similar to rate of mining' The land disturbed should be

reshapedforlongtermuse.Miningshouldbeasfaraspossiblebeeco-friendly.Integrationof
rehabilitationstrategieswithminingplanwillenablespeedyrestoration'

75. Efforts should to taken to aesthetically improve the mine site' Generally' there are two

approaches to restoration i'e Ecological approach which allows tolerant species to establish

followingthesuccessionprocessallowingpioneerspeciestoestablish.Theotherapproachi.e
plantation approach is with selected native species are planted' A blend of both methods may

be used to restore the site by adding soil humus and mycorrhiza'

76. Action taken for restoration ofthe site should be specifically mentioned in the EC compliances'

ITI NS SED BY AC

I ) The prior Environmental Clearance granted for this mi

life including production value as laid down in the

competent authority, fiom time to time' subiect to a

ning project shall be valid for the project

mining plan approved and renewed by

maximum of thirty years, whichever is

TARY

earlier,videMoEF&CCNotificationS'O'1807(E)d^ted12'04'2022'

2) The proponent shall provide the particulars for carrying out the plantation of 1 140 Nos' oftall

saplings of native species within and outside the proposed mining area as committed before

obtaining CTO fiom TMCB'

3)ThePPshallensurethatthepathisavailablefortheaccessibilityofthepublictotheGovt
Poramboke land located within the mine lease area'

4) The PP shall ensure the safety provisions as stipulated in the DGMS Circular No:02' dated'

29.'.zorgwhile using the Diamond wire Saw machines in the proposed quarry operation'

5) The PP shall adopt only non-oxplosive technique (Rock Breaking Compounds) for the

fracturing of granite blocks ensuring the eco-fiiendly mining operation in the proposed quarry '

6) To ensure the conditions of occupational safety' health & welfare status of persons working

in the mine, the pp shall annually conduct occupational health survey to determine prevalence

of Noise Induced Hearing Loss (NIHL) due to the operation of Diamond Wire Saw cutting &

other HEMMs deployed in the mine and to prepare a plan for hearing conservation programme

by involving anyone of the reputed institutes - Regional Occupational Health Centre

(Southern) of ICMR-National Institute of Occupational Health' Bengaluru' National Institute

of Miners' Health, Nagpur and Anna University' Chennai'

7)ThePPshallproperlyprovidealltherequiredwelfareamenitiesnearquarrysuchasDrinking
water, Rest Shelter, Canteen, Toilets' etc for the persons to be employed in the proposed
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quarry before the execution of lease, in accordance with the provisions ofthe Mines Rules,

1955.

8) For the safety of the persons employed in the quarry, the PP shall carry out the scientific
studies to assess the slope stability ofthe working benches and existing quarry wall during

the 46 year or when the depth exceeds 30m whichever is earlier, by involving any one ofthe
reputed Research and Academic Institutions - CSIR-Central Institute of Mining & Fuel

Research / Dhanbad, MRM./Bangalore, Division of Geotechnical Engineering-llT-Madras,
NIT-Dept of Mining Engg, Surathkal, and Anna University Chennai-CEG Campus. A copy

of such scientific study report shall be submitted to the SEIAA, MoEF, TNPCB, AD/Mines-
DGM and DMS, Chennai as a part of Environmental Compliance without any deviation.

9) As accepted by the Project Proponent the CER cost of Rs.10 Lakh to be spent for the

committed activities at the two Government Schools before obtaining CTO from TNPCB.
ANNEXT]RE-I

l) ThePPshall inform send the 'Notice of Opening' olthe quarry to the Director of Mines Safety,

Chennai Region before obtaining the CTO from the TMCB.
2) The Project Proponent shall abide by the annual production scheduled specified in the

approved mining plan and if any deviation is observed, it will render the Project proponent

liable for legal action in accordance with Environment and Mining Laws.

3) The proponent shall appoint the statutory competent p¤rsons relevant to the proposed quarry

size as per the provisions of Mines Act 1952 and Metalliferous Mines Regulations, 1961, as

amended from time to time.
4) Within a period one month fiom the execution of lease deed, the PP shall ensure that the

persons deployed in the quarry including all the contractual employees/truck drivers shall
undergo initiavperiodical training in the DGMS approved GVTC situated in Trichy / Salem /
Hosur.

5) The PP shall construct a garland drain of size, gradient and length around the proposed quarry
incorporating garland canal, silt traps, siltation pond and outflow channel connecting to a
natural drain should be provided prior to the commencement of mining. Garland drain, silt-
traps, siltation ponds and outflow channel should be de-silted periodically and geo+agged
photographs ofthe process should be included in the HYCR.

6) Monitoring ofdrainage water should be carried out at different seasons by an NABL accredited
lab and clear water should only be discharged into the natural stream. Geo-tagged photographs

TARY

of the drainage and sampling site should be submitted along with HyCR.
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7) The proponent shall install the .S3 (or) G2, type of fencing all around the boundary of the

proposed working quarry with gates for entry/exit before the commencement ofthe operation

as recommended in the DGMS Circular, l l/1959 and shall fumish the photographs showing

the same before obtaining the CTO from TNPCB'

8)TheProponentshallsubmitaconceptual'stopeStabilityActionPlan'incorporatingthe
benches&accessiblehaulroadapprovedbytheconcemedAD(Mines)fortheproposed
quarry to the DEE/TNPCB at the time of obtaining the CTO'

9)ThePPshallensurethatthepersonsemployedinthequarrywhetherpermanent'temporaryor
contractualareundergoingtheinitiaVperiodicalmedicalexaminationintheDGMSapproved
oHSClinics/HospitalsaspertheDGMSCircularNo.0lof20ltbeforetheyareengagedin
mining activities.

l0) The PP shall ensure that the persons employed in the quarry whether permanent' temporary or

contractual are provided with adequate PPEs before engaged in mining operations'

1 I ) The PP shall meticulously carry out the mitigation measures as spelt out in the approved EMP'

12) proper baniers to reduce noise level and dust pollution should be established by providing

greenbelt along the boundary of the quarrying site and suitable working methodology should

be adopted by considering the wind direction'

l3)TheProjectProponentshallensurethatthefundsearmarkedforenvironmentalprotection
measuresarekeptinaseparatebankaccountandshouldnotbedivertedforotherpurposes.

Year-wise expenditure should be included in the HYCR'

l4) The Project hoponent shall send a copy ofthe EC to the concemed PanchayaVlocal body'

l5)Perennialmaintenanceofhaulageroad/village/PanchayatRoadshallbedonebytheproject
proponent as required, in coordination with the concemed Govt' Authority'

16) Perennial sprinkling arrangements shall be in place on the haulage road for fugitive dust

suppression. Fugitive emission measurements should be carried out during the mining

operation at regular intervals and submit the consolidated report to TNPCB once in six

months.

17)TheProponentshallensurethatthenoiselevelismonitoredduringminingoperationatthe
projectsiteforallthemachineriesdeployedandadequatenoise[eve[reductionmeasuresirre
undertaken accordingly. The report on the periodic monitoring shall be included in the HYCR'

l8)Properbarrierstoreducenoiselevelanddustpollutionshouldbeestablishedbyproviding
greenbeltalongtheboundaryofthequarryingsiteandsuitableworkingmethodologytobe

TARY

adopted by considering the wind direction'
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l9)The purpose of green belt around the project is to capture the fugitive emissions, carbon

sequestration and to attenuate the noise generated, in addition to improving the aesthetics. A
wide range ofindigenous plant species should be planted as given in the appendix. The plant

species with dense/moderate canopy of native origin should be chosen. Species of
small/medium/tall trees alternating with shrubs should be planted in a mixed manner,

20) Taller/one year old saplings raised in appropriate size ofbags (preferably eco-friendly bags)

should be planted in proper spacing as per the advice of local forest

authoritieybotanist/horticulturist with regard to site specific choices. The proponent shall
earmark the greenbelt area with GPS coordinates all along the boundary of the project site

with at least 3 meters wide and in between blocks in an organized manner.

2l) Noise and Vibration Related: (i) Appropriate measures should be taken for control ofnoise
levels below 85 dBA in the work environment. Workers engaged in operations of HEMM,
etc. should be provided with ear plugs/muffs, (ii) Noise levels should be monitored regularly
(on weekly basis) near the major sources ofnoise generation within the core zone.

22) The PP shall carry out maximum of only one round ofcontrolled blast per day, restricted to
the maximum of 30 to 40 number of holes per round with maintaining maximum charge per

delay in such a manner that the blast-induced ground vibration level (Peak Particle Velocity)
measured in the houses/structures located at a distance of500 m shall not exceed 2.0 mm/s
and no fly rock shall travel beyond 20 m from the site ofblasting.

23)The PP shall also ensure that the blasting operations are not caried out on a .day after day,
basis and a minimum 24 hours break should be observed between blasting days to reduce the
environmental impacts effectively.

24) If 'Deep-hole large diameter drilling and blasting' is required, then the pp shall obtain special
permission fiom DGMS.

25) The PP shall ensure that the blasting operations shall be carried out during a prescribed time
interval with a prior notice to the habitations situated around the proposed quarry after having
posted the sentries/guards adequately to confirm the non-exposure ofpublic within the danger
zone of 500 m from the boundary of the quarry. The pp shall use the jack hammer drill
machine fitted with the dust extractor for the drilling operations such that the fugitive dust is

controlled effectively at the source.

26) The PP shall ensure that the blasting operations are carried out by the blaster/Mine Mate/Mine
Foreman employed by him in accordance with the provisions of MMR l96l and it shall not
be carried out by the persons other than the above statutory personnel.
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27)The proponent shall undertake in a phased manner restoration, reclamation and rehabilitation

of lands affected by the quarrying operations and shall complete this work before the

conclusion of such operations as per the Environmental Management Plan& the approved

Mine Closure Plan.

28)Groundwaterqualitymonitoringshouldbeconductedonceineverysixmonthsandthereport
should be submitted to TNPCB.

29)Theoperationofthequarryshouldnotaffecttheagriculturalactivities&waterbodiesnear
the project site and a 50 m safety distance from water body should be maintained without

carryinganyactivity.Theproponentshatltakeappropriatemeasuresfor"siltManagement"
andprepareaSoPforperiodicalde.siltationindicatingthepossiblesiltcontentandsizein
case of any agricuttural land exists around the quarry'

30)The proponent shall provide sedimentation tank / settling tank with adequate capacity for

runoffmanagement.

3l)Theproponentshallensurethatthetransportationofthequarriedgranitestonesshallnotcause

any hindrance to the Village people/Existing Village Road and shall take adequate safety

precautionary measures while the vehicles are passing through the schools / hospital' The

Project Proponent shall ensure that the road may not be damaged due to transportation ofthe

quanied granite stones; and transport of granite stones will be as per IRC Guidelines with

respect to complying with raffic congestion and density'

32)To ensure safety measures along the boundary of the quarry site' security guards are to be

posted during the entire period ofthe mining operation'

33)TheProjectProponentshallcomplywiththeprovisionsoftheMinesAct'1952'MMRl96l
andMinesRuleslg55forensuringsafety,healthandwelfareofthepeopleworkinginthe
mines and the sunounding habitants'

34) The project proponent shall ensure that the provisions of the MMDR Act' 1957&the MCDR

20lTandTamilnaduMinorMineralConcessionRuleslg5garecompiledbycarryingoutthe
quarrying operations in a skillful, scientific and systematic manner keeping in view proper

safetyofthelabour,structureandthepublicandpublicworkslocatedinthatvicinityofthe
quarrying area and in a manner to preserve the environment and ecology ofthe area'

35)ThequarryingactivityshatlbestoppediftheentirequantityindicatedintheMiningplanis
quarried even before the expiry ofthe quarry lease period and the same shall be informed to

the District AD/DD (Geology and Mining) District Environmental Engineer (TNPCB) and

the Director of Mines Safety (DMS), Chennai Region by the proponent without fail'
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36)The Project Proponent shall abide by the annual production scheduled specified in the

approved mining plan and if any deviation is observed. it will render the Project Proponent

Iiable for legal action in accordance with Environment and Mining Laws.

37)All the conditions imposed by the Assistant/Depufy Director, Geology & Mining, concerned

District in the mining plan approval letter and the Precise area communication letter issued

by concemed District Collector should be strictly followed.
38)That the grant of this E.C. is issued from the environmental angle only, and does not absolve

the project proponent from the other statutorv obligations prescribed under any other larv or
any other instrument in force. The sole and complete responsibility, to comply with the

conditions laid down in all other larvs for lhe time-being in fbrce, rests with the pro.ject

proponent.

39) As per the directions contained in the OM F.No.22-34l2018-IA.III dated I 6th January 2020

issued by MoEFCC, the Project Proponent shall, undertake re-grassing the mining area and

any other area which may have been disturbed due to his mining activities and restore the Iand

to a condition which is fit for growth of fodder, flora, fauna etc. The compliance of this
direction shall be included in the Half Yearly compliance Report which will be monitored by
SEAC at regular intervals.

40)The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining activities
and restore the land to a condition which is fit for growth offodder, flora, fauna etc.

4l) As per the MoEF&CC Office Memorandum F.No. 22-65/2017 -IA.Ill dated: 30.09.2020 and

20.10.2020 the proponent shall adhere to the EMp as committed.
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Part.A: Conditions to be Complied before commencing mining operations:-

Mining activity should be reviewed by the District Collector after three years and dec
Z

further extension.

3. NOC from the Standing committee of the NBWL shall be obtained' if protected areas are

located within l0 Km from the proposed project site'

4. The project proponent shall comply the conditions laid down in the Section V' Rule 36 of

Tamil Nadu Minor Minerals Concession Rules I 959'

5. A copy of the Environment Clearance letter shall be sent by the proponent to the

concerned Panchayat, 'lown Panchayat / Panchayat union/ Municipal Corporation'

Urban Local Body and the Locat NGo, ifany, from whom suggestions/ representations'

ifany, were received while processing the proposal' The clearance letter shall also be put

on the website of the proponent and also kept at the site' for the general public to see'

6. Quarry lease area should be demarcated on the ground with wire fencing to show the boundary

oftheleaseareaonallsideswithredflagsoneverypillarshallbeerectedbefore
commencement of quarrYing'

7. The proponent shall ensure that First Aid Box is available at site'

8. The excavation activity shall not alter the natural drainage pattem ofthe area'

9. The excavated pit shall be restored by the project proponent for useful purposes'

10. The proponent shall quarry and remove only in the permitted areas as per the approved Mining

Plan details.

1 1. The quarrying operation shall be restricted between 7AM

12. The proponent shall take necessary measures to ensure

impacts due to quarrying operation on the nearby human

the environment.

ide for

and 5 PM.

that there shall not be anY adverse

habitations, bY waY of Pollution to

TARY

The project proponent shall advertise in at least two tocal newspapers widely

circulatedintheregion,oneofwhichshatlbeinthevernacularlanguageinforming
the public that

I. The project has been accorded Environmental Clearance'

Il. Copies ofclearance letters are availabte with the Tamit Nadu Pollution Control

Board.

II1. Environmental Clearance may also be seen on the wehsite of the SEIAA'

lV. The advertisement should be made within 7 days from the date ofreceipt ofthe

clearance letter and a copy ofthe same shall be forwarded to the SEIAA'

S
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13. A minimum distance of5Omts. from any civil structure shall be kept from the periphery ofany
excavation area.

14. Depth of quarrying should be as per approved mining plan.

15. The mined out pits should be backfilled where warranted and area should be suitably

landscaped to prevent environmental degradation. The mine closure plan as furnished in the

proposal shall be strictly followed with back filling and tree plantation.

16. Wet drilling method is to be adopted to control dust emissions. Delay detonators and shock

tube initiation system for blasting shall be used so as !o reduce vibration and dust.

17. Drilling and blasting shall be done only either by licensed explosive agent or by the proponent

after obtaining required approvals fiom Competent Authorities.

18. Blasting shall be canied out after announcing to the public adequate through public address

system to avoid any accident.

19. A study has to be conducted to assess the optimum blast parameters and blast design to keep

the vibration limits less than prescribed levels and only such design and parameters should be

implemented while blasting is done. Periodical monitoring of the vibration at specified

location to be conducted and records kept for inspection.

20. The Proponent shall take appropriate measures to ensure that the GLC shall comply with the

revised NAAQ norms notified by MoEF& CC, Gol on l6.l1.2009.

21. The following measures are to be implemented to reduce Air Pollution during transportation

of mineral

i. Roads shall be graded to mitigate the dust emission.

ii. Water shall be sprinkled at regular interval on the main road and other service roads to

suppress dust

22. The following measures are to be implemented to reduce Noise Pollution

i. Proper and regular maintenance ofvehicles and other equipment

ii. Limiting time exposure of workers to excessive noise.

iii. The workers employed shall be provided with protection equipment and earmuffs etc.

iv. Speed oftrucks entering or leaving the mine is to be limited to moderate speed of 25

kmph to prevent undue noise from empty trucks.

v. All noise generating machinery the compressor, generator to be enclosed in acoustic

enclosure so as to reduce noise in working area.

CRETARY
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23.MeasuresshouldbetakentocomplywiththeprovisionslaidunderNoisePollution(Regulation
and Control) (Amendment) Rules, 2010, dt: I l 0l 20l0 issued by the MoEF& CC' Gol to

control noise to the prescribed Ievels'

24. Suitable conservation measures to augment groundwater resources in the area shall be planned

and implemented in consultation with Regional Director' CGWB Suitable measures should

be taken for rainwater harvesting

25.Permissionfiomthecompetentauthorityshouldbeobtainedfordrawlofgroundwater'ifany'
required lor this Project.

26. Topsoil, ifany, shall be stacked properly with proper slope with adequate measures and should

be used tbr Plantation PurPose.

27. The following measures are to be adopted to control erosion of dumps:-

i. Retention/ toe walls shall be provided at the foot ofthe dumps'

ii. Worked out slopes are to be stabilized by planting appropriate shrub/ grass species on the

slopes.

28. Waste oils, used oils generated from the EM machines, mining operations, if any, shall be

disposed as per the Hazardous& other wastes (Management' and Trans Boundary Movement)

Rules,20l6 and its amendments thereof to the recyclers authorized by TNPCB'

2g.Concealingthefactualdataorfailuretocomplywithanyoftheconditionsmentionedabove
may result in withdrawal of this clearance and attract action under the provisions of

Environment (Protection) Act, 1986.

30. Rain water harvesting to collect and utilize the entire water falling in land area should be

provided.

3l.Rainwatergettingaccumulatedinthequarryfloorshallnotbedischargeddirectlytothe
nearbystreamorwaterbody.lfitistobeletintothenearbywaterbody,ithastobedischarged
into a silt trap on the surface within the lease area and only the overflow after allorving settling

ofsoilbeletintothenearbywaterways.Thesilttrapshouldbeofsufficientdimensionsto
catchallthesiltwaterbeingpumpedoutduringoneseason.Thesilttrapshouldbecleanedof
allthedepositedsiltattheendoftheseasonandkeptreadyfortakingcareofthesiltinthe
next season.

32.Theleaseholdershallundertakeadequatesafeguardmeasuresduringextractionofmaterial
and ensure that due to this activity, the hydro-geological regime ofthe surrounding area shall

not be affected. Regular monitoring of ground water level and quality shall bc carried out

around the mine lease area during the mining operation. lf at any stage, if it is ob thar
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the groundwater table is getting depleted due to the mining activity; necessary corrective
measures shall be carried out. District Collector/mining officer shall ensure this.

33. No tree-felling shall be done in the leased area, except only with the permission from
competent Authority.

34. To take up environmental monitoring ofthe proposed quarry site before, during and after the
mining activities including vibration study data, water, air & flora/fauna environment, slurry
water generated/disposed and method ofdisposal, involving a reputed academic Institution.

35. It shall be ensured that the total extent of nearby quanies(existing, abandoned and proposed)

located within 500 meter radius from the periphery of this quarry is not exceeding 5 hectares
within the mining lease period ofthis application.

36. It shall be ensured that there is no habitation is located within 300 meter radius from the
periphery ofthe quarry site and also ensure that no hindrance will be caused to the people of
the habitation located within 300m radius from the periphery ofthe quarry site.

37. Free Silica test should be conducted and reported to TNPCB, Department of Geology and
Mining and Regional Director, MoEF& CC, GOI.

38. Air sampling at intersection point should be conducted and reported to TNpCB, Department
of Geology and Mining and Regional Director, MoEF& CC, GOI.

39. Bunds to be provided at the boundary ofthe project site.

40. The project proponent shall undertake plantation/afforestation work by planting the native
species on all side ofthe lease area at the rate of400/Ha. Suitable tall tree saplings should be

planted on the bunds and other suitable areas in and around the work place.

41. Floor ofexcavated pit to be levelled and sides to be sloped with gentle slope (Except for granite
quarries) in the mine closure phase.

42. The Project Proponent shall ensure a minimum of2.5% ofthe annual tumover will be utilized
for the CSR Activity

43. The Project Proponent shall provide solar Iighting system to the nearby villages.
44. Earthen bunds and barbed wire fencing around the pits with green belt all along the boundary

shall be developed and maintained.

45. Safety equipments to be provided to all the employees.

46. Safety distance of50m has to be provided in case of railway, reservoir, canal/odai
47. The AssistanvDeputy Director, Department of Geotogy & mining shall ensure that the

proponent has engaged the blaster with valid Blasting license/certificate obtained from the
competent authority before execution of mining lease.
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48. The proponent shalt furnish the Baseline data covering the Air' Water' Noise and land

environment quality for the proposed quarry site before execution of mining lease'

4g.TheproponentshallerectthepillarsinaccordancewiththeRulesfordepictingGPSdetailsin
theearmarkedboundaryofthequarrysitetomonitorelectronicallybeforeexecutionofminilg.

50. The proponent has to provide insurance protection to the workers in the case ofexisting mining

or provide the affidavit in case offresh lease before execution of mining lease'

51. The proponent has to display the name board at the quarry site showing the details of

Proponent, lease period, extent, etc'' with respect to the existing activity before execution of

authoritY.

53.Theproponentshallensurethattheprojectactivityincludingblasting,miningtransportatron
etcshouldinnowayhaveadverseimpacttotheotherforests'suchasreserveforestsandsocial
forests, tree plantation and bio diversity, surrounding water bodies etc.

54. The proponent shall provide Green Belt development at the rate of not lcss than 400

trees/l{ectare. The tree saplings shall be not less than 3m height'

55. The fugitive emissions should be monitored during the mining activity and should be reported

toTNPCBonceinamonthandtheoperationofthequarryshouldnowayimpactthe
agriculture activity & water bodies near the project site'

56. All the commitment made by the project proponent in the proposal shall be strictly followed'

57. The mining lease holders shall' after ceasing mining operations' undertake re-grassing the

miningareaandanyotherareawhichmayhavebeendisturbedduetotheirminingactivities
andrestorethelandtoaconditionwhichisfitforgrowthoffodder,flora,faunaetc.

58. The Project proponent has to strictly comply the outcome/direction of the flon'ble NGT'

Principle Bench, New Delhi in the O'A No' l 86 of 201 6 (M'A No'350/2016)' o A'

No.200/2016, o.A.No.580/2016 (M.A.No.l 182/2016), o.A.No.l0212017, o.A.No.404/ 2016

( M.A.No. 75812016, M'A No' 920 12016' M'A No l 12212016' M'A No' l212017 k

M.A.No.843/2017), O A No 405/2016 and O'A No'520 of 2016 (M'A No 98l/2016'

M.A.No.982/20I6 & M A No 384/20I7)'

Part B: General Conditions:

l. EC is given only on the factual records' documents and the commitment furnished in non

judicial stamp paper by the proponent'

2. The Proponent shall obtain the Consent from the TNPC Board before commencing

mining.

52. Heavy eafih machinery equipments if utilized, after getting approval from the competent

the vity.
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3. No change in mining technology and scope of working should be made without prior approval

of the SEIAA, Tamil Nadu.

4. No change in the calendar plan including excavation, quantum of mineral (minor mineral)

should be made.

5. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical

areas prone to air pollution and having high levels of particulate matter such as loading and

unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul

roads. It should be ensured that the Ambient Air Quality parameters conform to the norms

prescribed by the Central Pollution Control Board in this regard.

6. Effective safeguards shall be adopted against health risks on account ofbreeding of vectors in

the water bodies created due to excavation ofearth.
7. A berm shall be left from the boundary of adjoining field having a width equal to at least half

the depth of proposed excavation.

8. Loading and unloading areas including all the transfer points should also have efficient dust

control arrangements. These should be properly maintained and opeftrted.

9. Vehicular emissions shall be kept under control and be regularly monitored. The mineral

transportation shall be canied out tkough the covered trucks only and the vehicles carrying

the mineral shall not be overloaded.

10. Access and haul roads to the quarrying area should be restored in a muqrally agreeable manner

where these are considered unnecessary after extraction has been completed.

I l. All Personnel shall be provided with protective respiratory devices including safety shoes,

masks, gloves etc. Supervisory people should be provided with adequate training and

information on safety and health aspgcts. Occupational health surveillance program of the

workers should be undertaken periodically to observe any contractions due to exposure to dust

and take corrective measures, ifneeded.

12. Periodical medical examination of the workers engaged in the project shall be carried out and

records maintained. For the purpose, schedule ofhealth examination ofthe workers should be

drawn and followed accordingly. The workers shall be provided with personnel protective

meaisures such as masks, gloves, boots etc.

13. Workers/labourers shall be provided with facilities for drinking water and sanitation facility
for Female and Male separately.

14. The project proponent shall ensure that child labour is not employed in the project as per the

swom affidavit fumished.

TARY
SEIAA.TN
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15. The funds earmarked for environmental protection measures should be kept in separate account

andshouldnotbedivertedforotherpurpose.Yearwiseexpenditureshouldbereportedtothe
Ministry of Environment and Forests and its Regional Office located at Chennai'

l6.The Environmental Clearance does not absolve the applicanVproponent of his

obligatiorr/requirementtoobtainotherstatutoryandadministrativeclearancesfromother
statutory and administrative authorities'

17. This Environmental Clearance does not imply that tbe other statutory / administrative

clearancesshallbegrantedtotheprojectbytheconcernedauthorities.Suchauthoritieswould
be considering the project on merits and be taking decisions independently of the

Environmental Clearance

18. The SEIAA, Tamil Nadu may alterimodifi the above conditions or stipulate any further

conditions in the interest ofenvironment protection'

l g. The SEIAA. Tamil Nadu may cancel the Environmental clearance granted to this project under

the provisions of EIA Notification, 2006, at any stage ofthe validity of this Environmental

Clearance,ifitisfoundorifitcomestotheknowledgeofthisSEIAA.TNthattheproject
proponent has deliberately concealed and/or submitted false or misleading information or

inadequate data for obtaining the Environmental Clearance'

20. Failure to comply with any of the conditions mentioned above may result in withdrawal of this

clearance and attract action under the provisions ofthe Environment (Protection) Act, 1986'

2l . The above conditions will be enforced inter-alia, under the provisions ofthe Water (Prevention

& Control ofPollution) Act, lg74,the Air (Prevention & Control of Pollution) Act' l98l' the

Environment(Protection)Act,lg36,thePublicLiabilityInsrrranceAct.lggl'alongwiththeir
amendments. Minor Mineral Conservation &Development Rules' 2010 framed under MMDR

Act l957,National Commission for protection of Child Right Rutes'2006' Wildlife Protection

Acl,lgT2,ForestConservationAct,lg80,BiodiversityConservationAct'2016'theBiological
Diversity Acllll|and Biological diversity Rules' 2004 and Rules made there under

and also any other orders passed by the Hon'ble Supreme Court of India'/Hon'ble

High Court of Madras and any other Courts ofLaw relating to the sublect matter'

22. Any other conditions stipulated by other Statutory/Government authorities shall be complied'

23. Any appeal against this Environmental Clearance shall Iie with the Hon'ble National Green

Tribunal, if preferred, within a period of 30 days as prescribed under Section l6 ofthe National

RETARYC

Green Tribunal Act, 2010.
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Copy to:

l. The Secretary, Ministry of Mines,

2. The Additional Chief

Nadu.

3. The Additional

4. The Chairman,

East Arjun Nagar,

6. The District

7. The

8. EI Division,

9. Mail copy to

10. File

Shastri Bhawan, New Delhi

Forests Department, Tamil

Tamil Nadu.

Complex,

Delhi Spare.

24. The Environmental Clearance is issued based on the documents fumished by the project

proponent. In case any documents found to be incorrect/not in order at a later date the

EnvironmentalClearanceissuedtotheprojectwillbedeemedtoberevoked/cancelled.

SEIAA-TN
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08.FILE NO: 10160 
 
         EC GRANT DATE – 22.03.2024 
        “B2” CATEGORY - BLACK GRANITE QUARRY  
         QUARRY IN OPERATION SINCE 28.12.1995 
 
PROJECT SITE: 

The Environmental Clearance  is granted to the proponent Tvl.TAMIN, for mining Black Granite Quarry 
over an extent of 4.14.8ha of Govt Land in S.F.No.104/1A(P),Udaiyanatham Village, Vikravandi Taluk 
,Villupuram District, Tamilnadu  

ENVIRONMENT SETTING:  

     #  There is a waterbody near ML area. 

 
E.C.GRANTED SUBJECT TO THE CONDITIONS OF  MITIGATION MEASURES/COMPLAINCE REPORT 
(APPRAISAL MADE  BY DEAC AND ACCEPTED BY DEIAA.) 

 
1. The proponent shall ensure that the activity does not disturb the water bodies, neighboring open wells, bore 

wells and natural flow of surface and groundwater, nor cause any pollution, to water sources in the area nor 
effect the water quality and water quantity in the water sources. 
 

2. Regular monitoring of flow rates and water quality upstream and downstream of the springs and perennial 
nallahs flowing in and around the mine lease area shall be carried out and reported in the compliance 
reports to SEIAA. At any stage, if it is observed that ground water table is getting depleted due to the mining 
activity; necessary corrective measures shall be carried out. 

3. Garland drains and silt traps are to be provided in the slopes around the core area to channelize storm 
water. De-silting of Garland canal and silt traps have to be attended on a daily basis. A labour has to be 
specifically assigned for the purpose. The proponent shall ensure the quality of the discharging storm water 
as per the General Effluent Discharge Standards of CPCB. 

4. The top soil shall be temporarily stored at earmarked place (s) and used for land reclamation and plantation. 
The over burden (OB) generated during the mining operations shall be stacked at earmarked dump site(s) 
only. The OB dumps should be scientifically vegetated with suitable native species to prevent erosion and 
surface run off. At critical points, use of geotextile shall be undertaken for stabilization of the dump. 
Protective wall or gabions should be made around the dump to prevent erosion / flow of sediments during 
rains. The entire excavated area shall be backfilled. 
 

5. The proponent shall ensure that all mitigation measures listed in the EIA/EMP are taken to protect the 
biodiversity and natural resources in the area. 
 

6. Ground & surface water in and around the project area should be monitored frequently and water quality 
and quantity reports should be submitted every year to IRO of MoEF&CC & TNPCB. 

7. Biodiversity in and around the project area should be monitored frequently and detailed biodiversity report 
should be submitted every year to IRO of MoEF&CC & TNPCB. 
 

8. As per the OM vide F.No. IA3-22/1/2022-IA-III [E-172624] Dated: 14.06.2022, the project Proponents are 
directed to submit the six-monthly compliance on the environmental conditions prescribed in the prior 
environmental clearance letter(s) through newly developed compliance module in the PARIVESH Portal 
from the respective login. 
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9. Monitoring of water quality upstream and downstream of river including pons, lakes, tanks shall be carried 

out once in six months and record of monitoring data shall be maintained and submitted to the Ministry of 
Environment, Forest and Climate Change/Regional Office. 
 

10. Ground water, excluding mine water, shall not be used for mining operations. Rainwater harvesting shall be 
implemented for conservation and augmentation of ground water resources. 

11. The project proponent shall not alter major water channels around the site. Appropriate embankment shall 
be provided along the side of the river/nallah flowing near or adjacent to the mine. The embankment 
constructed along the river/nallah boundary shall be of suitable dimensions and critical patches shall be 
strengthened by stone pitching on the river front side, stabilized with plantation so as to withstand the peak 
water pressure preventing any chance of mine inundation. 
 

12. Garland drains (of suitable size, gradient and length) around the critical areas i.e. mine shaft and low-lying 
areas, shall be designed keeping at least 50% safety margin over and above the peak sudden rainfall and 
maximum discharge in the area adjoining the mine sites. The sump capacity shall also provide adequate 
retention period to allow proper settling of silt material of the surface runoff. 
 

13. The water pumped out from the mine, after siltation, shall be utilized for industrial purpose viz. watering the 
mine area, roads, green belt development etc. The drains shall be regularly desilted particularly after 
monsoon and maintained properly. 
 

14. The surface drainage plan including surface water conservation plan for the area of influence affected by 
the said mining operations shall be prepared, considering the presence of any river/rivulet/pond/lake etc., 
with impact of mining activities on it, and implemented by the project proponent. The surface drainage plan 
and/or any diversion of natural water courses shall be as per the provisions of the approved Mining Plan/ 
EIA-EMP submitted to this Ministry and the same should be done with due approval of the concerned 
State/GoI Authority. The construction of embankment to prevent any danger against inrush of surface water 
into the mine should be as per the approved mining plan and as per the permission of DGMS. 

                                                                ---------------- 
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File No: 10160
Government of India

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA), 

TAMIL NADU)

***

Dated 22/03/2024

To,

Sudeep Jain IAS
M/S. TAMIL NADU MINERALS LIMITED
M/s. Tamil Nadu Minerals Limited (Government of Tamil Nadu undertaking) 31 Kamarajar Salai, 
Chepauk, Chennai, Tamil Nadu., Chennai, CHENNAI, TAMIL NADU, TWAD House, 600005
tamin@tamingranites.com

Subject: Grant of Environment Clearance(EC) to the proposed Mining Project under the provisions of the EIA 
Notification 2006-regarding.

Sir/Madam,
This is in reference to your application submitted to SEIAA vide proposal number 
SIA/TN/MIN/434072/2023 dated 23.06.2023 for Grant of prior Environment Clearance(EC) to the 
project under the provision of the EIA Notification 2006- and as amended thereof.
 
Ref:
i. Online Proposal No. SIA/TN/MIN/434072/2023, Dated:23.06.2023.
ii. Your Application for Environmental Clearance dated:23.06.2023.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC23C0108TN5714093N
(ii) File No. 10160
(iii) Clearance Type EC
(iv) Category B2
(v) Project/Activity Included Schedule No. 1(a) Mining of minerals
(vii) Name of Project Udaiyanatham Black Granite Quarry
(viii) Name of Company/Organization M/S. TAMIL NADU MINERALS LIMITED
(ix) Location of Project (District, State) VILLUPURAM, TAMIL NADU
(x) Issuing Authority SEIAA
(xii) Applicability of General Conditions no
(xiii) Applicability of Specific Conditions no
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In view of the particulars given in the Para 1 above, the project proposal interalia including Form-1(Part A and B) were 
submitted to the Ministry for an appraisal by the State Environment Impact Assessment Authority(SEIAA) Appraisal 
Committee (SEIAA) in the Ministry under the provision of EIA notification 2006 and its subsequent amendments.

3. 

The above-mentioned proposal has been considered by SEIAA in the meeting held on 12/03/2024. The minutes of the 
meeting and all the project documents are available on PARIVESH portal which can be accessed by scanning the QR 
Code above.

4. 

The SEAC, based on information submitted viz Form-1 (Part A, B and C)/EIA & EMP Reports etc., & clarifications 
provided by the project proponent and after detailed deliberations on all technical aspects and public hearing issues and 
compliance thereto furnished by the Project Proponent, recommended the proposal for grant of Environment Clearance 
under the provision of EIA Notification, 2006 and as amended thereof subject to stipulation of Specific and Standard 
EC conditions as detailed in the point below.

5. 

The SEIAA has examined the proposal in accordance with the provisions contained in the Environment Impact 
Assessment (EIA) Notification, 2006 & further amendments thereto and based on the recommendations of the SEAC 
hereby accords Environment Clearance for the instant proposal to Mr.Sudeep Jain IAS, under the provisions of EIA 
Notification, 2006 and as amended thereof subject to compliance of the Specific and Standard EC conditions as given 
in Annexure (2)

6. 

The Ministry/SEIAA-TN reserves the right to stipulate additional conditions, if found necessary.7. 

The Environmental Clearance to the aforementioned project is under provisions of EIA Notification, 2006. It does not 
tantamount to approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The 
Project Proponent is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as 
applicable, to the project.

8. 

The PP is under obligation to implement commitments made in the Environment Management Plan, which forms part 
of this EC.

9. 

Salient features of the proposal are as follows:10. 

Sl. No Details of the Proposal Data Furnished
1. Name of the Owner/Firm M/s. Tamil Nadu Minerals Limited,

No.31, Kamarajar Salai, Chepauk,
Chennai-600 005

2. Type of quarrying Black Granite
3. S.F No. of the quarry site 104/1A(Part)
4. Village in which situated Udaiyanatham
5. Taluk in which situated Vikravandi
6. District in which situated Villupuram
7. Extent of quarry (in ha.) 4.14.8Ha
8. Latitude & Longitude of all corners of the quarry 

site
12°03’13.30875"N to 12°03’26.35871"N 
79°20’15.52386"E to 79°20’29.38890"E

9. Topo Sheet No. 57 P/8
10. Type of mining Opencast Semi-mechanized Mining
11. Period of current mine plan 5 Years
12. Production (Quantity in m3) The lease period is 20 years. The mining plan is for the 

period of five years & the production should not exceed 
37,500m3 of ROM (3,750m3 of Multi-Colour Granite@ 
Recovery 10% + 33,750m3 of Granite Waste@ 90%) 
with an ultimate depth of mining is 21.5m from the top of 
the hill

13. Depth of mining 21.5m from the top of the hill
14. Depth of water table 15.1m
15. Man Power requirement 35 Employees

11. 
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16. Water requirement:.
Drinking water & Domestic purpose.
Wire Saw cutting purpose
Dust suppression
Green belt

1.5 KLD
0.5 KLD
0.3 KLD
0.3 KLD
0.4 KLD

17. Power requirement TNEB
-

18. Precise area communication approved by the 
Industries, Investment Promotion & Commerce 
(MME.1) Department.

Letter No.3644339/MME.1/2022-1, Dated:25.01.2023.

19. Mining Plan approved by Commissioner, 
Department of G&M.

Rc. No. 4593/MM4/2022 Dated:11.05.2023.

20. 500m cluster letter issued by Deputy Director, 
Dept. of Geology and Mining with date

Rc.No.B/G&M/42/2022, Dated:04.08.2023.

21. VAO Certificate Regarding Structures within 300m 
Radius

Letter Dated: 08.08.2023

22. Project Cost (excluding EMP cost) Rs. 97,92,000/-
23. EMP cost Rs.108.32 Lakhs
24. CER cost Rs.5,00,000
25. Validity:

This Environmental Clearance is accorded for the quantity of 37,500m3 of RoM [3,750m3 of Multi-
colour Granite @ Recovery 10% + 33,750m3 of Granite waste @ 90%] up to a depth of 21.5m from the 
Top of the hill and the annual peak production should not exceed 15,000m3 of RoM [1,500m3 of Multi-
colour Granite @ Recovery 10% + 13,500m3 of Granite waste @ 90%] .
The Environmental Clearance issued is valid as per the approved mine plan period and as per 
MoEF&CC’s notification S.O.1533(E) dated.14.09.2006 and S.O. 1807(E) dated 12.04.2022

General Instructions:12. 

1.The project proponent shall prominently advertise it at least in two local newspapers of the District or State, of which 
one shall be in the vernacular language within seven days indicating that the project has been accorded environment 
clearance and the details of SEIAA website where it is displayed.
2. The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local bodies, 
Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn must display the same 
for 30 days from the date of receipt.
3. The project proponent shall have a well laid down environmental policy duly approved by the Board of Directors (in 
case of Company) or competent authority, duly prescribing standard operating procedures to have proper checks and 
balances and to bring into focus any infringements/deviation/violation of the environmental / forest / wildlife norms / 
conditions.
4. Action plan for implementing EMP and environmental conditions along with responsibility matrix of the project 
proponent (during construction phase) and authorized entity mandated with compliance of conditions (during operational 
phase) shall be prepared. The year wise funds earmarked for environmental protection measures shall be kept in separate 
account and not to be diverted for any other purpose. Six monthly progress of implementation of action plan shall be 
reported to the Ministry/Regional Office along with the Six-Monthly Compliance Report.
5. Concealing factual data or submission of false/fabricated data may result in revocation of this environmental clearance 
and attract action under the provisions of Environment (Protection) Act, 1986.
6. The Regional Office of this SEIAA shall monitor compliance of the stipulated conditions. The project authorities should 
extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite data / information/monitoring 
reports. 6.
7. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as 
prescribed under Section 16 of the National Green Tribunal Act, 2010
This issue with an approval of the Competent Authority. For information on deliberations, refer to the minutes of SEAC 
and SEIAA available in the PARIVESH Portal. 
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 3. 

Copy To
1. The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi.
2. The Additional Chief Secretary to Government, Environment and Forests Department, Tamil Nadu.
3. The Additional Chief Secretary to Government, Industries Department, Tamil Nadu.
4. The Additional Principal Chief Conservator of Forests, Regional Office (SZ), 34, HEPC Building, 1st & 2nd Floor, 
Cathedral Garden Road, Nungambakkam, Chennai – 34.1. The Chairman, Central 5.Pollution Control Board, Parivesh 
Bhawan, CBD-Cum-Office Complex, East Arjun Nagar, New Delhi-110 032.
6. The Chairman, TNPC Board,76, Mount Salai, Guindy, Chennai-32
7. The District Collector, Villupuram District
8. The Commissioner of Geology and Mines, Guindy, Chennai-32
9. Assistant Director, Department of Geology & Mining, Villupuram District.
10. EI Division, Ministry of Environment & Forests, Paryavaran Bhawan, New Delhi.
11 File Copy.

Annexure 1

Specific EC Conditions for (Mining Of Minerals)

1. Seiaa Standard

S. No EC Conditions

SEIAA STANDARD
 
a) EC Compliance:
 
1. The Environmental Clearance is accorded based on the assurance from the project proponent that 
there will be full and effective implementation of all the undertakings given in the Application 
Form, Pre-feasibility Report, mitigation measures as assured in the Environmental Impact 
Assessment/ Environment Management Plan and the
 
mining features including Progressive Mine Closure Plan as submitted with the application.
 
2. All the conditions as presented by the proponent in the PPT during SEAC appraisal should be 
addressed in Full.
 
3. The proponent shall submit Compliance Reports on the status of compliance of the stipulated EC 
conditions
 
including results of monitored data. It shall be sent to the respective Regional Office of Ministry of 
Environment, Forests and Climate Change, Govt. of India and also to the Office of State 
Environment Impact Assessment Authority (SEIAA).
 
4. Concealing the factual data or submission of false/fabricated data and failure to comply with any 
of the conditions mentioned above may result in withdrawal of this clearance and attract action 
under the provisions of
 
Environment (Protection) Act, 1986.
 

1.1
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S. No EC Conditions

b) Applicable Regulatory Frameworks:
 
5. The project proponent shall strictly adhere to the provisions of Water (Prevention & Control of 
Pollution) Act,
 
1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 
1986, the Public Liability Insurance Act, 1991, along with their amendments, Minor Mineral 
Conservation &Development Rules,
 
2010 framed under MMDR Act 1957, National Commission for protection of Child Right Rules, 
2006, Wildlife Protection Act, 1972, Forest Conservation Act, 1980, Biodiversity Conservation Act, 
2016, the Biological Diversity Act, 2002, Biological diversity Rules, 2004 & TN Forest Act, 1882 
and Rules made there under and also
 
any other orders passed by the Hon’ble Supreme Court of India/Hon’ble High Court of Madras and 
any other Courts of Law relating to the subject matter
 
c) Safe mining Practices:
 
6. The AD/DD, Dept. of Geology & Mining shall ensure operation of the proposed quarry after the 
submission of slope stability study conducted through the reputed research & Academic Institutions 
such as NIRM, IITs, NITS Anna University, and any CSIR Laboratories etc and ensure strict 
compliance and implementation of bench wise recommendations/action plans as recommended in 
the scientific slope stability study.
 
7. A minimum buffer distance specified as per existing rules and statutory orders shall be 
maintained from the boundary of the quarry to the nearest dwelling unit or other structures, and 
from forest boundaries or any other ecologically sensitive and archeologically important areas or the 
specific distance specified by SEIAA in EC as per the recommendations of SEAC depending on 
specific local conditions.
 
d) Water Environment – Protection and mitigation measures:
 
8. The proponent shall ensure that the activity does not disturb the water bodies, neighboring open 
wells, bore wells and natural flow of surface and groundwater, nor cause any pollution, to water 
sources in the area nor effect
 
the water quality and water quantity in the water sources.
 
9. Water level in the nearest dug well in the downstream side of the quarry should be monitored 
regularly and included in the Compliance Report.
 
10. Quality of water discharged from the quarry should be monitored regularly as per the norms of 
State Pollution Control Board and included in the Compliance Report.
 
11. Rain Water Harvesting facility should be installed as per the prevailing provisions of 
TNMBR/TNCDBR,
 
unless otherwise specified. Maximum possible solar energy generation and utilization shall be 
ensured as an essential part of the project.
 
12. Regular monitoring of flow rates and water quality upstream and downstream of the springs and 
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S. No EC Conditions

perennial nallahs flowing in and around the mine lease area shall be carried out and reported in the 
compliance reports to SEIAA. At any stage, if it is observed that ground water table is getting 
depleted due to the mining activity; necessary corrective measures shall be carried out.
 
13. Garland drains and silt traps are to be provided in the slopes around the core area to channelize 
storm water. De-silting of Garland canal and silt traps have to be attended on a daily basis. A labour 
has to be specifically assigned for the purpose. The proponent shall ensure the quality of the 
discharging storm water as per the General Effluent Discharge Standards of CPCB.
 
e) Air Environment – Protection and mitigation measures:
 
14. The activity should not result in CO2 release and temperature rise and add to micro climate 
alternations.
 
15. The proponent shall ensure that Monitoring is carried out with reference to the quantum of 
particulate matter during excavation; blasting; material transport and also from cutting waste dumps 
and haul roads.
 
f) Soil Environment – Protection and mitigation measures:
 
16. The proponent shall ensure that the operations neither result in loss of soil biological properties 
and nutrients nor deplete the indigenous soil seed bank and disturb the mycorrizal fungi, soil 
organism, soil community and result in eutrophication of soil and water. Further, the activities 
should not disturb the soil properties and seed and
 
plant growth. Soil amendments as required to be carried out, to improve soil health.
 
17. Bio remediation using microorganisms should be carried out to restore the soil environment to 
enable carbon sequestration.
 
18. The proponent shall ensure that the mine restoration is done using mycorrizal VAM, vermin-
composting, Biofertilizers and the topsoil is protected and used in planting activities, site restoration 
and establishment of green belt in the area to ensure soil health and biodiversity conservation.
 
19. The top soil shall be temporarily stored at earmarked place (s) and used for land reclamation and 
plantation. The over burden (OB) generated during the mining operations shall be stacked at 
earmarked dump site(s) only. The OB dumps should be scientifically vegetated with suitable native 
species to prevent erosion and surface run off. At critical points, use of geotextile shall be 
undertaken for stabilization of the dump. Protective wall or gabions should be made around the 
dump to prevent erosion / flow of sediments during rains. The entire excavated area shall be 
backfilled.
 
20. Activities should not result in invasion of site by exotic and alien plant and animal species and 
disturb the native biodiversity and soil micro flora and fauna.
 
g) Noise Environment – Protection and mitigation measures:
 
21. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer 
shall be
 
monitored periodically as per applicable DGMS guidelines. The activity of the proponent should not 
effect
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the biological clock of the villages resulting in stress, sleeping disorders affecting health.
 
h) Biodiversity - Protection and mitigation measures:
 
22. The proponent should ensure that there is no disturbance to the agriculture plantations, social 
forestry plantations, waste lands, forests, sanctuary or national parks. There should be no impact on 
the land, water, soil
 
and biological environment and other natural resources due to the mining activities.
 
23. No trees in the area should be removed and all the trees numbered and protected. In case trees 
fall within the proposed quarry site the trees may be transplanted in the Greenbelt zone. The 
proponent shall ensure that the activities in no way result in disturbance to forest and trees in 
vicinity. The proponent shall ensure that the activity does not disturb the movement of grazing 
animals and free ranging wildlife. The proponent shall ensure that the activity does not disturb the 
biodiversity, the flora & fauna in the ecosystem. The proponent shall ensure that the activities do 
not disturb the resident and migratory birds. The proponent shall ensure that the activities do not 
disturb the vegetation and wildlife in the adjoining reserve forests and areas around. Also, the 
activities should not disturb the agro biodiversity, agro farms, green lands and grazing fields of all 
types. Actions to be taken to promote agroforestry, mixed plants to support biodiversity 
conservation in the mine restoration effort.
 
24. The proponent shall ensure that all mitigation measures listed in the EIA/EMP are taken to 
protect the biodiversity and natural resources in the area.
 
i) Climate Change:
 
25. There should be least disturbance to landscape resulting in land use change, contamination and 
alteration of soil profiles leading to Climate Change.
 
26. Operations should not result in GHG releases and extra power consumption leading to Climate 
Change.
 
27. Mining through operational efficiency, better electrification, energy use, solar usage, use of 
renewable energy should try to decarbonize the operations.
 
28. Mining should not result in water loss from evaporation, leaks and wastage and should support 
to improve the ground water.
 
29. Mining activity should be flood proof with designs and the drainage, pumping techniques shall 
ensure climateproofing and socio-economic wellbeing in the area and vicinity.
 
j) Reserve Forests & Protected Areas:
 
30. The activities should provide nature based support and solutions for forest protection and 
wildlife conservation.
 
31. The project activities should neither result in forest fires, encroachments nor create forest 
fragmentation and disruption of forest corridors and alter the geodiversity and geological heritage of 
the area.
 

805



S. No EC Conditions

32. There should be no disturbance to the freshwater flow from the forest impacting the water table 
and wetlands.
 
33. The project proponent should support all activities of the forest department in creating 
awareness to local communities on forest conservation.
 
34. The activities should not result in temperature rise due to increased fossil fuels usage disrupting 
the behavior of wildlife and flora.
 
35. The activities should support and recognize the rights and roles of indigenous people and local 
communities and also support sustainable development.
 
36. The project activities should support the use of renewables for carbon capture and carbon 
storage in the project site and forest surrounds.
 
37. The project activities should not result in changes in forest structure, habitats and genetic 
diversity within forests.
 
k) Green Belt Development:
 
38. The proponent shall ensure that in the green belt development more indigenous trees species as 
suggested in Appendix of SEAC Minutes are planted and that the area is restored and rehabilitated 
with native trees .
 
l) Workers and their protection:
 
39. The project proponent is responsible for implementing all the provisions of labour laws 
applicable from time
 
to time to quarrying /Mining operations. The workers on the site should be provided with on-site 
accommodation or facilities at a suitable boarding place, protective equipment such as ear muffs, 
helmet, etc.
 
40. The proponent has to provide insurance protection to the workers and the working hours and 
wages shall be implemented/enforced as per the Mines Act, 1952 in the case of existing mining or 
provide the affidavit in case of
 
fresh lease before execution of mining lease.
 
m) Transportation:
 
41. No Transportation of the minerals shall be allowed in case of roads passing through villages/ 
habitations. In such cases, PP shall construct a bypass road for the purpose of transportation of the 
minerals leaving an adequate
 
gap (say at least 200 meters) so that the adverse impact of sound and dust along with chances of 
accidents could be mitigated. All costs resulting from widening and strengthening of existing public 
road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such 
that the carrying capacity of roads is increased to handle the traffic load. The pollution due to 
transportation load on the environment will be effectively controlled and water sprinkling will also 
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be done regularly. Vehicular emissions shall be kept under control and regularly monitored. Project 
should obtain Pollution Under Control (PUC) certificate for all the vehicles from authorized 
pollution testing centers.
 
42. The Main haulage road within the mine lease should be provided with a permanent water 
sprinkling arrangement for dust suppression. Other roads within the mine lease should be wetted 
regularly with tanker mounted water sprinkling system. The other areas of dust generation like 
crushing zone, material transfer points, material yards etc. should invariably be provided with dust 
suppression arrangements. The air pollution control equipment's like bag filters, vacuum suction 
hoods, dry fogging system etc. shall be installed at Crushers, belt conveyors and other areas prone 
to air pollution. The belt conveyor should be fully covered to avoid generation of dust while 
transportation. PP shall take necessary measures to avoid generation of fugitive dust emissions.
 
n) Storage of wastes
 
43. The project proponent shall store/dump the waste generated within the earmarked area of the 
project site for mine closure as per the approved mining plan.
 
o) CER/EMP:
 
44. The CER should be fully Implemented and fact reflected in the Half-yearly compliance report.
 
45. The EMP shall also be implemented in consultation with local self-government institutions & 
Govt. departments as indicated in SEAC meeting.
 
p) Directions for Reclamation of mine sites:
 
46. The mining closure plan should strictly adhere to appropriate soil rehabilitation measures to 
ensure ecological stability of the area. Reclamation/Restoration of the mine site should ensure that 
the Geotechnical, physical, chemical properties are sustainable that the soil structure composition is 
buildup, during the process of restoration. The proponent shall ensure that the mine closure plan is 
followed as per the mining plan and the mine restoration should be done with native species, and 
site restored to near original status. The proponent shall ensure that the area is ecologically restored 
to conserve the ecosystems and ensure flow of goods and services.
 
47. A crucial factor for success of reclamation site is to select sustainable species to enable develop 
a self-sustaining eco system. Species selected should easily establish, grow rapidly, and possess 
good crown and preferably be native species. Species to be planted in the boundary of project site 
should be un palatable for cattle’s/ goats and should have proven capacity to add leaf-litter to soil 
and decompose. The species planted should be adaptable to the site conditions. Should be preferably 
pioneer species, deciduous in nature to allow maximum leaf-litter, have deep root system, fix 
atmospheric nitrogen and improve soil productivity. Species selected should have the ability to 
tolerate altered pit and toxicity of and site. They should be capable of meeting requirement of local 
people in regard to fuel fodder and should be able to attract bird, bees and butterflies. The species 
should be planted in mixed association.
 
48. Top soil with a mix of beneficial microbes (Bacteria/Fungi) to be used for reclamation of mine 
spoils. AM Fungi (Arbuscular mycorrhizal fungi), plant growth promoting Rhizo Bacteria and 
nitrogen fixing bacteria to be]utilized. Soil and moisture conservation and water harvesting 
structures to be used where ever possible for early amelioration and restoration of site. Top soil is 
most important for successful rehabilitation of mined sites. Topsoil contains majority of seeds and 
plant propagation, soil microorganism, Organic matter and plant nutrients. Wherever possible the 
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topsoil should be immediately used in the area of the for land form reconstruction, to pre mining 
conditions.
 
49. Over burdens may be analyzed and tested for soil characteristics and used in the site for 
revegetation. Wherever possible seeds, rhizome, bulbs, etc., of pioneering spices should be 
collected, preserved and used in restoring the site. Native grasses seeds may be used as colonizers 
and soil binders, to prevent erosion and allow diverse self- sustaining plant communities to 
establish. Grasses may offer superior tolerance to drought, and climatic stresses.
 
50. Reclamation involves planned topographical reconstruction of site. Care to be taken to minimize 
erosion and runoff. Topsoil should have necessary physical, chemicals, ecological, properties and 
therefore should be stored with precautions and utilized for reclamation process. Stocked topsoil 
should be stabilized using grasses to protect from wind. Seeds of various indigenous and local 
species may be broad casted after topsoil and treated overburden are spread. Alkaline soils, acidic 
soils, Saline soils should be suitably treated/amended using green manure, mulches, farmyard 
manure to increase organic carbon. The efforts should be taken to landscape and use the land post 
mining. The EMP and mine closure plan should provide adequate budget for re-establishing the site 
to pre mining conditions. Effective steps should be taken for utilization of over burden. Mine waste 
to be used for backfilling, reclamation, restoration, and rehabilitation of the terrain without affecting 
the drainage and water regimes. The rate of rehabilitation should be similar to rate of mining. 
Efforts should to taken to aesthetically improve the mine site. Action taken for restoration of the site 
should be specifically mentioned in the EC compliances
 

2. Seiaa Specific

S. No EC Conditions

1. Keeping in view of MoEF&CC’s notification S.O.1533(E) dated.14.09.2006 and S.O. 1807(E) 
dated.12.04.2022, this Environmental Clearance is valid as per the approved mine plan period.
2. The EC granted is subject to review by District Collector, Mines Dept. and TNPCB on 
completion of every 5 years and also during the mine plan period, till the project life so as to review 
the EC conditions and to ensure that they have all been adhered to and implemented.
3. The project proponent shall submit a Certified Compliance Report obtained from IRO of 
MoEF&CC to the monitoring, regulatory and other concerned authorities including SEIAA, while 
seeking a renewal of the mining plan to cover the project life.
4. There should be regular monitoring of air quality, water quality, ground water level and noise 
quality and reports regarding the same should be submitted to TNPCB, SEIAA & IRO of 
MoEF&CC once in every 6 months.
5. The proponent shall strictly adhere to the mining plan and half yearly and annual returns shall be 
submitted to the Director of Geology and Mining Department with copy marked to TNPCB, SEIAA 
& IRO of MoEF&CC.
6. Ground & surface water in and around the project area should be monitored frequently and water 
quality and quantity reports should be submitted every year to IRO of MoEF&CC & TNPCB.
7. Biodiversity in and around the project area should be monitored frequently and detailed 
biodiversity report should be submitted every year to IRO of MoEF&CC & TNPCB.
8. The progressive and final mine closure plan including the green belt implementation and 
environmental norms should be strictly followed as per the EMP and as per the amount committed 
and approved in EC for EMP. Status of progressive mine closure and green belt implementation 
should be included in the half yearly compliance report submitted to TNPCB, SEIAA & IRO of 
MoEF&CC.

2.1
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9. As per the OM vide F. No. IA3-22/1/2022-IA-Ill [E- 172624] Dated: 14.06.2022, the Project 
Proponents are directed to submit the six-monthly compliance on the environmental conditions 
prescribed in the prior environmental clearance letter(s) through newly developed compliance 
module in the PARIVESH Portal from the respective login.
10. The amount allocated for EMP should be kept in a separate account and both the capital and 
recurring expenditures should be done year wise for the works identified, approved and as 
committed. The work & Expenditure made under EMP should be elaborated in the bi-annual 
compliance report submitted and also should be brought to the notice of IRO of MoEF&CC, 
TNPCB and other concerned authorities during inspections.
11. The project proponent shall store/ the granite waste generated within the earmarked area of the 
project site for mine closure as per the approved mining plan.

Standard EC Conditions for (Mining of minerals)

1. Statutory Compliance

S. No EC Conditions

1.1 The Environmental clearance shall be subject to orders of Hon’ble Supreme Court of India, Hon’ble 
High Courts, NGT and any other Court of Law, from time to time, and as applicable to the project

1.2 The project proponent shall obtain forest clearance under the provisions of Forest (Conservation) 
Act, 1986, in case of the diversion of forest land for non-forest purpose involved in the project.

1.3 The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

1.4

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan 
and approved by the Chief Wildlife Warden. The recommendations of the approved Site-Specific 
Conservation Plan / Wildlife Management Plan shall be implemented in consultation with the State 
Forest Department. TThe implementation report shall be furnished along with the six-monthly 
compliance report (in case of the presence of schedule-I species in the study area).

1.5
The project proponent shall obtain Consent to Establish / Operate under the provisions of Air 
(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution) 
Act, 1974 from the concerned State pollution Control Board/ Committee.

1.6 The project proponent shall obtain the necessary permission from the Central Ground Water 
Authority

1.7 Solid/hazardous waste generated in the mines needs to addressed in accordance to the Solid Waste 
Management Rules, 2016/Hazardous & Other Waste Management Rules, 2016.

1.8 Permission of power supply to be taken from the concerned authority for meeting power demand of 
the project site.

1.9 The maximum production or peak production at any given time shall not exceed the limit as 
prescribed in the EC.

Validity of EC is as per life of the mine mentioned in EC letter or 30 years as per EIA Notification, 1.10
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2006 and its amendments therein

2. Air Quality Monitoring And Mitigation Measure

S. No EC Conditions

2.1

Adequate ambient air quality monitoring stations shall be established in the core zone as well as in 
the buffer zone for monitoring of pollutants, namely particulates, SO2 and NOx. Location of the 
stations shall be decided based on the meteorological data, topographical features and 
environmentally and ecologically sensitive receptors in consultation with the State Pollution Control 
Board. Online ambient air quality monitoring station/stations may also be installed in addition to the 
regular air monitoring stations as per the requirement and/or in consultation with the SPCB

2.2

Transportation of mineral, to the extent if permitted by road, shall be carried out by covered 
trucks/conveyors. Effective control measures such as regular water sprinkling/rain gun/ Fog cannon 
/mist sprinkling etc., shall be carried out in critical areas prone to air pollution with higher level of 
particulate matter all through the transport roads, loading/unloading and transfer points. Fugitive 
dust emissions from all sources shall be controlled regularly. It shall be ensured that the ambient air 
quality parameters conform to the norms prescribed by the Central/State Pollution Control Board.

2.3 Major approach roads shall be black topped and properly maintained.

2.4 PP to install solar lights along the road used for transportation of mineral to avoid the accidents at 
night and also seek its maintenance.

2.5

The transportation of mineral shall be carried out as per the provisions and route proposed in the 
approved mining plan. Transportation of the mineral through the existing road passing through any 
village shall be avoided. In case, it is proposed to construct a 'bypass' road, it should be so 
constructed that the impact of sound, dust and accidents could be appropriately mitigated.

2.6
Vehicular emissions shall be kept under control and regularly monitored. All the vehicles engaged 
in mining and allied activities shall operate only after obtaining ‘PUC’ certificate from the 
authorized pollution testing centres.

2.7 Adequate number of Fog canon (mist sprayer) shall be installed to reduce the impact of air pollution 
at dust generating sources with time bound action plan.

2.8

Post environmental closure third party monitoring by reputed instituted in air quality, water, land & 
soil etc shall be carried out and analysed with EMP measures at regular interval. A suitable 
recommendation in this regard, shall be furnished to IRO, MoEF&CC for compliance. The data 
used for analysis shall be obtained from continuos AQMS, site specific water regime. Also third 
party shall analyses the implementation of river diversion, meeting to the requirement of project 
report.

3. Water Quality Monitoring And Mitigation Measures

S. No EC Conditions

The monitoring data shall be uploaded on the company’s website and displayed at the project site at 3.1
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a suitable location. The circular No.J-20012/1/2006-lA.11 (M) dated 27th May, 2009 issued by 
Ministry of Environment, Forest and Climate Change shall also be referred in this regard for its 
compliance.

3.2

Regular monitoring of ground water level and quality shall be carried out in and around the mine 
lease area by establishing a network of existing wells and constructing new piezometers during the 
mining operations. The monitoring of ground water levels shall be carried out four times a year i.e. 
pre-monsoon, monsoon, post-monsoon and winter. The ground water quality shall be monitored 
once a year, and the data thus collected shall be sent regularly to MOEFCC/RO.

3.3
Monitoring of water quality upstream and downstream of river including pons, lakes, tanks shall be 
carried out once in six months and record of monitoring data shall be maintained and submitted to 
the Ministry of Environment, Forest and Climate Change/Regional Office.

3.4 Ground water, excluding mine water, shall not be used for mining operations. Rainwater harvesting 
shall be implemented for conservation and augmentation of ground water resources.

3.5

The project proponent shall not alter major water channels around the site. Appropriate 
embankment shall be provided along the side of the river/nallah flowing near or adjacent to the 
mine. The embankment constructed along the river/nallah boundary shall be of suitable dimensions 
and critical patches shall be strengthened by stone pitching on the river front side, stabilized with 
plantation so as to withstand the peak water pressure preventing any chance of mine inundation.

3.6

Garland drains (of suitable size, gradient and length) around the critical areas i.e. mine shaft and 
low lying areas, shall be designed keeping at least 50% safety margin over and above the peak 
sudden rainfall and maximum discharge in the area adjoining the mine sites. The sump capacity 
shall also provide adequate retention period to allow proper settling of silt material of the surface 
runoff

3.7
The water pumped out from the mine, after siltation, shall be utilized for industrial purpose viz. 
watering the mine area, roads, green belt development etc. The drains shall be regularly desilted 
particularly after monsoon and maintained properly

3.8
Adequate groundwater recharge measures shall be taken up for augmentation of ground water. The 
project authorities shall meet water requirement of nearby village(s) in case the village wells go dry 
due to dewatering of mine.

3.9

The surface drainage plan including surface water conservation plan for the area of influence 
affected by the said mining operations shall be prepared, considering the presence of any 
river/rivulet/pond/lake etc., with impact of mining activities on it, and implemented by the project 
proponent. The surface drainage plan and/or any diversion of natural water courses shall be as per 
the provisions of the approved Mining Plan/ EIA-EMP submitted to this Ministry and the same 
should be done with due approval of the concerned State/GoI Authority. The construction of 
embankment to prevent any danger against inrush of surface water into the mine should be as per 
the approved mining plan and as per the permission of DGMS.

4. Noise And Vibration Monitoring And Prevention
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4.1

Adequate measures shall be taken for control of noise levels as per Noise Pollution Rules, 2016 
in the work environment. Workers engaged in blasting and drilling operations, operation of 
HEMM, etc shall be provided with personal protective equipments (PPE) like ear plugs/muffs in 
conformity with the prescribed norms and guidelines in this regard. Adequate awareness 
programme for users to be conducted. Progress in usage of such accessories to be monitored.

4.2
The noise level survey shall be carried out as per the prescribed guidelines to assess noise 
exposure of the workmen at vulnerable points in the mine premises, and report in this regard 
shall be submitted to the Ministry/RO on six-monthly basis.

5. Mining Plan

S. No EC Conditions

5.1 Mining shall be carried out under strict adherence to provisions of the Mines Act 1952 and 
subordinate legislations made there-under as applicable.

5.2
No change in mining method i.e. UG to OC, calendar programme and scope of work shall be made 
without obtaining prior approval of the Ministry of Environment, Forests and Climate Change 
(MoEFCC)/SEIAA-TN.

5.3
Mining shall be carried out as per the approved mining plan (including Mine Closure Plan) abiding 
by mining laws related to mineral mining and the relevant circulars issued by Directorate General 
Mines Safety (DGMS).

5.4 Underground work place environmental conditions shall be rendered ergonomic and air breathable 
with adequate illumination in conformance with DGMS standards.

5.5
No mining shall be carried out in forest land without obtaining Forestry Clearance as per Forest 
(Conservation) Act, 1980 and also adhering to The Scheduled Tribes and Other Traditional Forest 
Dwellers (Recognition of Forest Rights) Act, 2006 read with provisions of Indian Forest Act, 1927.

5.6 Efforts should be made to reduce energy and fuel consumption by conservation, efficiency 
improvements and use of renewable energy.

6. Land Recalmation

S. No EC Conditions

6.1

Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey shall be 
carried out at least once in three years for monitoring land use pattern and report in 1:50,000 scale 
or as notified by Ministry of Environment, Forest and Climate Change(MOEFCC) from time to 
time shall be submitted to MOEFCC/Regional Office (RO).

Regular monitoring of subsidence movement on the surface over and around the working areas and 
its impact on natural drainage pattern, water bodies, vegetation, structure, roads and surroundings 
shall be continued till movement ceases completely. In case of observation of any high rate of 
subsidence beyond the limit prescribed, appropriate effective mitigation measures shall be taken to 
avoid loss of life and materials. Cracks should be effectively plugged in with ballast and clay 

6.2
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soil/suitable material.

6.3

Fly ash shall be used for external dump of overburden, backfilling or stowing of mine as per 
provisions contained in clause (i) and (ii) of subparagraph (8) of fly ash notification issued vide SO 
2804 (E) dated 3rd November, 2009 as amended from time to time. Efforts shall be made to utilize 
gypsum generated from Flue Gas Desulfurization (FGD), if any, along with fly ash for external 
dump of overburden, backfilling of mines. Compliance report shall be submitted to Regional Office 
of MoEF&CC, CPCB and SPCB.

6.4 A separate team for subsidence monitoring and surface mitigation measures shall be constituted and 
continuous monitoring & implementation of mitigation measures be carried out.

6.5 Native tree species shall be selected and planted over areas affected by subsidence.

6.6

The project proponent shall make necessary alternative arrangements, if grazing land is involved in 
core zone, in consultation with the State government to provide alternate areas for livestock grazing, 
if any. In this context, the project proponent shall implement the directions of Hon'ble Supreme 
Court with regard to acquiring grazing land.

7. Public Hearing And Human Health Issues

S. No EC Conditions

7.1 Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and 
monitored.

7.2

The project proponent shall undertake occupational health survey for initial and periodical medical 
examination of the personnel engaged in the project and maintain records accordingly as per the 
provisions of the Mines Rules, 1955 and DGMS circulars. Besides regular periodic health check-up, 
20% of the personnel identified from workforce engaged in active mining operations shall be 
subjected to health check-up for occupational diseases and hearing impairment, if any, as amended 
time to time.

7.3
Personnel (including outsourced employees) working in core zone shall wear protective respiratory 
devices and shall also be provided with adequate training and information on safety and health 
aspects.

7.4 Skill training as per safety norms specified by DGMS shall be provided to all workmen including 
the outsourcing employees to ensure high safety standards in mines.

7.5 Effective arrangement shall be made to provide and maintain at suitable points conveniently 
situated, a sufficient supply of drinking water for all the persons employed.

7.6

Implementation of the time bound action plan on the issues raised during the public hearing shall be 
ensured. The project proponent shall undertake all the tasks/measures as per the time bound action 
plan submitted with budgetary provisions during the public hearing. Land oustees shall be 
compensated as per the norms laid down in the R&R policy of the company/State 
Government/Central Government, as applicable.
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7.7

The project proponent shall follow the mitigation measures provided in this Ministry’s OM No.Z-
11013/5712014-IA.I1 (M) dated 29th October, 2014, titled ‘Impact of mining activities on 
habitations-issues related to the mining projects wherein habitations and villages are the part of 
mine lease areas or habitations and villages are surrounded by the mine lease area’.

7.8
PP to conduct need based assessment survey of the area to for in order to decide the activities to be 
carried under the CSR and to provide detail of the activity carried out with adequate budgetary 
provision and time bound action plan.

7.9 PP must ensure an emergency action plan during pandemic in order to provide assistance to the 
nearby villages located within the 10 km radius buffer zone (If required)

7.10 PP is asked to also identify the rural areas for installation of solar light with its maintenance within 
the study area of 10 km radius buffer zone with time bound action plan

7.11 PP to take measure for installation of Renewable Energy sources in nearby area falling within 10 
km radius

8. Corporate Environment Responsibility

S. No EC Conditions

8.1

The company shall have a well laid down environmental policy duly approve by the Board of 
Directors. The environmental policy should prescribe for standard operating procedures to have 
proper checks and balances and to bring into focus any infringements/deviation/violation of the 
environmental/forest/wildlife norms/conditions. The company shall have defined system of 
reporting infringements/deviation/violation of the environmental/forest/wildlife norms/conditions 
and/or shareholders/stake holders.

8.2
A separate Environmental Cell both at the project and company head quarter level, with qualified 
personnel shall be set up under the control of senior Executive, who will directly to the head of the 
organization.

8.3

Action plan for implementing EMP and environmental conditions along with responsibility matrix 
of the company shall be prepared and shall be duly approved by competent authority. The year wise 
funds earmarked for environmental protection measures shall be kept in separate account and not to 
be diverted for any other purpose. Year wise progress of implementation of action plan shall be 
reported to the Ministry/Regional Office along with the Six Monthly Compliance Report.

8.4 Self environmental audit shall be conducted annually. Every three years third party environmental 
audit shall be carried out.

8.5

PP should establish in house (at project site) environment laboratory for measurement of 
environment parameter with respect to air quality and water (surface and ground. A dedicated team 
to oversee environment management shall be setup which should comprise of Environment 
Engineers, Laboratory chemist and staff for monitoring of air, water quality parameters on routine 
basis. Any non- compliance or infringement should be reported to the concerned authority

9. Miscellaneous
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9.1

The project proponent shall make public the environmental clearance granted for their project 
along with the environmental conditions and safeguards at their cost by prominently advertising 
it at least in two local newspapers of the District or State, of which one shall be in the vernacular 
language within seven days and in addition this shall also be displayed in the project 
proponent’s website permanently.

9.2
The copies of the environmental clearance shall be submitted by the project proponents to the 
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of 
the Government who in turn has to display the same for 30 days from the date of receipt.

9.3
The project proponent shall upload the status of compliance of the stipulated environment 
clearance conditions, including results of monitored data on their website and update the same 
on half-yearly basis.

9.4
The project proponent shall submit six-monthly reports on the status of the compliance of the 
stipulated environmental conditions on the website of the ministry of Environment, Forest and 
Climate Change at environment clearance portal.

9.5
The project proponent shall submit the environmental statement for each financial year in Form-
V to the concerned State Pollution Control Board as prescribed under the Environment 
(Protection) Rules, 1986, as amended subsequently and put on the website of the company.

9.6 The project authorities shall inform to the Regional Office of the MOEFCC regarding 
commencement of mining operations.

9.7 The project authorities must strictly adhere to the stipulations made by the State Pollution 
Control Board and the State Government.

9.8
The project proponent shall abide by all the commitments and recommendations made in the 
EIA/EMP report, commitment made during Public Hearing and also that during their 
presentation to the State Expert Appraisal Committee.

9.9 No further expansion or modifications in the plant shall be carried out without prior approval of 
the Ministry of Environment, Forests and Climate Change (MoEF&CC)/SEIAA-TN.

9.10
Concealing factual data or submission of false/fabricated data may result in revocation of this 
environmental clearance and attract action under the provisions of Environment (Protection) 
Act, 1986.

9.11 The Ministry/SEIAA-TN may revoke or suspend the clearance, if implementation of any of the 
above conditions is not satisfactory.

9.12 The Ministry/SEIAA-TN reserves the right to stipulate additional conditions if found necessary. 
The Company in a time bound manner shall implement these conditions.

9.13
The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The 
project authorities should extend full cooperation to the officer (s) of the Regional Office by 
furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention 9.14
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& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the 
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with 
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India 
/ High Courts and any other Court of Law relating to the subject matter.

9.15
The proponent shall abide by all the commitments and recommendations made in the EIA/EMP 
report and also that during presentation to the EAC. All the commitments made on the issues 
raised during public hearing shall also be implemented in letter and spirit.

9.16
Compensation of the land acquired for the project shall be settled as per the R&R Policy. 
Adequate facility of drinking water, plantation and other social amenities should be provided to 
established R&R villages.

9.17 Persons of nearby villages shall be given training on livelihood and skill development to make 
them employable with its proper records.

9.18

The illumination and sound at night at project sites disturb the villages in respect of both human 
and animal population. Consequent sleeping disorders and stress may affect the health in the 
villages located close to mining operations. Habitations have a right for darkness and minimal 
noise levels at night. PPs must ensure that the biological clock of the villages is not disturbed; 
by orienting the floodlights/ masks away from the villagers and keeping the noise levels well 
within the prescribed limits for day light/night hours

Additional EC Conditions
Mining conditions - Site specific
1. The prior Environmental Clearance granted for this mining project shall be valid for the project life including 
production value as laid down in the mining plan approved and renewed by competent authority, from time to time, 
subject to a maximum of thirty years, whichever is earlier, vide MoEF&CC Notification S.O, 1807(E) dated 12.04.2022.
2. The PP shall ensure that the plantation shall be carried out in a phase manner as a part of mine closure activities spelt 
out in the progressive mine closure plan.
3. The PP shall install the Environmental Management Cell headed by the statutory (I/II Class) Mines Manager of the 
concerned mine and the cell shall include a dedicated full-time Environmental Engineer exclusively to look into the 
effective implementation of Environmental Management Plan besides the reviewing the compliance reports with the 
regulatory authorities.
4. The PP shall strictly adhere with the safety provisions as laid for the operation of Diamond Wire Saw machines and use 
of Cranes vide DGMS Tech Circulars No: 02 of 29.11.2019 & No. 10 of 19.07.2002 respectively.
5. The PP shall ensure that the Catch drains and siltation ponds of appropriate size should be constructed to arrest silt and 
sediment flows from soil, OB and mineral reject (Granite waste) dumps. The water so collected in such sump should be 
utilized for watering the mine area, roads, green belt development, etc. The drains should be regularly de-silted and 
maintained properly.
6. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and any other 
area which may have been disturbed due to their mining activities and restore the land to a condition which is fit for 
growth of fodder, flora, fauna etc.
7. The Project Proponent shall ensure that the funds earmarked for environmental protection measures should be kept in 
separate account and should not be diverted for other purpose. Yearwise expenditure should be reported to the MoEF & 
CC Ministry and its Integrated Regional Office (IRO) located in Chennai.
8. As accepted by the Project Proponent the CER cost of Rs. 5 Lakhs and the amount shall be spent for the activities as 
committed towards Government School, Udaiyanatham Village before obtaining CTO from TNPCB.
SEAC standard conditions:
1) The PP shall inform send the ‘Notice of Opening’ of the quarry to the Director of Mines Safety, Chennai Region before 
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obtaining the CTO from the TNPCB.
2) The proponent shall appoint the statutory competent persons relevant to the proposed quarry size as per the provisions 
of Mines Act 1952 and Metalliferous Mines Regulations, 1961, as amended from time to time
3) Within a period one month from the execution of lease deed, the PP shall ensure that the persons deployed in the quarry 
including all the contractual employees/truck drivers shall undergo initial/periodical training in the DGMS approved 
GVTC situated in Trichy / Salem / Hosur.
4) The PP shall construct a garland drain of size, gradient and length around the proposed quarry incorporating garland 
canal, silt traps, siltation pond and outflow channel connecting to a natural drain should be provided prior to the 
commencement of mining. Garland drain, silt-traps, siltation ponds and outflow channel should be de-silted periodically 
and geotagged photographs of the process should be included in the HYCR.
5) Monitoring of drainage water should be carried out at different seasons by an NABL accredited lab and clear water 
should only be discharged into the natural stream. Geo-tagged photographs of the drainage and sampling site should be 
submitted along with HYCR.
6) The proponent shall install the ‘S3 (or) G2’ type of fencing all around the boundary of the proposed working quarry 
with gates for entry/exit before the commencement of the operation as recommended in the DGMS Circular, 11/1959 and 
shall furnish the photographs showing the same before obtaining the CTO from TNPCB.
7) The Proponent shall submit a conceptual ‘Slope Stability Action Plan’ incorporating the benches & accessible haul road 
approved by the concerned AD (Mines) for the proposed quarry to the DEE/TNPCB at the time of obtaining the CTO.
8) The PP shall ensure that the persons employed in the quarry whether permanent, temporary or contractual are 
undergoing the initial/periodical medical examination in the DGMS approved OHS Clinics/Hospitals as per the DGMS 
Circular No. 01 of 2011 before they are engaged in mining activities.
9) The PP shall ensure that the persons employed in the quarry whether permanent, temporary or contractual are provided 
with adequate PPEs before engaged in mining operations.
10) Proper barriers to reduce noise level and dust pollution should be established by providing greenbelt along the 
boundary of the quarrying site and suitable working methodology should be adopted by considering the wind direction.
11) The Project Proponent shall ensure that the funds earmarked for environmental protection measures are kept in a 
separate bank account and should not be diverted for other purposes. Year-wise expenditure should be included in the 
HYCR.
12)The Project Proponent shall send a copy of the EC to the concerned Panchayat/local body.
13) Perennial maintenance of haulage road/village / Panchayat Road shall be done by the project proponent as required, in 
coordination with the concerned Govt. Authority.
14) Perennial sprinkling arrangements shall be in place on the haulage road for fugitive dust suppression. Fugitive 
emission measurements should be carried out during the mining operation at regular intervals and submit the consolidated 
report to TNPCB once in six months.
15) The Proponent shall ensure that the noise level is monitored during mining operation at the project site for all the 
machineries deployed and adequate noise level reduction measures are undertaken accordingly. The report on the periodic 
monitoring shall be included in the HYCR.
16) The purpose of green belt around the project is to capture the fugitive emissions, carbon sequestration and to attenuate 
the noise generated, in addition to improving the aesthetics. A wide range of indigenous plant species should be planted as 
given in the appendix. The plant species with dense/moderate canopy of native origin should be chosen. Species of 
small/medium/tall trees alternating with shrubs should be planted in a mixed manner.
17)Taller/one year old saplings raised in appropriate size of bags (preferably eco-friendly bags) should be planted in 
proper spacing as per the advice of local forest authorities/botanist/horticulturist with regard to site specific choices. The 
proponent shall earmark the greenbelt area with GPS coordinates all along the boundary of the project site with at least 3 
meters wide and in between blocks in an organized manner.
18) Noise and Vibration Related: (i) Appropriate measures should be taken for control of noise levels below 85 dBA in the 
work environment. Workers engaged in operations of HEMM, etc. should be provided with ear plugs/muffs, (ii) Noise 
levels should be monitored regularly (on weekly basis) near the major sources of noise generation within the core zone.
19) The PP shall carry out maximum of only one round of controlled blast per day, restricted to the maximum of 30 to 40 
number of holes per round with maintaining maximum charge per delay in such a manner that the blast-induced ground 
vibration level (Peak Particle Velocity) measured in the houses/structures located at a distance of 500 m shall not exceed 
2.0 mm/s and no fly rock shall travel beyond 20 m from the site of blasting.
20) The PP shall also ensure that the blasting operations are not carried out on a ‘day after day’ basis and a minimum 24 
hours break should be observed between blasting days to reduce the environmental impacts effectively.
21) If ‘Deep-hole large diameter drilling and blasting’ is required, then the PP shall obtain special permission from 
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DGMS.
22)The PP shall ensure that the blasting operations shall be carried out during a prescribed time interval with a prior notice 
to the habitations situated around the proposed quarry after having posted the sentries/guards adequately to confirm the 
non-exposure of public within the danger zone of 500 m from the boundary of the quarry. The PP shall use the jack 
hammer drill machine fitted with the dust extractor for the drilling operations such that the fugitive dust is controlled 
effectively at the source.
23) The PP shall ensure that the blasting operations are carried out by the blaster/Mine Mate/Mine Foreman employed by 
him in accordance with the provisions of MMR 1961 and it shall not be carried out by the persons other than the above 
statutory personnel.
24) The proponent shall undertake in a phased manner restoration, reclamation and rehabilitation of lands affected by the 
quarrying operations and shall complete this work before the conclusion of such operations as per the Environmental 
Management Plan& the approved Mine Closure Plan.
25) Ground water quality monitoring should be conducted once in every six months and thereport should be submitted to 
TNPCB.
26) The operation of the quarry should not affect the agricultural activities & water bodies near the project site and a 50 m 
safety distance from water body should be maintained without carrying any activity. The proponent shall take appropriate 
measures for “Silt Management” and prepare a SOP for periodical de-siltation indicating the possible silt content and size 
in case of any agricultural land exists around the quarry.
27) The proponent shall provide sedimentation tank / settling tank with adequate capacity for runoff management.
28) The proponent shall ensure that the transportation of the quarried granite stones shall not cause any hindrance to the 
Village people/Existing Village Road and shall take adequate safety precautionary measures while the vehicles are passing 
through the schools / hospital. The Project Proponent shall ensure that the road may not be damaged due to transportation 
of the quarried granite stones; and transport of granite stones will be as per IRC Guidelines with respect to complying with 
traffic congestion and density.
29) To ensure safety measures along the boundary of the quarry site, security guards are to be posted during the entire 
period of the mining operation.
30) The Project Proponent shall comply with the provisions of the Mines Act, 1952, MMR 1961 and Mines Rules 1955 for 
ensuring safety, health and welfare of the people working in the mines and the surrounding habitants.
31)The project proponent shall ensure that the provisions of the MMDR Act, 1957&the MCDR 2017 and Tamil Nadu 
Minor Mineral Concession Rules 1959 are compiled by carrying out the quarrying operations in a skillful, scientific and 
systematic manner keeping in view proper safety of the labour, structure and the public and public works located in that 
vicinity of the quarrying area and in a manner to preserve the environment and ecology of the area.
32) The quarrying activity shall be stopped if the entire quantity indicated in the Mining plan is quarried even before the 
expiry of the quarry lease period and the same shall be informed to the District AD/DD (Geology and Mining) District 
Environmental Engineer (TNPCB) and the Director of Mines Safety (DMS), Chennai Region by the proponent without 
fail.
33) All the conditions imposed by the Assistant/Deputy Director, Geology & Mining, concerned District in the mining 
plan approval letter and the Precise area communication letter issued by concerned District Collector should be strictly 
followed.
34) That the grant of this E.C. is issued from the environmental angle only, and does not absolve the project proponent 
from the other statutory obligations prescribed under any other law or any other instrument in force. The sole and 
complete responsibility, to comply with the conditions laid down in all other laws for the time-being in force, rests with 
the project proponent.
35) As per the directions contained in the OM F.No.22-34/2018-IA.III dated 16th January 2020 issued by MoEF&CC, the 
Project Proponent shall, undertake re-grassing the mining area and any other area which may have been disturbed due to 
his mining activities and restore the land to a condition which is fit for growth of fodder, flora, fauna etc. The compliance 
of this direction shall be included in the Half Yearly Compliance Report which will be monitored by SEAC at regular 
intervals.
36) The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and any other 
area which may have been disturbed due to their mining activities and restore the land to a condition which is fit for 
growth of fodder, flora, fauna etc.
37) As per the MoEF&CC Office Memorandum F.No. 22-65/2017-IA.III dated: 30.09.2020 and 20.10.2020 the proponent 
shall adhere to the EMP as committed.
Special mitigation measures for the quarries located within 1 km from the reserve forests, if applicable
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Since the R.F is located very close to the proposed quarry site, the PP shall develop Green Belt (Thick Tree plantation 
in two to three rows) along the boundary of the mine lease area before obtaining the CTO from the TNPCB. 

1. 

The proponent shall construct and maintain proper fencing all around the boundary of the proposed working quarry 
adjacent to the direction of the location of the Reserved Forest before the commencement of the operation and shall 
furnish the photographs showing the same before obtaining the CTO from TNPCB.

2. 

The PP shall take steps so that the overburden, waste rock, rejects and fines generated during the mining operations 
shall be stored in separate dumps positioned in opposite direction to the location of the reserved forest.

3. 

The PP shall ensure that such waste/reject dumps shall be properly secured to prevent escape of material there from in 
harmful quantities which may cause degradation of environment and to prevent causation of floods.

4. 

The PP shall select the site for dumps on impervious ground to ensure minimum leaching effects due to precipitations.5. 

The PP shall take necessary steps that wherever possible, the waste rock, overburden etc. shall be back-filled into the 
mine excavations with a view to restoring the land to its original use as far as possible.

6. 

Wherever back-filling of waste rock in the area excavated during mining operations is not feasible, the PP shall take 
adequate steps in discussion with the concerned DFO to suitably terrace the waste dumps ensuring the stability through 
vegetation to consolidate the green belt development in the areas adjacent to the reserved forest location.

7. 

The PP shall carry out the scientific investigations in order to keep the ground and noise vibrations caused by blasting 
operations and movement of HEMM such as Excavators, Trucks within safe limit.

8. 

The PP shall not perform secondary breakage involving the drilling & blasting in the quarrying operations and it can be 
replaced with non-conventional methods such as noise controlled rock breakers, usage of non-explosive expansive 
materials/chemicals, Hydraulic Splitting based on the suitable scientific studies carried out by any reputed scientific 
and academic institutions.

9. 

The PP shall take adequate steps to control the air pollution due to fines, dust, smoke or gaseous emissions during the 
quarrying operations within ‘Permissible Limits’ specified under the environmental laws.

10. 

Quarrying and Mining activities shall be restricted in the Eco-sensitive Zone of 60 m from the boundary of the 
Reserved area and hence the PP shall not even indulge in constructing the haul roads in these areas.

11. 

No development on existing steep hill slopes or slopes with a high degree of erosion shall be permitted. Hence, the PP 
shall not carry out the quarrying on steep hill slopes with a gradient 200 or more or areas with a high degree of erosion 
on forestland.

12. 

The PP shall give an affidavit at the time of lease execution that there will be no felling of trees (or) any encroachment 
will not be made on these Reserved Forest lands and also within the Eco- sensitive Zone of 60 m without the prior 
permission of the State Government in case of reserve forest land as per the procedures laid down by the State 
Government.
 
The PP shall not use plastic carry bags within the quarry area.
 
The PP shall ensure that all the haul roads within the quarry lease shall be provided with adequate number of road side 
drains and these drains shall be kept free form blockage for 
runoff disposals. This run off from the road side drainage shall relate to the natural drainage system in the area.
 
The PP shall adhere to the provisions of the MoEF had issued Notification No. S.O. 1545 dated 25th June 2009 regulating 
certain activities in the eco-sensitive zone to conserve and
protect the reserved forest area from ecological and environmental point of view.
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